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LEG ISLATIVE ASSEMBLY 
lV~dncl/da!l, 5th March, 1047 

The Assembly met in the Assembly Chamber of the Council House" a. 
Eleven of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) 
in the Chair. 

l\{EMBERS SWOnN: 
Sir John Franc:is Sheehy, C.S.I., M.1..A. (Government of India: 

Nominated Official); and 
Mr. Charles William Ayers, C.I.E., C.B.E.; IH.L.A. (Governmen. of India: 

Nominated Official). 

STARRED QUESTIONS AND AXSWERSt 

WRITTEN ANSWERS 

UNHYGIENIC Dm.m MUNICIPll ScHOOLS 
182. ·1Ir. Ahmed B. H. Ider: (a) Will the Honourable Member for 

Education plense state if he has received a representation in regard to the 
highly unhygienic state of Delhi Municiplll Schools? 

(b) Do Government propose t.() take necessary action in the matter and call 
for 0. report in regard to the health of the School children? 

The Honourable KaulaDa Abulltalam. And: (Il) No. 
(b) A report from the local administratioll hns bcen called for and will 11. 

pJaced 011 the table of the House when receivt·d. 
RESTBICl'IONS ON CADYING OJ' KIBl'ANS BY SIos 

'138. *I[r. Ahmed B. H. Ider: (a) Will the Honourable the Home Member 
please state if an order has recently been promulgated restricting the carrying 
of kirpans by members of the Sikh Community? 

(b) Have Government received any representation from Sikhs in connection 
with these restriotions 7 

The Honourable ~~ar Vallabhbha1 Patel: (Il.) No such specific order has beeD 
promulgated. 

(b) Does not arise. 
, LTNl BusINESS OUTSl1)JI STOO~ EXCB.UfGJI lULL, CllCU'l"l'A 

1M. ·Pandi' Sri Erilhna Dutt Paliwal: Will the Honourable the Finance 
Member please state: 

(a) whet,her Govemmt"ut propose to put 1\ stop to Katni business in Cal-
cutta; " 

(b) whether it is 8 fact that outside the Stock Exchange Hall in Calcrutta 
a great man1 people assemble and deal in the shares of Indian Iron and Steel 
Company Limited; 

(c) whether it is further a fact that in this business there is neither actual 
delivery nor keeping of regular aceount&; 

"(d) whether Government are aware that their system of business is to ftnish 
the transaction daily on the prices at the time 6f closing, inside the Calcutta 
Stock Exchange Association and that the difJerence is received and paid abso-
lutely in cash and that just after the closing time the transaction for the ne~ 
day begins; and 

t Answers to t.h_ queationa laid on Ule table, U1e qlUltion hour havill. bela clilptDMd 
with •. 

( 1500 
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(e) whether Government l\.l·~ aWUl'e that people deal ill this Katni businctlS 
to eleape Government tues? 

'.rile J[QIlourable 111'. Ltaquat All Khan.: (a) 'I'his is a matter at present for 
the Governmeut of Bengal but I would invite a reference to para. 45 of my 
Budget speech. . 

(b) GoVel'lllJleut 1111\"0 SC~1l IICC0I111t" of the exiRtence of 1\ "Katlli" Mark!:' 
in Calcutta where speculative business was being carril'd on in SOlne of the lead· 
in~ speoulative shares. . 

(0) and (d). According to Government '. information buiJiness is done on 
~erbal contructs wllich IUP ttdjustt'd bv clI.sh IHISIIll'nt on theb8siR of the closing 
prices in the 10eul Stock .Ex(·.hange. . . 

(e) Government are aware thrlt profit.iII made on' the Katni MRrket escape 
taxution hut it iii a lIlutter of opillion whether people tesort to this business for 
evading tax or for Rntjsf~'ing i.heir gambling instinct. 

INDUN ASSISTANT CONTBoLLBB OJ' SALVA.G. AT GENEBA.L HzA..DQUABTEBS 

786. *Paa.dit .Sri KriIhDa Dutt Pallw&l: Will the Secretary of the Defence 
Department please refel' to the repl~' to part.s (c) Rnd (11) of ullstarred.-question 
No. 75 of !at·h Xo \'0111 ber, 19<1H, rt·gtlrding clut ies of Assistant Controller of 
Salvage and stilte if it is It f{ld thllt. there is olle Indian Assistant Cont.roller 
of Salvage at General Hea<Tquurh'rs i' If so, what is hi!! Dame and rank? If 
not, the steps Oovemment propose to tnke to appoillt Indilms as Assistant 
Controller of Salvnge? 

111'. G. S: .haJja: At present there is uo Indian Assistant COlltroller of Sal· 
"age at Gtmernl Hendqullrters. 'l'he qnostion of releasing from -active Military 
duty Indian Officers possessing the requisite qualificatioJls to take up this work 
is under considemtion. 

PalI·HISTORIO ABclu..aLOGICA.L FINDS IN NABBADA VALLY IN GUJDAT (C. I.) 

?II. -Seth Govlnd Du: (11) Will t.he Honoul'ltble Mf'mbeT for Education 
6e pleased to state if Government Rrc in pOSl;t'Ssioll of informRtion relating to 
the discovery of pre·historic archaeological finds believ(>cl to be of fill' greatef 
antiquity than those of Mohenjoc1nro and Harappa, in the Narbada Valle.v in 
GUjerat and Central India? 

(b) If so, will Government. lay on the table of the House a' statement givicg 
the main details and description of the diseovery? • 

The HODourable Xaalana Abul KaI&1D Azad: (n) and (b). 'I'he'- Director 
General of Archaeology in India has been in acti \'e correspondence with tbe 
State Archaeologist, Rajpipla State, in regard to the discovery of prehistoric 
archaeological finds reported by him in the Nnrbado. Valley. No satisfactory 
evidence bas been produced in substantiation of the claims for an exceptional 
antiquity for the finds in question. The Director Gen~ral of Archaeology in 
India who intends to visit the sites as early as possible will make a report to 
Government in due course. A copy of his report will be laid on the table of the 
House. 

CBISI8AND F A.ILUU OJ' BANKS IN BDGA.L 

m. -Seth Clovtnd D .. : Will the Honourable the Finance Member be 
pleased to state: 

(a) whether Government afe aware of the recent crisis in Bengal Banks; 
(b) If so, the causes that led to the crisis and the effects thereof; 
(~) the number of bank. in Bengal that failed during 1935.45; 
(d) the steps that Govenlment are taking to alleviate th~ sufferings of~e 

.mall bank.! . 
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'ft. BODOUr.bl. lIr. Liaq1iat All DaD: (a) Ye~. Sir, 
(b) All regards the e/iu&eH •• tht!' unsound pl'adioes followl'c1 hy certain lion. 

scheduled banks in Bengul, Iillch fifo! the illdiilcrimilUltc opening of Q large num· 
ber Q! branches without Hufficient c'lJlitnl, .granting of lonns without adequate 
security mostly against speculative shures', lack of proper persollnel and the 
tendency ot some of the IImaller1>1U1ks to invest iushares of companies connected 
.... ith the managefhent had &Iready unciermirwd their tinaneial positJon. When, 
~berefore, 8S a result of n combination of political and ecollonlic factors and 
laboUl' troubleR, a slump oC'(mrred OIL tbe Cal(:uUu'Htock Exchllllge. ban];:!! which. 
bAd, in spite of a timely wunling iMBued. hy the n(,~pr\'P BaH!. in Muy H146, made 
large ad·nmces· agllinst. Ahal'"s 01' lwuvily invested ill them. found themselves in 
a difficult situation which W9S furt,her aggramt!&l h.v the henvy withdrawals to 
which they were llUbjeot.ed in the 'panic tllat pr.!vuiled, .o\.s for the effects of 
the crisif\, a few bnnkshRd 10 suspend pR,\"luent, Ilml the in{ormlltioTl available 
to Govel'mllent shows thnt five blmkM hu\'(' ohta.itwd mortltorillTll f!'Om the Cal· 
rmtta High Court under Reotiol1 277 N of the Indiun Complmies ~'ct, two have 
gone into liquidation, tlm~e have H"pliecl :for Ii'l"idiltion, t·wo fCli' Iln'Rngement 
with oreditors and one fClr amal.gltmation, . 

(c) '1'he totnl Ilumbel.' of bonks that tuilell ill nengH1 during H135-45 is 115-: 
(d) During the crisis t.lle HesPl'\'e Rllnl( clo~l'~v "·!ltched t,hf~ Kit,nation and 

took slwh measures liS \\"('rt~ pmll,ibll' to resl.ort' confidence and to assist the banks, 
Aft alrea.d,\· Ktated howevC'l' thl' tro\lhlC'!l of some of tht> IInln1Jel' bunks in Rengal 
are due primarily to their OWII 11I1ROUncl nn(l unsllt,i!!factor,\' methods of opt'ration ' 
and will CI'R8e on 1\- if till' "ollks tiH'ffi!;elvt>!'I d(·(·id(~ to r~~l1wdv tlw;:c defects. 
The Banking Com'pul,iei'l Bill wliiClh is lwfore tho' Legisllttur~ is <IrRigonI'd to 
check IIOtneof these undesirahle practices IIncI (ll'l)te~t the ])Ilhlie. nnd cprtain 

, further provisions addf'd tn the Bill by the Rf'lect COTllrnittp(~ will enable the 
Reserve Ba.nk toO llIRintain a clmlt'r ('outRet. wit.h thefole bankR Rnd to Rssist weI}. 
managed banks in ·l1n enlt'r~t'ncy or in tlle evcnt of n general banking crisis. 

NEW ITEM re ANNUAL AtLoTMENT ()F Sn.VER TO CBYLON 

788, -Seth Govind Du: (n) Will the Honourahle the Finance Member b, 
pleased to state ,,·hether Government are awnre of the ARRociated Press of 
India news item that India has allotted to Ce"lol1 120 thousand t.oJas of silver 
annually 1 '., 

(b) What are the condit,iotl!'; which 11('Cesfiitaf~cl Hnd led to tllis transaction 1 
The Honourable lIr. Liaquat Ali Khan: (n) Yell, Sir, 
(h) Ceylon has bcen mainly dependent on India for import.s of F;iIver and in 

response to a request from t,he Ceylon Governmellt a quartel'ly quota of 80.000 
tol&s of silver for export to Ct~~'lon WBS fixe!l in HH4 on-the hasis of exports in 
1940-42 to meet the requirements of estaMished silver-smiths and Jewellers 
in that country, 

:hiDUN" OCCUPATION FOBCES IN JAPAN 
739 •• Seth GovlndDu: (Ii) Will the Ref'ret.ary of the Defence Department 

, be pleased to st.ate the strengt.h of the T ndinn Occupation Forces in Japan? 
(b) Till what time do Government propose to keep these forces in Japan? 

. (c) Was the decision to send occupation forces to Japan arrived at at the 
instance of His Majesty's Governm",nt or the Government of India independent _ 
ly1 

iii. G •. S. Bhalla: (0.) Th~ i;trength of the Indian Occupat,ion Force in Japan 
on the 1st January 1947 was approximately 10·,640, 

(b) The Government of India have decided to withdraw the Indian Occupa-
tion roree from Japan as soon as can be arranged in consultation with H. M. O. 
in the United Kingdom &nd other Commonwealth Governments concemed, 
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(c) The Govemment of India were asked whether th(1Y would like to includl 

an Indian contingent, in the Allied Occupation Forcn. und they replied they 
would. 

PREAOlIING OF IDlULS OF UNITY AND ColOlUNAL 1IA.RM0NY TJlROl1GH RADIO 
'l6O. ·Pandlt Sri Krishna Dutt Paliwal: Will the· Honourable Member 'for 

Information and Broadc.asting ph'nRe state t.he steps Government have taken 
or propose to take for the preaching of the ideals of unity and communal 
harmony through the radio, films and educational inst.itutions? 

. The Honourable Sardar Vallabhbhai Patel: Govel'llrnent haye not taken any 
specific steps in this direction. 

RJ!l8BA.BOH AND TluINmG IN INDIGENOUS 8YSTBM OF MJllDlOINB 

nl. "Pandit Srt ltriahna Dutt Paliwal: Will the Sccret.ary of the Health 
Department please state: 

(1\) the dl\~e. if any, hy which the Committee appointed to consider and 
recommend steps thnt should be taken to improve the facilities for research and 
training in indigenous system of medicine and generally to increase their usefuJ· 
ness to the public should submit tlleir report; and 

(b) whether the Cornmittee has begun to work, if so, since when? 
Kr. S. 1I. Y. Oulmam: (a) No date has been fixed. 
(b) The Commit.tec has not yet met but the Chairman has prepared a draft; 

\ questionnaire for cireulution to the members and discussion at a meeting to be 
held in March. 
ScALES 01' PAY oPTEKPoB .. un~ CLnx~ FOB NAVAL, AIB A.ND GENl!lRA.L ~A.DQUA.BHB 

'lU. ·Pandit Sri EriIhDa Dutt Paliwal: Will the Secretoll.ry of the Defence 
Department please state: 

(a) if it is a fllct that temporary clerks for Naval, Air and General Head· 
. qU8l'ters recruited by the Chief Administrative Officer, War Department (now 
Defence Department) after. they hod. un~ergone Q few wee~ 's prlimin~ry ~in. 
ing and passed the prescnbed exammatlOD were placed m categones either 
~, ." ., or ., B " ; 

(h) if so, what were the senle!! of pay for each of these grad~s; 
(c) the number of those lOR" grade clerks in Ja.nU&l'y 1945.m all the three 

Headquarters, who passed the promotion test, and thus quahfled tLemselTel 
for Upper Divisiou; 

(d) the reasons for recrui~ing clerks. o~ un!fied scal~ of pay (100·10.200) 
thr h Federal Public Service .CommlsSlon III 1945 III preference to those 
~X:~!g qualified hands in the above mentioned three Headquarters; and 

(e) tbe steps Government propose to take to g.ive relief "to those who have 
Buffered in consequence of the preference referred to above. 

Mr. Q. S. Bhalia: (a) This was the war time practice but is no longer followed. 
(b) The graded scales for either category were: 

Rs. 6O-5-1()().--4-1S2-3-144 for those who joined service before 1st 
September 1944. 

Rs. 6O-5-100(EB)-10-120 for those who joined serVice on or after 
1st September 1944. . 

(c) The number of Lower Division clerks -who qualified for Upper Divi.ion in 
January 1945 was 110. . 

d () Recruitment through the F. P. S. C. IS the .normal method and 
. (d) an 1 t~~es is obviously preferable to departmental recruiting. It was 
10 normB:1 Isuspended during the war becRu'\IA th~ F. P. S. C. could not meet MlDporart y 
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the demands of the Anned Forces H6lIdquartors but was reintroduced in 1945 
as ~ step towards the n~rtnal procedure, but .with the stipulations-(i) that re-
cr41tment through the G. H. Q. Trade Test-illS School continues at the same 
time until the }'. 1). S. C. could meet. a.11 .demands; (ii) that the normal pros-
pects of promotion of existing clerkt; would not btl interfered with. 
RBMOVAL FROM INDIA OF PUCIOUS PAINTINGS BELONGING TO THJI: GOVERNJlJIlN 

748. *Kr. SaaaDka Sekhar Suyal: Will the Honourable Member for Educa-
tion be pleased to state: . 

(a) whether Government are aware that many precious .paintings anrl 
portraits belonging to the Governnwnt of India have been removed from thi .. 
c~>untry and that they have been replo.ced by close imitations; and , 

(b) whether, in view of the importance that works of art lue quicklyacquir-
ing in the new context of things. Govemment proposc to consider the advis-
ability of Appointing a committee of experts for going illto an examination of 
the portraits and paintings of Government for purpose!; of ascertaining whether 
they are all originals or an,\' of them is an imitation: . 

'l"he Honourable Kaul&Da Abul J[alam Azad .. : (A) The question presumably 
refers to paintings nndportraits in the 'clU;tody of the '1'l'ust,ees of the Indian 
MuseulI). or the Victoria Memorial Museum, Calcutta or in the custody of the 
Archaeologica.l Department in the Fon. M IlSeUtlJ, Delhi. AC(lording to the 
information furnished by tht' aui-horities eO\l(~erned the repl.v h\in the negative. 

(b) Doos not arise. 
LEGISLATION AGAINST CRnnes AGAINST WOIDI:N .AND FOBOIBLJ: MARRUGJDS .AN 

CONVERSIONS 
7". *Mr. Ba.anka Sekhar Suyal: Will th(! Honourllble the Home Member 

be pleaesd to state whether the Govenmlent of India propose to idroduce 
legislation ill connection with crimes aga.inst women and forcible marria.ges and 
conversiolUl ? 

'!'he HCIIlOUl'able Sardar Vall&bhbhai Patel: No; the provisions of the existing 
law· are considered adequate for the purpose. 

TnT BOOKS ON ART AND MUSIC • 
7~. -Mr. S'I,nJra Bekhar SaDyal: Will the Honourable Member for Edu-

cation be pleAsed to Rtate whet,her Oover'nmtmi., have Accepted as their policy the 
recommendation of the ("...entral Advisor." Board of Rducntion in its report on the 
post-War Educational Development in India that "Art and music should form 
an integral part of the cllrriculum of both Itcademie and tedmical High Schools"? 

(b) What step!!, it nil.", have been or are being takl'n by. Government for 
enoouraging tht' publication of suitable text-book!; on ad? 

(c) What steps ha"t' been taken by Government for int,rodll('iug n curriculum 
for the st,udy of art in primary a.nd secondary schools? 

. (d) What steps, if any, have been or are' being taken hy Government for 
. making available the advice and assistance of well known art.ists of the country? 

'!'he HODOIU&ble Jl&ul&Da.lbul J[al&m AIad: (a) Yes, Sir. The Report of the 
Central Advison Board or Education on Post-War Educational Development has 
generally been accepted by the Central as well as the Provincial Government!'!. 

(b) The Government of India have accepted the recommendation!'; of the 
Central Advisory BOllrd of Education made in 1944 to improve the planning, pro-
duction and selection of text books and other literature for use in educational 
institutions in this country. The renort or the Board has also been commended 
to the Provincial Governments. The reeommendations relate to all school 
Jiteraturtl and art subject!'; are also included in it. 'fhe question of hnplementing 
these recommendations is under active consideration. 

(c) An Expert Committee has recently been appointed 'With the Equcatiollal 
Adviser to the Government of India 8S its Chairman to draw up a curriculum on 
broad lines and to prepare a handbook for guidance of t-t'Qchers, i,ll basic Rchools 
The Committt'e includes experts in Arts and Crafts. 
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(d) The Central Advisory Board of ~ducation' at their meeting in January 

194:7..have recommended the establishment of a National Cultural Tnu;t for India 
which will include an Indian ~oademy of Arts and Architecture as ol\e of its 
constituent bodies. 'l'he proposed Academy will enrol among its membera 
eminent artists of this country. The recommendation of the Board is under 
considers tion. 

FoTvu STBDOTB OJ' POST-Wa .!miy 
741. *~. Ahmed :I .•. .Taler,: (a) Will the. Secretary of the Defence 

lJepartment please state what the- future strength of the ;p..ost War army will, 
be? 
. (b) What is the number of Pre-wllr Officers (Regular CommiuioDs) and 

India~ Other Ranks in the following communiti~s? 
:tI1l81im. 
HiDclo. -
80m. 
and 

Oflice .. 
01BceI'.4 

I.O.B. 
10.1\. 
1.0.B. 

Other Communitie8 OlBcers J .O.B. 
(0) How many officers hold the .following appointments: "Batt,alion Com-

manders"; "G. I. appointment,g"; "Brigadiers" among Hindus, Muslim., 
Sikhs, and ot h~r COllJIIIUlliti~s? 

. (d) What is the number of Indians holding commisiions in the Indian Army 
Medical Corps? -. 

JIr. G. S. Bhalja: (a) The strength of the Post War Army has not yet been 
decided. 

(b) The numb~r of Regular Indian Officers (including I.~.S.) and Indian 
Other Ranks of each community serving on lRt September 1939 was approxim:ate-
1y as spown below: 

om"ers I. O. R •. .. . Muslim" 138 63,000 
Hindu8 274' 63,000 
Bikhs 116 2 •• 000 
O~hl'l' ('ommWlitiefl 7u 1,000 

(0) I lay a statement on the tablt> of the House. 
(d) The number of Indians holding CommiRlilions in the Indian Arlll.Y Mt;'dical 

Corps (including I.M.S. officNs.in wi.litnr,v l>mplo:v) is 2,452. 

Stfltemetat 
1. nattaliQ1I Oon.ma1lder (T".-Ool,,~tl) appointm~nt8 Treld by IndioT18 :-Mu.lim. 5; 

Hindu. 6; Sikhs 1. 
2. G. I. appointment, held by India711 :-Mu8lim. 22; Bindu. 20'; Sikh. 11; Other com-

munities 3. 
3. JJrig(lditT nPl)()intrnenu htld by lllllia7I .. -Mullim. 1; Hindu. 7 j Sikhs 1 j Other 

comrnunitiel 1. 
PJJROBNTAGE OF MUSLIMS IN BRANOHBS OF GENERAL liBADQUART.R8 

7'7. *Kr. Ahmed E. ~ • .Jatter: (8) Will the Secretary of the Defence 
Department please stllh. how many (IivilianR Rnd military' personnel (Oftioera 
&nd Indian Other Ranks) lire employed in the General Headquarters working as 
Office Ruperintendfmts, clerks HlI(l dutprtlllies in the Directorate of M. S. 
Bra1ldl; nenerlll Sf.ltff TIrane}l; A. G.·s RrllJwl1; Q. M. G. Rrltnch; M. G. O. 
Branch; Engineer-in-Chief'" Rranch; Supply Depnrtllient flnd other military 
services 1 . 

(b) Whllt is the percentllgeof MURlilll1l in the above? 
Kr. G. S. Bhalja: (a) and (b). T Illy two statements on the tllhle of the 

House. 
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MuSLDI OI'J'IODS roB TBAINING IN STAR CoLLEGBS •• 

7 ... ·1Ir. Ahmed 1:. K. Jailer: Will the Secretary of the Defen/ce Depart-
ment plellse state: 

(a) how many officers have been sent to Staff Colleges for training; 
(b) how many officers were qualified in QueUa and Camberley and other 

Dominions; . 
(c) how many Muslims, Hindus, Sikhs and others were sent to Staff 

Colleges; • 
(d) whether the Government of India reserve vacancies for Mualims for all 

types of higher staff training courses, such as the training course at the Imperial 
Defence College; and 

(e) the steps that are being taken to increase the number of Muslims for' 
such training? 

Mr. 'G. S. Bhall.: (a), (b) and (c). I lay a statement.on the table of the 
House. 

(d) and (e). The Officering of the Armed Forces, is not on a communal basis. 
The selection of officers for higher training. depends on their qualifications and 
suitability for the particular-course and also very largely on the ettorts they make 
to qualify themselves. Officers of all communities have an equal chance, and 
is no resel'vation of vacancie8 for any community. 
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DEJ'LlI:OTIONS OF TRADE IN BETEL-NUT FROM MALABAR TO COCHIN AND TR.iv~ooU 
• 741. *Sri A. It. Xenon: (n) Will the HonoUl'able the Finance Member be 

pleased to state whether Government ure IIWlu'e t,hllt t.he bdel-nut growers of 
Malabar have, in Ilddition to the Centl't\l l<~xcisc Duty on betel-nuts, to pay a 
Provincial Sales Tax also and thRt, ('on8~qllt'nUy, the maill trAde in betel-nuts is 
deflected from Bt'iUsh Malllbnr iO Coehill and 'frnvancore Stutes? 

(b) What steps do Gov~l'llmellt propose to take in order that the growers of 
betel-nut in MalAhtlr ar€' not pln('~d in II po~itioll of di~lIdvllnt'llgt) when com-
pared to those of 'l'ravancore and Cochill? 

fte HODOUl'able Mr. Liaquat Ali Khan: (u) Government are aware that the 
dealers ill betel-n,uts in the Provin(~e of MHdr8s nrf' subject to sale8. tax in addition 
to tlle Central excise; but thev have received no evidence that trade i8 in conse-
quence deflected {!'Om Briti;;h 'Mallllllll' to the States of Cochill and Travancore. 

(b) A copy of this question and Hl1RWer will he forwarded to the Govenmlent 
of ;Madras for their considerution. 

GRANT FOR BmLDINO HOUSES IN RURAL AREAS. 

'1BO. ·Prof. If. G. RaDga: Will tht' Honollruhle the Finnnce Member be 
pleased to state: 

, (a) whet.her an;\' nttempt has heen made t.o a!locate lilly portion of the last 
budget provision of funds towards grants for the building of housel!l; 

(b) whether all:" mone,\' hlU'1 bee II actll!lll;v 1I11o('ated and Rpent upon houle-
building schemes in urban and rurnl area!!; 

(0) jf so, in what proportion and on what, conditions; and 
(d) whet,her Government propose to show speciul consideration to the quell-

tion of cOJlstructillg new houses in rlll'al areH!> in view of the housing shortage 
in villages? 

TIle Hc:moarable JIr. Liaqua\ Ali EhaD: (Il), (b) and (e). This is primarily a 
Provincial concern except in centrally admi!,listered areas; hut I would invite the 
Honourable Member's attention to Ilaragraph 39 of my Budget Speech. 

(d) The Government of India lire flllly 1I",'are of ~he importance of impJ:ovillB 
rural housing condition!\. 

ESTATE DUTY BILL 

761. ·Prof. If. G. ltaqa: Will the Hononrablf'. the Finallee Member be 
,leased to sttt,te whether Government propose to have an early disou •• loD on 
the Estate Duty Rill, 1946, which was introduoed in the Assembly 011 the 21st 
March 19461 

'1'he Honourable JIr. Llaqut Ali EhaD: The Bill has been circulated for 
opinion and a deci8ion about the further action will be taken nfter Government 
have studied the opiniom expreRsed on the Bill. 

GlUNT 70B RUlU:L DJ:VELOPMENT. 

752. *P1'of. If. G. :a&DCa: Will the Honollrable the 'Finance Member be 
plealled to state whether Goverllment, propose t.o revive the earlier grant for 
Rural Development And make it all HnIlUal grant to the Provincial Governments 
10 AS to relieve the tax-burdens on rural people by such a direct assistance 1 

The Honourable Mr. Liaquat All Dan: Government are making substantial 
grants to the Provinces for toe purp08e of development over the whole field, 
Including rural development, It is therefore not necessary now to make any 
tural development grants separatel.v as such. 
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RBTR.NCmUIlNT IN ORD~ANOlD DEPOT AT AORA 

.0 1521 

753. ·81'. 8eUl Damodar Swroop: Will the Secretary of tho Defenoe 
Department pleaae sta.te: 

(a) whether Government are uware that the authorities of the Ordnanoe 
Depot at Agra have deoided to reduce the strength of the workers both clerical 
and labour by 1,432; and . 

(b) if so, whether Government p~opose to issiw illo'!tructione; to the Ordnance 
AuthOrities at Agra to stop dischArging any more workers till such time as the 
Government of .India take 80me filial deoision regmding the policy of retrench-
ment? 

Ill. G~ S. Bhllia: (a) Notices of tennination of service were issued to 47~ 
workers in the Ordnance Depot al Agra on the 18th February 1947. It will be. 
appreeiated that Government cannot retain in its employ persons for whom there 
is no work. 

(b) No, Sir, but retrenchment will proceed on a phased programme and a. 
many will be retained as there is work for. 

SELEOTION OF OFFICERS ]l'OR FINANCE AND CO)f)fJ:BCE DXPART)f);N'IS POOL 

'1M. ·Pundit Th&kur DII Bhargava: Will the Honourable the Finance Mem-
ber be pleased to state: 

(a) whs,U!er Government have ally proposals for the recruitment 0f some 
Officers t9 the Finance' and Commerce Del'a.rtmentil' 'Pool'; if so, the action 
'that has been taken on them; -

(b) whether Gc,vernment are aware that the IIsuul procedure to seleoi 
Ofticers for t,hi!; 'Pool' has been to invite names from different Provincial GOY-
ernments Ilnd then make seleC'tioTls from Ilmong those recommended by the 
Provincial (1overnments; if so, whether this procedure has been followed this 
time, if not, why not; and 

(c) whether (1overnmellt are aware that. all Offieers includl·d in the 'Pool' 
automatically ~~t an increment of sevprul hundred rupees? 

The Honourable Kr. L!lqua\ All nan: (a.) and (b). The question of taking 
Ipecial measure to increase the strength of the Pool Cadre has been referred to 
'he Establishment Officer for examination. Until he hilS reported and his report 
has been considered by the Government it will be.. impossible to give any detail. 
of the action contemplated. 

(c) The Honourable Ml3mber's attention ill invited to the Finance Departm~n. ' 
Resolution No. F. 28(6)-Ex.II/88, dated the 2nd February 1989 and Notification 
No. F. 12(1)-Ex.I/41/Revised Rates of Pay Rules, No.5, dated 26th June 1941. 
(copies of which are available in the Library of the House) which regulate the 
pay of Officers belonging to the Finance and Commerce pepartments Cadre (the 
Pool). 

PRlSONBBS OJ' W AB IN INDIA. 

755. ·Sardar Kanlal Smgh: Will the Secretarv of the Defence DepartmentJ 
please state: ., 

(a) the number of Prisoners of War of different nationalities kept in India; 
(b) whether any steps are being taken to repatriate them; 
(c) the scales of ra.tion that are allowed to them; and 
(d) who pays their expenses? 
1Ir. CJ S.Bhal!a: (a) There are no prisone1'8 of war kept in India a~ prasen. 
(b) to (d). Do not arise. • 
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GUNT 01' PUDON TO M.n.rray ~ 
758. ·Sred &aulam Bhik .&irUlI: Will the Secretary of the Defence DepaIi-

mellt please state: • 
. (a) the total number of l\lilitury desertel's who have been 8!Bnted general 

pardon according to -a prell note issued by the Government of India; 
(b) how this toilll number wus made lip, giving separately the number of 

Hindus, Muslims, Sikhs, - Christial~s, and other miJ\ority communities; 
(6) the t.ype Bnd quantity of BrllIlI and ammunition carl'ied away by these 

deserters; and _. 
(d) whether any attelJlpt hAg Leen made to recover such arms and a~uni. 

tion, and if 80, with what results? . 
.... G.S. IIhalJa: (a) The number of military deserters who have been gran.· 

edgeneral pardon is 3,39,083. 
(b) The infonnatioll is not ava.ilable at General Headquariars and would have 

to be obtained from the Regimental Centres. The time and labour involved in 
collect-ing tho infonnution would not be commensurate with the value of the 
result. 

(c) No arms or ammunit,iolJ were carried away by these deserters. 
(d) The question does not arise. 

CooBO LsGISLA.TIVlI: CoUNon. • 
757 .• Lal& Delhbandhu Gupta: Will the Honourable- the Home Member be 

pleased to state: 
(a) when .the Legislative Council for Coorg was constituted; 
(b) what its powers and fUllctions .are; 
(c) the number of times the Coorg Legislut,ive Coundl meets in a year; 
(d) the number of days in a yet\r this body sits in deliberation; and 
(e) ,,"bether Government propose to consider the possibilities of introducing 

$ome interim Refonns with a view to associating the representatives 01 the 
people of Coorg in the mutter of administration of their province? • 

The HODourable Sardar Vallabhbhai Patel: (a) On the 2.8th Ja.nuary 1924. 
(b) I invite the attention of the Honollrable ;Member to the ~emorandum sub-

mitted to the Statutory Commission on the existing constitution of the Province 
of Coorg and its operation, a copy of which iA in the Library of -this House. 

(c) Twice a year asa convention. • 
(d) Si~ to eight days. 
(e) No. . 

CoOBG LJ:018LA.TIVB CoUNCIL RESOLUTIONS re RD'OBIIS 

758. ·Lala Delhbandhu Gupta: (a) Will the Honourable the Home Member 
be pleased to state whether it is a fact that the resolutions passed in the Coorg 
Legislative _ Council are disposed of hy the Chief Commissioner hiIllself without 
reference to the' Government of India? . 

(b) What is the perceutage of resolutions accepted by the Chief Commissioner 
out of those passed each year in the Coorg Legislative Gouncil from the year 1935 
onwards 1 

lC) What is the percentage of su~h resolutions which were actually imple· 
mented each year from 1935 onwards? - .. 

(d) How many times did the Coorg I ... egislatiTe Council pass Resolutions 
dem"nding further reform I for Coorg? 

, 
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TM Beeov.r&blt 8i1Ur .... U· ..... l •• : (a) To tbe extent to which 'he 

'powers of tbe Central Q-overnment are delegated to the Chief Commissioner the 
l.~r disposes of the resolutions without any reference to the Government of 
Indja. / 

(b) and (c). Percentage of Uesolutions accepted and/or implemented is al 
follows: 

IV36 62 
1936 &2 
J.137 'I 
1938 27 
1939 46 

1940 42 
INI 33 
1942 28 
1943 11 

19" 33 
Percentage for the years 19'5 and IM6 cannot be calculated as final or.er8~ on 
lome of the resolutions carried in these years have not yet been passed . 

. (d) N~e times. .• 

MJuoins 01'. TO CooBG LsGISL.lTIn CoUNCIL 

7H. *La1a Deihballdhu Gupta: Will the ·Honourable the Home Member be 
pleAsed to stati!: 

(8) the total numher of Members in the Coorg I..cgisliltive Council; 
(b) the number separately under the heads, Officials, Non-Officials, Europeans. 

Elected· and General Elected; and . 
(c) the number of European residents in Coo~? 
ft, Honourable Sardir VlIlabhbhal Patel: (a) 20. 

(b) OtBcialB • , 
Nominated non-offiuil\l 1 
Europeans elected 2 
Generdl elected 13 

(c) According to 1941 census, 51. 
The present number is about '7; 

OBJECTION BY MYSOBB TO TlIB PROPOSED CONSTBUCTION QI' DAIIS BY CoOBG 

780 •• L&Ja Deshballdhu Gupta: (a) Will the Honourable the Home Mem-
ber be pleased to state whether it is a fact that the Coorg Administration has 
drawn up schemes for COllstructing Dams across the rivers Laxmanathirtha 
(South Coorg) and Harangi (North Coorg) in order to irrigate about 12000 acres 
of land? 

(b) Are Government aware that Mysore Durbar has raised some objections in 
this connection as these rivers are the tributaries of the river Kaveri whose 
waters are now utilised by Maysore through Krishm~rajQ Sagar Dam? 

(c) Has this matter been referred to ~he Government of India for neceitary 
. action? . 

(d) If 10, when? 
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TIle BCIDOUl'&ble SanlIr VlUabbbb.&l. PUel: The question 'should have been 

addressed to the Secretary ot tho Works, ;M;ines and Power, DepartroeJlt. It has 
accordingly been transferred to the ;List of questions for the 11th ~arch, 1947, 
when it will be answered by the Secretary of the Works, ;M;ines and Power De-
partment. 

OBDBRS IN TlIB DBFBNOB DSPABTKIIliT I'OB PBODUatlON 01' Mli:DIOAL ClIlBTIJ'IOATES 
BY STUI' 

181. *Shri Xoh&D Lal SaJraeDI: (a) Will the Secretary of the Defence Depart-
ment be pleased to state whether it is a fact that the Chief Administrative Officer 
in his Department has issued orders that medical certificates should be pr.oduced 
even for one day's absence from office on account of sickness? 

(b) If 80, do they apply to the temporary members of the Ministerial and 
.inferior stafI only? 

(c) Are Government aware of the amount of hardship this order would -cause? 
(d) Have similar orders been issued in any other Depart~ent1 If not, do 

-Government propose to consider the aclvisibility of cancelling the aforesaid order? 
Mr. O. S. lIb.Ilja: (a) Yes, Sir. 
(b) No, Sir; they apply to both permanent and temporary members of minis-

terial and inferior statI. . 
) 

(c) It should not cause any hardship iu genuine casel as the establishmen, 
concemed is' entiled to free medical treatment. 

• (d) No, Sir. The concession of one day's leave on the plea of sickness withoull 
producing a medioal·certificate was withdra.wn because there was reason to believe 
that it was being abused. The position will be reviewed if there is an improve. 
ment in regularity o~ attendance. 

WATD Sc.utCITY IN VIUOAPATAlI AND W ALTAm 

7 •• *Prof ••• G. BaDea: Will the Secretary of the Defetce Department be 
pleased to state: 

(a) whether Government are aware that within a short distance of Vizaga-
patem and Wa.ltair there is a military station with arrangements for -.yater 
supply; 

(b) if so, whether Government propose to abandon that station and to hand 
it over to the Madras Govemment or to disband it; 

(0) whether Government are aware of the wa~r scarcity prevailing in Viza-
gapatam and Waltair; and 

(d) if so, whe~her Government propose to hand over the water works at the 
said station to the Waltair and Vizagapatam Municipalities either free or on 
reaaonable terms? 

Kr. G. B. lIhalja: (a> Yes,Sir. 
(b) No, ~ir. 

(0) Yell Sir. 
(d) In view of the answer to part (b) this question does n~ arise. 

lboBUl'1'INO OI'I'IOBBS m AulOBA. DI8'ramr 

188. * Sit. 8Hh DamocJar Swroop: Will the Secretary of the Defence Depart-
ment please state: 

(a> how many recruiting officers were appointed in the Almora Diat.rict during 
~e period 1989-45; 

(b) what were their educational and military qualifioations, their rlink and 
pay; and 
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(6) how many of them are still retained in their runk and how many of them 

have undergone military training, if any, in their capaeity 801; Recruiting Officers 
entitling them to act as ifficers of the Units to 'which the)' are now at*hed? 

Kr. G. S. Bhalja: (a) There was only one appointmellt of Assistant Becruit.-
ing Officer sanctioned for Almora District during lQSQ·45, which was held by 
.even different officers. 

(b) I lay a statement on the table of the, House. 
(c) No one has been retained in Almora. Three officers, however, are • .w 

employed in the Recruiting Organization in their war substantive ranks. None 
underwent military training while in the Recruiting Organization bu' three of 
~em had received military training prior to joining the Recruiting Organisation 
and two belonged to the Army in India Reaerve of Officers. 

NalDee of the Becruit.ioa Oftloer. 
who were appointed in Almora 

Diatriot during the period 1 ta9·'6 

I. Capt. D. Taan., A. I. B. O. '. 

~. Capt. B. E. A. Liddell, A.i.B.O. 

,. Oapt. L. C. Shah, I.E.C.O. 

.... Clap •• M. S. B .... ltnokey, I.B.O.O· 

QU"Wloll.tion8, education ... and Kilitny, thl. 
rank and pay. 

(1) Educational (II) Military (I) Bank ... PA7 

-------,--------------
(1) 1Df0rmation not available. 
(I) Amar in lDdia Be .. rveOtBoer. 
(I) Pay 01 rank All Captain 1"'" Be •. 80 p ... 

(1) 1Df0rmation not available. 
(2) Army in India Beeerve OftlO8\'. 
(3) P"y of rAnk Re Captain pleu B •• ao p.1L 

(1) 1Df0nnation·not available. 
(2) 8peoial Unemployed List OIloer. 
(3) P"y of rank as Kajor pI ... RI. 10 p.m. 

(1) Upto Matria. 
(2J' One month's preliminllry Militar1 T,.iDIq with 

101l9th Hycleubad Regiment, Agra. \ 
(I) Payor Nnk a8 Oaptain plu8 Be. SO p.m • 

(1) B. A.; also SpeoiaJ Vernioular Examination. 
(2) One month'. preli.min4ry Militar1 Tl'IIining witlt 

10/19th Hyder"bad RegimeDt, Agre. 
(I) Payor rank ",I Captain """ PI. 60 p.m~ 

~. Capt. Re.na P ... ablm Jang Bahldur, (1) High 8ohGol. 
I.E.O.O. (I) Indiom State Foroes Oftioer. 

1. Oapt. Bhawan Singh Shahl, I.E.O.O. 

(I) Pay of rank as Captain plUl BB. 60 p.m. 

(1) Higher Engli.h Standard. 
(2) Ezamination a.t Be1gaum 8meJl Anpe Sohool" 

Paohmarhi. Equitation Course, Quat.. DriviD8 
and Xaintenance Couras, A.hmedn&gar. SerYed 
with lit Kumu.on RiileR 10/I9th Hyderabacl 
Regiment and 1st Battalion the .Aeaam BePDen' 

(3) Pay of rank all Captain pZ"" RII. 60 p.m. 

'116. ·~jt. Seth Dam,od.ar SWIOOp: Will the Secretary of the Defenets Depart. 
ment please state whether Government propose to disband the security oftjoen 
who were mostly appointed for the duration of the war? 

1Ir. G. S. Bhalja: Many 'Security Officers have been released or retruDed .., 
~.~ uniill. 
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RB·EiIPLonu.1' OF DIsoluBGD AsBIST.6lfTS OF lNJooBlU.'1'ION .AND :o.oADCI.*.i ~ 

DJutDTJIlDNT 

?eI. .Irr. 1,·DIr!, SeJrhlr SanyI1: Will the Honour.~le Member for lDiorm· 
_on and Broadoasting ~e pleased to state: .. 

(a) whether Government are' aware that some assistants of the Information 
and Broadqasting Department of the Govenlment of India were discharged in 
August 1~5 on political grounds; • 

(b) whether it is a fadt that the present Government; have made enquiries 
about the whereabouts of such persous; if so, the reasons for making .uch 
enquiries; and 

(c) whether Government are considering the question of re-employing these 
persous' 

The Boaourable Sardir V&1labhbhal Patel! (a) The services of one Assi,tant 
only were dispensed with in August 1~5. He was a temporary employee who 
could, under the conditions of his service, be discharged without notice. He was 
£lund unsuitable for retention in service. 

(b) and (c), I would invite the Honourable Member's attention to my reply 
to the Honourable Seth Govind Das's question No. 407 answered on the 2mb 
February 1947. 

mCBEllED DBARNESS ALLoWANOE TO GOVERNIIDT SUVAlfTS 

7 ... -Mr. lIaduulhari Singh: (a) Will the Honourable the Finance Member 
please state whether there is auy basis in the report regarding the increase in 
the dearness allowance to ('rovernment servants published in the Hi"dud,,", 
Time. sometime ago in the mO}lth of January 1947? If so, when Government 
are giving effect to those propohals? 

(b) In view of the prevailing high prices and the long time to be taken by 
Government in announcing their decision regarding Pay ColllDlilliona reoom-
mendations, do Go1'ernment propose to give a.ny relief for the interim period 
to their employees? If not, why Dot? , 

De Boaourablllrr. Llaqaat.All Dan: (a) The report is contrary to facts and 
~e question of giving effect thereto does Dot arise. 

(b) Government have already sanctioned reasonable interim relief for lheir 
employees. A copy of the orden is laid on the table. Final orders in the matter 
will be issued after Government have reached a decision on the recommendations. 
of the Commission. 

No. F. U(ZI;-_. 11/46 
GOVDRJIIIII't! O. DlDU. 

FINANCE DEPARTMENT 
N8'111 DtlAi, tTle 13tA ..tug"". 1946 

OFI!"ICE MEMORANDUM. 

8UBnC'J' :-G-rant of interi1fl relief f.Q Central Government lervantl flaid ff'om civil 8,timat8'_ 
The undel"llib'lled il directed to ataie that t.he Governor General iD Council has bad under 

consideration the question of the interim rliel to be granted to Government. lervanta serving 
in department. ot.her than Railways and Poat. aud Telegraph., }I6IldiDg the revision of pay 
leales in the light of the Pay "Commission's recommendations. The grant of the following 
IlOn('ell8ion~ has now been approved : .. 

(i) With effect from the ht July 1946, all areas which are at present included in 
Clau '0' 'Ilr pUfposea of dearne81 allowance will be included in Clau 'B', that 
ii, the minImum rate. of de,mes. allowance admiuible ., any .tation will h", 
those prescribed ·.t PreleDt for Clua 'B' towns. 
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(0) w all Ir ... wbtu'e t.he lupply of foodltuffl,at conceuiouII ratH, to Oaht.ral Goveru· 

ment. Hl'val1L1 baa not. bHll arrl6llged by the Govtll'nment, 01 India, a compell· 
.. t.ory allowance of &. 3·12-0 p. m. will be admiIaible to all GOVlImDlut lervlWt.1I 
drawiq pay not. exceediug BI. 300 p. m. Government aervantl who are already 
eutoit,led t.o t.be benefit.1 of t.he .upp11 ot foodltulf. a~ cOII:ct!lIlOnal ratell may at. 
their optoion eitller contiuue t.o receive the benefit m kmd or ~e t.he. CMb 
:::rellMt.oJ7 allowance mentiofaed above. The optoion once e.xerCJMd aball be 

'l'he head of t.he oflice or department. Ihall be pelllOnally ruponaible for 
u.tiafying himlelf that no ofticer receivel both t.be concH,ion in kind and the 
compelllaLoJ7 allowance. A certificate to t.hil effect Ihall be attacbed to every 
bill in which thil allowIDce iI claimed. • 

pu) Government .. rvant.a drt.wing uptu RI. 40 per menaem will be eligible for addition 
to pay at a 1IIIot rate of RI. 3 per menaem; other Government aervantl to whom 
t.b.iI conClllwn a~pli. (_ below) will be given RI. 4·8-0 p. m. The Goveruo .. 
GeDeru in Councll hu bll8n pleued to decide that thil addition &bouId be clMli· 
led .. paJ under the provilioDi of I!'. R. 9 (21) (a) (iii). Thia conClilion wiU 
be admiMible to all Government aervIDti in receipt of pay not exceeding &. 260 
p.m. In the cue of .taft· drawing pay betwee.n BI. 2IiO IDd 254-S-0 p.m. luch 

"\ addition will be given .. will bring t,beir pay upto RI. 254·8-0 p.m. 

I. The CODceIIionl inparu. l(ii) and 1(iii) IIobove will have retrolpective effect from t.he 
11' July 1G46 (including t.he carrelponding incr .... in dearneu or war allowance, if uL 
MIed on the addition to pay), and the &mountli 10 payable will be dilbuned in' three equal 
monthly inatalmena. To facilitate calculation of atrea., . the Governor General ·in Council 
11 .. decided t.h&t the amount. payable in r"pect of the canClllion in para. I(Ui) Ihall be 
worked out at the pNICribed ftat rate for all perioda of duty and leave (other t.ban leave 
without pay) falling between t.he da .... ht July 1946 and t.he date of the .. ordera. Fo .. 
.aaoee on pay between &: 250 and RI. 254·8-0, the arreara will l)e calculated at th, rate for 
marginal adjnatment pr.cribed .bove. ' 

3. The concNlionl mentioned" in t·hill OSee Memorandum will be adrniuible to all Govern-
ment. .ervutl in civil department. (other than thoae on the Railwaya (lr m the P. ;t 1', 
Department) who were in lervic. on lit July 1946 or have been recruited after that date. 

G. SWAMINA'l'HAN, 
Deput-g Becretm-y to the G01Jtrnment of India. 

To 
All Ilepartmlntl of the Government of India. 

No. F. 11(3).1:. JI/%. 

Copy fo~ded to all Secreta~ ~ the <Jovernor Gen!ral! the Political Department l 
the Crown .1I'iD8llce Officer; t.he FlDanclal Advll8r, CommunlcatloDB; the Finucial Adviaer. 
War and Supply; the A.dditional Financial Advier, Suppl,f Finance; the Joint Financial 
Adviaer, Munitiona Production, Calcutta; the Joint F.inanclal Adviser Supply· the Join. 
Finan~ial Advilllr, Food; the Controller of Food AccC<lunts; the Becre~ry to th~ Executive 
Councd; the Federal Court; the Federal Public Service Cornmilaion; the MilitaJ7 Secretary 
to 'Hi. Exce11enc~' the Viceroy; the Auditor ueneral of India; the Central Board of Revenue; 
all Accountantl General and Comptro11e".; the Director of Audit., War &: Supply. the 
D.tor of Railway .~udit: the Chiof Controller of Supply' Account! and all Contro11~rs of 
~u:rply Accounts; the Deputy .\ccountants·Oeneral under t.he Accountant General, POIta· 
an Telegraphs and the Account! Officer, Telegraph, Check Office; Calcutta.; the Mint 
Kuters, Bombay, CalcLltta and Lahore; the Muter, Security Printing India· the N atioul 
Savings Central Bureau; aDd MiniBtry of SLlpply Mi8~ion and the Fi~ancial Advil8l- Delhi 
Provfnoe. ! ~ .: ... 

Copy forwarded to aTI Provincial Government. and Chief Commiuionera. 

By order, eto., ., 
P. N. SEGAL, 

,A.lillttlftt Secretary to the G01Jt. of India. 

COPY 01' GOVIllUfIUlNT 01' bDIA, RAILWAY DIIPAJlll'IIBNT (RAIlWAY BOARD) No. E.46-PA-U34/3· 
DATIID TBII 2ND AUGUST 1946, ADD!,-1!8111D TO ALl. INDIAN GOVBBNIONT ,RjDWAY9, 11'1'0., ' 

St1B.JIIC1' :-Orant of odtlif.ional pay tn certain categllrie. of non-gazetted Rail1DiJy .er1J(lfl.tlJ a. 
interim rel •• , 

A reference il invi!ed t~ the RelOlution' of the Railway Standing Finance Committe •• 
dated 14th Jane 1046 wherein th., had recommended tba' pending the enquiry by the 
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Pa, ao.milaioD Uae Bai1wa~ .t.aiI .boula be ,raDted mt.vim relief amoaaWD, ~ Ba.. I 
oroNa aDDuan,. the relief being givlID retro'peotlve eflact. from t.be lit Jul)' 1946 .Ul~olvlDi m ~ ),ar: 1946-47 aD aclditiODal 6Xpendit.ul"e of about R.. 9 cror.. Aa !""_dy ~tUDat.ed 
viIl, Bailwa, Board'. telegram No. E·4&-Ml'.1l, uat.ed il ... Junl 1946, tJUI ReaoluLlon w .. 
accepted by bot.b tbe Government. of India and the All India Bailwaymen'. Ifederation. 

2. The Railwa, Board have linOll diacuued wid\ the Ail India Bailwaymen'. ~'ederation 
&.he detaila of t.he method of paying thie interim relief to .tafl. Aa a l'8Iult of tb .. 
cmcua.iona. the Governor-General in Council. hal bt.'8Jl pleued to IaDctioll. with retro'peot.ive 
elf. from lat. July 1945, a t.evlporary addition to pay of RI. 4-8-0 p. m. t(, .. ch monthly 
rat.ed raUway lervant in receipt of pay DOt exceeding RI. 250 p. m. and of 0-2·9 per day to 
each daily rated railway. eervant. In the CUI of lta.ff ·drawiDj pa, betWIID Ba. 250 and 264-8-0 
p. m. luch additional pay will be given .. will bring their pay up to RI. 254-8-0 p. m. 

3. The GoftioDor-General in CoWlcil hal aIIo heeD pleued to decide thM the addition to 
pay .. nction!4- above will be treated a. pa, for parpo_ of Provident Fund, leave foOd 
ptait." , 

4. This additional pay will be admiuible to all Railwav Hrvante who were in .. rvie''' 011. 
lat Augult. 1946 .. well .. to thOil who are recruited ther..fter aat.il further orien. 

5. The r.rr.n will be calculated at the rate of RI. 4-M p. m. ~r 0-2·9 per day a. the 
IlUI mal' be for the period of lU'Viee frilm 1 ... Julv 1946 toO 3l.t Ja!1 1946 1... period. of 
leave withoat pa1, if aIlJ. In the ca .. of thOle drawiDAr pa1 bet ... BL 150 aDd RI. 2li4-B-O 
p. s. PIe __ will be calculated at the rate of marginal adjuatm.t pracribed in para. 2. 

6. The Railway Board have given an undertaking to the FederatioD that the aman of 
Nlief will be piid to the _I DO' Ia&er thaD the date pNlCribed for t.be dilb.l'IIIIIl8Ilt of 
t.Ia8 pay for Aapit 1946. In view of t.hia the Railway Board de" ~ .pe\:ial arraap-
.. ta abould be made for the paym_t of t.he arran laDCtioaecl above to atd bJ thit da ... 

INDIAN POSTS I: TELEGRAPHS DKP ARTMJ:NT 
OJ'J'lc. OJ' TO DIRECTOR GENERAL, POSTS I: TBLJlGB4PB8 

II... No. A. 1-»61/46 

NeVI Delli, 1M 16d "'''''''', 1146. 

lUI.,.. :-"'cljwliIJatM', .(..,1 
1D .connection with the award of the Hon'bl. Mr. Jutioe Bajadhyakaba, Adjudicator in 

the dupute betweea the P. I: T. Department and ite IlOD'putted tlDploy .... the aoven.or 
Geaeral in CouDcil ia pllMed to I&ncl.ion "n a temporarv bali. till 3lat December, 19(6 tb. 
grant of p8l'11Onal pay belonging to the categories mentioned in the acoompaaying It&t.mlD' 
at the rates indicated againlt each. The amount of perlOnal pay slaould be roanded 01 
to the nearest anna, 6 pi.. and more being counted al 1 anna aad 1... than 6 pi.. being 
ignored and should not be ablOrbed in future incremente. 

2. Theil orders have effect from lit .Tuly 1946, but in the ca .. of all categoriea of ataft 
peept t~ referred to in item Iv) of the statement, retl'Olpeetive effect. will be given tAJI 
the conr.ealon from lit. JaDuary 1945, and the ollcial. cmlcemed Ibould be granted arrean 
of penlOnal pay for tbe period from lit Jan1llry 1945 to 30th June 1946, calculated ou the 
pay for the month of Jaae, 1146. 

a. Th... orden wilt not apply to IJIlploy~ .. on tbe- unified scale of pay, but. will apply to 
employees of the Telephone Diltrict of Hombay, Calcutta and Madras aod (including Ahmed ... 
bad and Karachi) and of the Telephone Workshops, Bombay, appointed on or after 111. April 
1943 OD the revi .. d Icale of pay for P. I: T. daft of correlpouding categoriea. 

4. The Govemo.. OenaTal in Conncil is allO pleased to deride that for the purpOIl of 
graat of d .. mlll allowanee all localiti .. now cl .... d a. "0" Ihould be upgraded into "B" 
category with effeet from l.t July 1946. . 

5. The additional provilil)n required in ~bis connection may be I1lggeated in your R. B. " 
1946-47. An explanatory memorandum showing the amount of additional provillion included 
in the elltimate under the different. head. lIparately for arrean aDd for regular addition. 
to the .tanding chargea may be HIlt alon~ with form Budget 1. . 

To 

Aft Head. of CireJ., .... 

N. SBJIlBRABD:SKITH, 
S,,,ior Da,IdJI D,"ctor G'neral. 



I"ARBIID QUJl8!'IOJf8 AIfD 08""1 

Cn.tegories of 8~'ff' as given in the schedule I on page 77 of the 
"~null.1 or Pay and allowance of OlBcer6 of th'e Indian P. " T. 

(i) Seotion XV 

Section XVI 

(Ii) 

leetion XVII 

8eotion XVIII 

(ill) 8eotion Y 

Department 

Bunners . 
Record Suppliers, Feno typers, Hulti,:traphers, 

Compositors, Bemprinter Operatorll, Marker s, 
Duftries, Form Suppliflrs. Form Picker., Binders, 
Attend61'S. Jema.d8.rl', Hall JerMdnrs, Head 
Porters. Overseers in &ilway Jl6ils Servioe, 
HavildufI, H8Ild Peons apd Hakadams. 

Boy PeonB, Boy Messengers and Boy Fara.sh,es. 

(a) P""kerH, Porter~, MeKsengerR other than Tllllk. 
work MosBflngers. ChowJddars, Watohmen. 
Gatemen. Hnm.\ls. Durwll.ns, OfIioe Peonfl, 
:rar.lHhes, Ibil Peons, Letter Box 
Peons, Van Peons, Boatmen, LasCdrs. 
C ... blo Gu •• rdA. Attendantf!, Batterymen. Line 
Coolies, Telephone CoolitlB. Wire Coolies, Pre~8. 
mea. Distributors, Inkerf!, Cleaners in Tele· 
phone Ex('hRDges, Firemen, LiCtmen, Weighmen, 

La.mpman, Kh'lollasi., Coolies. Engine Coolies 
~nd other whole time t'lDployees. 

Ta_kwork MessengerR. 

Po~tmen, Village Po~tmen, H.\il Gu.'1rds, Linemen. 
Linerider .... Dep .rtmenwl St;.<>mp Vendors at 
'pll\(le~ other than Prellidency towns, Sllroffl! 
and Bill Birl'ars lind 

Section XIII (b) Ca.rpenter~. P ,inters, Bicycle Kistries, Assistant 
Hi~trie" and Motor men. 

(iv) Section I 

( y) Sect.ion [ 

8eJtion XII 

All other C Lt8l{ones exoluding those in Sections I, 
XII Hnd XIV. but including Second Division 
Clerks and Accountant.s in Section,I. 

(With the (ll!:\OptiO'l of SO(Jond Division Clerks nnd 
Accounwnts). 

Con.<<lr>'alll!Y In8peotor~. Oa""takers, Sanitary Ins. 
pe.:tors and Commissioners. 

." 1U9 

15%-
60% 

(Subsistence All-
0 .. 81108). 

20% 

16% subject to 
amaz.oI •• 
JO. 

6% subject to • 
minimum 01 
Rs.6. 

INDIAN POSTS a: TELEGRAPHS DEP ABTMENT 

OFFICB OF THE DIRECTOR GENERAL, POSTS a: TELEGRAPHS 

Mn:OJU.NDU1I No. A I-J8.61/46 
New DelAi, tAt 17t4 Augtllt, 1Mi 

8vJWal' :-OOfICulioM for P. a: T. 8tAI 

Reference is invited to the Director General's General Circular No. 13, dated 27th Jal7 
1946, which contain. details of the relief recommended by the Adjudicator for tbe DOD-
gazetted .taft of the Department on the new acal .. of par. Fonnal orderw on the IlUbject will 
he i.Qed _parMelJ. 



1630 • I LBGl8LATIVB AS8BKBLY [15TH MAR. '1947 
The Govemor General in Council g plealed to decide tbat. th. foU~win~ additioD&l 00Il 

~ou ebould be granted to ~e non·guetted liaft on a kmporary balll till 3la, December 
1846 :-

(1) Grain CompenAtion Allowoce of Ra.. 3-12-0 p. m. will. be dra~. by non.p .... j 
.taI on both old and revged aca1ea of pa~' Bubject. to the followmg condltions:-

(a) In pIaCIII where ~e~ are c~ departmental g!,in~ops or where any grain eon· 
CIIIIIion acheme 11 111 operation the COIl. of whlch 11 met by the D.partDlen~ ~d 
the monetary v&lur of the conoesaion exceed. Ra. 3-12~ p. m. the eI:lItma 
arrangement.e will be continued' and no grain compeDl&t.lon ~wance wlll be 
admiuib1e. 

(b) In p1aceII as above, where the 'monetary value of the conce.lion g 1 ... than 
RI. 3-12-0 p m. the diJIerence between R.. 3·1W and the monetary v&lue of the 
conceuion wil' be paid with ret.roapectivo ,ffe'" from lit .February 1946. Ia 
luell placea, if it can be arranged, grain will be laId at ordUW')' controlled rat. 
and the full allowance of III. 3-12-0 p. m. will be paid to the ltaft with effect. 
hom W Octo_ lIM6. 

(~ In the cue of .taff in the Bengal and Auam Circle .wbo bed joined !-he Defence 01 
of Indian Unita, grain compeneat.ion &llowance mIl be groted w1th eRect fro. 
the date 01 withdrawal of tbe mUitariAtion cOIlCIAiolll. 

(d) In placee where there are no departmental cheap grain nops and .when, no graill 
conClllion acheme g in operation, grain compellAtion allowanCe will be grant.ej 
with effect. from lit Febiaar7 1M5. . 

(e) The grain ~..mpenl&tion aUowance i. liable to rev won quarterly. UntU further 
orders the rate of allowance will, howI\'er, remain at Rs. 3-12-0 p. IlL 

(f) Tbe staff may be gi~en the option of drawing the aneal'll of grain compenAtioD 
. aUoW&rl!'e in monthly inltalmenu coverin~ a period of six month. from let Sep-
tember 1946. 

(Z) In partial modification of the orders contained in para. :3 of this Office Memo. No . 
.&36-5/46, dated 28tb March 1946 good conduct. pay of BII. 10 Ihoud be ~roted to all non-
pset.ted etaff on pay exceeding RI. 42 p. DI. wi~ etrect. from let July 1946. In t.he cue of 
at.atr drawing pa,. up to RI. 42 p. m. t.he grant. of good conduct pay will be governed by t.be 
e.gt.ing orden. 

(3) (a) The houle rent. allowunce for post.men and inferior lervant. in Calcutl~ who are 
at. pr8lent entitled to RI. 5 p. m. and are not in occupaLion of Government quartel'll should 
be increued to Re. 10 p. m. with effect from lit. July 1946. 

(b) Tbe bOUle rent allowance to postmen and inferior ""antl in Bombay not in 0CC1l-
pat.ion of Government q1lll.rtera Ihould be increaaed from RI. 7 to RI. 10 1'. m. with ellect 
from lit July 1946. 

(4) (a) The hOUie rent. allowance of pOltmen and inferior senants in Delhi who are not ia 
occupation of Government quartere .bould be increaled from RI. 6 and· RI. 21 respeotively .. 
Re. 9 and Ra. 7 respectively with effect from lit July 1946. ., 

(b) The hou88 rent allowan(' .. of poltmen od inferior .. "anti in Madral who are a' 
pre88nt entitled to RI. :3.p. m. a.nd who IIl'e not in <lCtllpilt;un of Govemmt'nt qUIIlLen Ibonld 
be increased to Re. 7 p. m. wit.b effect from lit July 1946. _ 

(5) The compenAtory hou!l~ rent allowance IaDctioned for the ncn·gazetted Itaff iA 
Calcutta and Bombay who are not in occupat.ion of Government quarten sbould be lubject 
to a minimum of Ra. 10 wit.h .trect. from lit. July 1946. 

(6) In partial modification of the orders contained in this Office Memo. No. A8-3S/44 , 
dated 2nd February 1946, compenAtory h01l88 Tent allowance will be granted in Calcutta 
and Bombay to non·minift'!rial IIprvam, eli~ible for o\'ertime allowancc And wh" n.... not 
iD occupation of GO"ernment qnartel'll on the lIII1e tenus and 't'onditiolll u are applicable to 
thOle not in receipt of overtime allowance. Theae orden will have etrect from let. July 
1846. ' . 

(7) HoW18 rent allowan('e at Re. 10 p. m. will be groted in Madru City with effect. from 
1at Jul1 1946 to all non·gazetted staff except pr,.tmen and inferior .. rvant. who are already 
in receipt of bonse Tent aUowance. Those who are eligible for bOUle rent allowance in 
exceA of tbi8 amount under thOle orders. In the calo of ofllcwa, other tbo postmen and 
inferior aervantlo who are already in receipt holile rent allowance of leA than Re. 10 p. m. 
the &llowance will be railed to Re. 10 p. m. with effect from lit July 1946. 

(8) Non·gazetted staff of all grades in Calcutta, both on tbe old and reviaed ecal.. of 
~, who are not already in recei!,t of cnmppnl!ltory allowance, will be granted thi. allow. 
ance at. the rates, if any. granted t& the staff of corresponding grad" on tbe rniaed lealel 
of pay in Bomba" witb etrect from lit JaIJ 1946. 

(I) NOD-gazetted ,taff on ~he old .eal .. of .pay in Bombay who are not al1'Mdy in receipt 
of COIIlpell.tory allowance Will be granted t.hie 'allowance at the rate., if any. applicable to 



8'l'ARRBD QUBRTIONS AND ANSWER8 •• US31 
t.he 1t.rJf on correlpondiDg grad .. on t.he reviMd leal .. of pay ill Ul. locality. with .... 
from lat. July 1946. 

(10) Oftioiala who have e1eot.ed t.h. unified ICftleI of pay may be allowed the opt.icm of 
revert.iDg to their permanent. departmental .calea for t.he PUIjlOM of becoming eligibl. fo_ 
the relief recommended by the Adjudicator in t.he lhape of perlOnal pay on percentage Dalia. 
Thil option ehould be exerciled wit.hin 2 montba or the illne of tbe orderl of tbe Govern· 
ment. on the Adju(\ieator'. award. No re·adjulltmentl need be made of pay and. allowancea 
drawn prior to lit. July 1946, but ben1ll alreany Jrawn nnder t.he unified aca1e of pay 
.cheme for any period ahould b. deducted from the arreare of perlonal pay to which sa 
oflcial may be eligible IUId.r tb. .award for the earne period~ 

N. SHEImARD·SMITH, 
S.nior De."", Director General. 

INDIAN POSTS" TELJ:GRAPHS DEPARTMENT 
OPFle. OJ' TB. DIRECTOR GENERAL, POSTS • 'l~RAPB8 

IImro. No. Al.39-S5/46 

N ... Del,." 'M 14.1& In,.,., 1..., 
In". reli., to P. • 1'. 6,., • 

The Governor General in Council haa decided that fbe orderl contamed in thil OIl. 
Memo. No. Al-39·61-/46, dated the 16th Augaat. 1946, and the 17th Angult 1946 ehaIl remaia 
in force after tbe 3l1t. Deoamber 1946 for 11IOb period till orden of tbe Goftrnment. on tile 
recommendationa of tb. Cent.ral Pay Commiaeion are put into e&o\, and lubject. to tU 
eondition that all pa,...... mad. ader thia MnctiOI! will be adjulted againlt thol. d_ 
.nder the new ordeN. • 

N. SHERRARD·SMITH, 
!enior Deput, Dfreetor·(}en ..... 

No. Al·39-83/46 
Copy to:-

(1) Accountant-General, POI'" and Telegrapb., Simll. 
(2) All Deputy Acooutanu.Genlral, Poets and Telegraphl. 

(Sd.) 
A'h,tmlt l' ..... eial Ad"wr, C_uftieatWM.. 

Nllw DBLHI; 

TAt 14th Jonuary 1947. 

No. Al·39-83/46 
Copy to:-

All Heade of Circle •. 
Electrical Engineer·in.Chief, Alipore, Calcutta. 
Director of Telegraph Worklbopl, Alipore, Calcut.ta. 
Chief Controller of Telegraph Storea, Alipore, Calcutta. 
Chief Accounts Officer, Store Yard, Alipore, Calcutta. 
Account. Officer, Telephone Revenue, Delhi. 
Superintendent, Poatal Seale, .Aligarh-
General Mana~r.Te1ephon8l, Bomba,.. 
General Manager, Telephonea, Calcutta. 
Diatrict Manager, Telepbone., Madrae. 
District Manager, Telephonee, New Delhi. 

i' 

S. A. ANAN·TAKBIBBNAN, 

N_ Dm.Ju1 
JlA. 14" Imauar1l, 1947. 

.... illant Dir.etor·(}eflertJI (P . • L, 
\ 



1182 LBGI8LATIVB A88l1I1BLY [5TH Md. 194:'f 
RBcoIllDlm'&'rIOlf BY 'I'D P'&Y ('.mooailOlf ,.; lUvmON OF P,,-y . 

TIT •• JIr. JladaDdhari Slqb: (&) Will the Honourable the Finahee Member 
please state the Services in respect of which recommendations of the Pay Com-
miuion relating to revilion of pay scalea have already been receiwd by 
Government? 

(b) Do Government propose to appoint any Committee -comprising of the 
representatives of the yarious Departments to expedite examination of the 
zecommendationa of the Pay Commilsion to ensure a quick decilion 1 

fte JIoIloarable 1Ir. Llaquat AU Daa: (a) Government have so far received-
advance copies of recommendationa of the Central Pay Commission relating to-
pay scales in respect of the Secretariat sta!, Railways, Posts and Telegraphs. 
Audit and Military Accounts Departments. -' 

(b) Government do not propose to appoint any such Committee; they have 
already placed a Joint Secretary of the Finance Department on special dut.y for 
this purpose and be will hold departmental conferences as and when necessary flo 
expedite examination of the recommendations of the Commissiop and to ensure 
promp~ disposal . 

• 
~ CoIllOSSIOI IN" Roy.u. IBDUlf N.&vy TO bDUN OI'PIOBBS noll ..... . REo... ' 

Til. ·8hrimaU Ammu 1ttr&IDbaadhaD: (a) Will the Secretary of tht! Defence 
Department be pleased to state bow many Indian Officers from the Heservea 
have been granted permanent commisaions in the Royal Indian Navy? 

(b) How many of the Indian Officers granttld permanent commi ... siolls in the 
Boyal Indian Navy were trained in the Duf/erin and had served in the reser.ya. 
during the war? 

(c) What were the guiding principles 011 which selections to the ptlrmanen' 
cadre were based; and was any importa.l1ce given to oonfidential reports? 

(d) Are Govemment aware that the natiol1"list sentiments of Iudian Ofticen 
in the Royal Indian Navy Reserves have gone againllt their selection for. penna-
nen' eommiasiona? 

JIr. G. S. Bhall.: (a> 1~. 
(b) 22. 
(c) The recommendation of the Services Selection Board and their gradm, 

taken in conjunction with the offieera' re('ord of lervice and his confidential 
reports by Commanding Officers. 

(d) No, Sir. 

a...oTm. I'BOJI THB RlDSBBVlI :roB ~ OolOO88lOlf IN THE RoY'&L lHDUJr 
N.&VY 

T89. ·ShrlmaU .A.mmu SwamlDadhan: Will th" SecretRr~ of the Defence 
Department be pleased to state: .. 

(a) whether Government propoRe to hRve furthel' selection of officers from 
the Reserves for permanent commissions in the Royal Indian Navy; and 

(b) if so, whether Governmenl fJfopo ... e to re-orientate tllt! method of selee-
tion so as to give recognition to healthy national sentiment? 

1Ir. CI. S. Bhalla: (a) No, Sir. 
(b) This does not arise in view of the answer to (a) above. 



UN8TARBBD QUESTION AND AN8WER 16 • 
Il'DUNI8A.TlON 01' TJo: ROYAL INDId NA.VY • • 

770. *1hr1m&tl Ammu Iwall11Dadhan.: Will the Secretary of the Defeno. 
Department be plelUledto stak what plaua; Govenunent have drawn up with 
regard to the Indianisa.tion of the Royal Indian Navy, with special reference 
to the gradual replacement of senior non-Indi.m Officers 1 

1Ir. G. I. Bhllja: The whole question of the Nationalisation of the Armed. 
Forces, including the Royal Indian Navy, is now under active consideration by 
.he Armed Forces N Iltionalisatioll Committee set up by the Govemment of 
India. Their recommendations are awaited. 

The recruitment of non-Asiatics to the permanent cBdre. of the R.I.N. h ... 
been stopped. Short Service GommisRious for ·five and three years are offered. 
only to Indialls. 

UN;STARI\ED QUESTION AND ANSWER 

QU4LU'IOATION8 01' OPI'ICSIlS IN FAUJI AKHD~R 

71. lardar Kancal IIDgh: Will the Secretary of the Defence T!!,partment 
please state: ' 

(a) the number of military aud r-ivilian personnel including officer!:! drawin! 
more than RI. 250 p.m. working in Ff.lUji Ak\bar or attached to thafl offioe; . 

(b) their names, design~tionR and academic qualificatiolls including thf' exami-
nations passed in oriental Rnd other languages; and 

(0) the journalistic experience of PAdl one of them (with the Dame of the· 
paperR and period for whir-it they worked). before joining the Public Relatiou 
Directorate? - . 

lIr. G. S. Bhalja: (3) 11. 
(b) and (c). A statement is placed on the table of the House. 
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SHORT NOTICE QUESTION AND ANSWER 
...... . 

Gal.VANeB8 OF Anma-MUWARA SCHOOL TBACllBa8 

PancUt KuJmt BIbarl :t.l Bbarlava: Will the Honourable Member for Edu-
~atioD be pleased to state: 

(a) whether Governmenll have received a representation from the Teacher's 
Association, Ajmer-Merwara, claiming similar interim relief .. hu been provid-
ed to the teachers of Delhi Province; 

(b) whether this Association has served a strike notice; -(c) whether Govemment and the Association have recently carried on any 
negotiations to find. out a solution sati.~tory to all parties concemed; and if so, 
what is the result; and 

(d) what steps, if any, are being taken by Government to avert ~ aaike and 
to improve the lot of the teachers? 

i.. ~.p. ~tJ.. ,s It.til uT ~~ (,I) : .,,;T rWl,flli'r J+yi 

* A ~ jI!~ LJ:.e1 ....,s~, ~'j~ ...,s 1)\,,,..- .,.....'4 ~~ 
vSJ ...,s ~ ut.e ..,Jq. '-"',..--. .,.. i.. ~I ", ... ,....." ,s t ",.,V "-~~ 'V 
*\,s \AI"".., l ...,..;,f,., u-l'., IS ~ '" t.s ,+,tr... £l ~ ~ ..,..1-~ 

-~ v., vtt ,s u,ff"'6' i.. u~' ~ .. ) ~ ....,-.t, ~ ...,JJ v" ~ ... , 
IS ..r- ~ ,s ~I uT ~,.) ~U,I 4a.r~'-! V¥ ~ ,,4 u-I (,,) 

. - ~ ~ J.} ~!J%-~ ",.;i-T ~ J 
~, ~' ... 1. ~)~ ~,IPt/' u--\J... ~ ~I J. ~):P.V (u"') 

- A t...., ~ 1. d..ti ,s "'.iiI uT ~,.) d..t- ~ .L ~ ~ 
,-,.t.., ~!~, ~ IS A ...,J.,s ,,s.M ~'" lot ~ "'.iiI u;~,.) (~) 

ufo! £t.'1.... 1.. U'J~ i.. IJ',,.. J~I " ~ ...,1J vi ~'- i.. ~,~ i.. ,-,""",~ 
u~., ~ t.' ,,.,v d,... r;)~ ulti eU,1 ....,s "l..ati u-I ,s ~,tA ~ ~ ...,s 
"'.til u; ~).) ~~ :.,s ~!f-' ., IS A r,,& ~ ~ ~, »1 v., ~ 

- ,., tto6tl....q. J} 1. IJ~ .j . 
The Bouourable 1laulaDa. AbU1 Ea1am .&sad: (a) A copy of a ~eBOlution pass-

ed at an extraordina.ry General meeting of the Ajmer-Merwara Teacher's Associa-
tion, held on the 17th January, 1947, demanding similar relief as has been pro-
vided to the teachers of Delhi Province was received by the Government of India 
throll¥h the Local AdDJinistration on the 17th February, 1947; 

(b) No Official communication ot a final decision to go on strike ha.s been 
received by the Government of India; 

{C) The teachers had placed their grievances before the Local Education De-
partment, Ajmer-;Merwara, who referred the matter to the Govemment of India 
for decision; 

(d) Th~ Government of India have agreed to grant the same concessions as 
sanctioned to teachers in Delhi Province to teachers in Ajmer-;Merwara. The 
Local Administration ha.ve been informed of this demsion on the 1st ;Ma.rch, 1947 
and have been asked to submit details !or ex{1miHwl ___ immediatel;,. 

( iii 
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MESSAG;E FRO)( THE OOUNOIL OF S.TATE 

8ecn&uJ 0I~. AIIImbly: Sir, the following message has been received from 
the Council of ~tate: 

"The Council of State at ita meeting held on the 4th March, 1947, agl'eed 
wbhou, any amendment to the following Bill!;, whioh were passed by the Legis-
lative Al!sembly at its meeting held 011 Thursday, t.he 27th Ft.bruary, 194.7, 
namely: . 

1. A Bill to oontinue for II. limited period powers to exempi operations affeot-
ing ammunition. explosives and inflammable 1!uhstanees from certain restric-
tions, and to regulate those operations. 

2. A Bill further to amend the ;Reserve-..Bank of India Act, 1984. 
s. A Bill to confer for a limited period special powers for regulating lhlt 

transport of good8 on railw.aya ... 

DELHI AND AJMER-MERW UA RENT OONTROL BILL 
Mr •• !. K. Qokhale (Government of India: Nominated Official): Sir, 

I move: 
"That the t.ime appointed for the pre88Dt.at.ion of the Report of the Select Committee 

OD the Bill to man better provi.ion for the oontlol 01 rent. in certain anal in the Pro., ... 
of Delhi and Ajmer-Merwarlt be 6xiellded ap to Wednelday, the 12t.h March, 1947." 

I may just explain that theSelec, Oommittee has held' 8Jveral meetings in the 
last few days and has practically gone through the entire Bill; but, oert~ 
clauses have to be redrafted, and, owing to the intervening holidl:&YS, it is no* 
possible to hold another meeting of the Select Committee until Monday, the 
10th instant. It will, therefore, not be pbBsible to p~sent the Select Committee's 
Report on )londay the 10th. I expect that the Report will be ready by Wednell-
day the 12th and that is why I am moving this motion. 

Mr. PrntclaIl\: Th{: question is: 
• 'That the time appointed for the praentatiOD of the Beport of the Select Commit ... 

OIl ill. Bill to make better provillion for the control of rent. in certain areal in the Provin_ 
of Delhi and Ajmer-Merwara be extended up to Wedneaday, the 12t.h March, 1M7." 

The motion was adopted. 

INSURANCE (SECOND AMENDMENT) BILL 
PuIlBNTATION OF TlIB RBpOBT OF TBB SELBCT CoJD(l'l'TIlB 

fte BOII01II&ble Irr. I. I. OhUlldrlpr (Commerce Member}: Sir, I beg to 
present the Report of the Select Committee on the Bill further to amend the 
Insurance Act, 1988 (Second Amendment). 

PUBLICITY BY CERTAIN NEWSPAPERS OF THE REOOMMENDATIONS 
OF THE SELEOT COMMITTEE ON INSURANOE (SEOOND AMEND-
MENT) BILL BEFORE THE PRESENTATIONI OF THE REPORT. 

Irr. PreIIl4enl: In connection with the report of the Select Committee on 
the Insurance (Second Amendment) BnI which the Honourable the Oommerce 
Member has just presented to the House, I am sorry to find that some of the 
Select Committee's recommendations have been published in certain neWR-
papers and commented upon in detail. My attiention haa been drawn in this 
connection to writings in the following newspapers:-

1. The States,",,,,,, of New Delhi, dated the 24th December, 194&. 
2. Oommerce of Bombay, dated the 4th January and 1st February, 194:7. 
8. The Imurance'Review of Lahore, dated the 27th January 1947 containing 

five p~eB of extracts from the Bill as amended by the Select Committee. 
4. The 'lime. of India of Bombay, dated the 2lSth February, 1947. 
IS. Capital of Oalcutta, dated the 18th February, 1947. 
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Be..-een Ule laatl ~o meetings of the Select Commit~ee, which took place 

on the 28rd December, 1946 and the 18th February, 1947, the draft report. of 
this Select Committee was circulated to the Members at their home for their 
oonsideration with an intimation ~hat the contents of toe repon were to b. 
treated as confidential until the report was actuahy presented to this Houge. It 
is not possible for me to say jUSli exactly where the leakages have occurred in 
this case, but I deplore wha.t ha.s happened and I hope Honourable Members of 
this House and the Press will co-operate with me in fuiure to abide faithfully 
by the well-established oonvention that nothing which transpires at; a meeting 
of a Select Committee, which is appointed to repori to the Bouse OIl • BiD • 
any other matter is made public, before the Committee'. report i. actually pre-
sented to the House. 

Khan lIo1Iammld Ylmia DaD. (Agra Division: Muhammadan Rural): May 
I 'in this connection point out, and through you bring to the notice of the House 
that leakages of this kind are becoming very common. In the Banking Bill 
Committee, over which I was presiding, there came a report to me about th. 
leakage of certain sections which had been amended in a partioular form before-
even the Committee had finished its work and this information appeared in cer-
tain newspapers. I immediately took action and I wanted to report the matter 
to you. But the paper concemed as well as the press concemed apologised. I 
accepted their apologies aud did not report the matter to you. 

It is not only that the Honourable Members ma.y not give ijrla information 
but according to the rulings of Presidents, the action ta~en by them in sueh 
cases has been that if any paper or press gives out the information beforehand, 
then the privilege that is given to them to be present in the press gallery may 
be taken away. 

Kr. Prealdent: That is why I addressed myself. to the press and the Members 
and I appeal to them; and I hope that,in future we .hall not have a recurren.,. 
of this kind of thing. ' 

BUSINESS PROFITS TAX BILL 
The Honourable :Mr. Ltaquat Ali Khan (Finance Member): Bir, I mOTe: 
"That. the Bill t.o impose a special tax on a certain rJulI of income be referred to a 

Select. Commit.t.ee coDlilting of Mr. P. J. Griftithl, Mr. Geoffrey WI. Tyaon, Khan Moham-
mad Yamin Kiwi, Khwaja Nazimnddin, Mr. Muhamn'.ad Nawnan, Haji Abdull Sa.ttar Hati 
llhaq Seth, Mr. K. C. Neogy, Mr. Manu Subedar, Diwan Chaman Lall, Mr. Vadilal Lallubhal. 
Shri Mohan Lal Saklena, J?rof. N. G. Bangs, Shri Satya Narayan Sinha, Mr. M. R. Muani, 
Sardar Mangal Singh, Mr. N,. M. Joahi, Mr. Shavax A.. Lal, Sir John ShHhy, Mr. C. W. 
A.yers and the Mover, with instructions to report on or before the 14th March, 1947, and 
that. the n1Dl1ber of members whole prM8nC8 .ball be n_ry to colllltit.ute a meeting of 
the Committee shall be five." 

Yesterday, whilst speaking on ib.e debate on flbe general discussion of the 
budget, I made a referen~e to this Bill. I also stated in my bud'get speech 
that IlS regards additional ~ation for the coming year the most important 
proposal was II. levy of a. speCIal income-tax of 25 per cent. on business profits 
exceeding one lakh of rupees. This Bill, IIbout which I have just now moved 
thl' motion is designed to give e1Jeat to that proposw. Sir, having come to the 
conclusion that the greater part of the gap between the estimated expendi-
tu~\~ and the estimated revenue for next year at the existing level of ta...'Ca.tion 
should be filled by direct taxation, it seemed to me that I h!rd. to choose be-
tween the re-imposition of the excess profits tax som.. ot·her form of tax on 
bUl!iness profits. Only in some such way I felt we could get a larger amount 
of the fuoney that was needed to fill the gap to a certaiu extent, though not 
fully. I deoided against excess profits tax becau~e I t.hink thlrt whatever 
may be its merits as a war-time measure, it is a bad tax in present conditions. 
It put~ too high a. premium on sueoeSR and too high a penalty on failure in 
the prc-war Y8M'S, although success may not have been due to efficiency and 
failure may have been due to CI\USeR heyond the cont!'ll1 even of the m08ti 
eflleient' management. ,The resulfl was aD inequitable dwcriminat.ion in favoul"-
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>of buun88lles with a good pre-war standard. In addition the method of giTinC 
.allowallc~s kr increased oapital was ~ntirely artificial as large allowancel were 
mode for accruing profite which never became embedded in the capital 
structure of a business. In view of these defects. I decided in favour of • 
tax which would treat all uusinesses alike on the basis of the magri,ude of 
the profits made with a Enlfficiently high ablJt.ement to bring small businesBeB 
outside its scope. . 

The salient features of the tax which I am proposing. and as I am lure 
the rlonourable Members must have noticed, a.re: 

(1) It is a tax whioh relates tlIlly to the profits of the year 1~7. n 
will fE'quire further legiliation to extend it b'eyond thai! period, and if nex' 

, year it is considered by the Finance Member that there was need for suGb 
8 tax, tben the Finance Member will have to come to the House and ge' .u 
sanction of this House before this tax could be made applics-ble for next year'l 
profits . 

(2) It is imposed at a dill; rate of 25 per cent. on· bUlinesl profits abow 
ODe lakb of rupees. ' 

(8) Buainesa profit. include the profits from any profession or Toca.mn 
· as!SbFsable under Section 10 of fibe Income-Tax Act. The juafiifi.oatlioll b 

. 'ibis inclusion is that large profit. whicb some professions have made have be8Jl 
-due to increase in profit. in commercial concerns, and therefore I feel tba6 
tber'} iF no justification to exclude such profita from this tax which I am 
proposing. . 

(4) Income from inveatmenta and other property shall only be included in 
-ccrtain cases, such aB Banks or investment companies. 

I (5) Deficiencies of profi~ will be allowed as in excess profits tax. Thill 
provision will of coune operate only to a very small extent unlesR the period 

· of the tu. is ex1isnded. 
(6) Profita from life insurance business are exemp.. • 
(7) For tbe purpose of the tax, the profits of individuals from the differen. 

businf'sses may be-aggregated. This eq':litable proviSion will enable \1S ., 
cope with a fonn of evasion with whicb we are fllDliliar in administrating ~. 
p')(:'eFls profits tax. 

(8) Lastly, the amount of tax Flhall be deducted in computing total income 
for income-tax and super-tax. 

For the rest the. Bill is based on the same model at! the excess profits tax 
nnd especially with regard to procedure. . 

I bave purposely suggested a Select Committee consisting of representa-
tives of every section of this Honourable House. I hope that in the Select 
Committe~ we wm he able to examine this :Bill in greater detail, and I have 
no doubt tba.t I will be able to slltil!fy the Honourable Members of this House 
anti th'l Membf'rs of the Select Commit.tee thai the tax tha.t I have proposed 
will In no way diminish production in this country. 

Sir, I move: 
J[r. Preslbnt: Motion moved: 
"That the Bill to impose a apedal tax on a certain cia.. of income be J't'ferr:d to a 

· Select Committee conlliating of Mr. P. J. Griffith •. Mr. Geoffrey W. TylOll, Khan Moham-
mad Yamin Khan. Kbwaja Nazimuddin, Mr. Muhammad Nauman~ Haji AbdUl Sattar 
Haii Iahaq Bet.h, Mr. K. n. Neogy, Mr. Mnnu Salledar, Diwan Chaman Lall, Mr. VadiJa1 
Lalluhhai, Bhri Moht,n La} &bena, Prof. N. G. 'Ranga, Shri Batya Narayan Sinha, Mr. 
1tI. R. Muan.!: Bard .. r Mangal Singh, Mr. N. M. .T08hi, Mr. ShaftS: A. Lal, Sir .Tohn 
· Sheehy. Mr. u. W. AyfJN and the Mover, with inat.ructioo. to report on or before the 14U1 
~1eh. 194'7, and that the numDer. of membera whOle pl'8l8DC8 .ball. be DeCllMrr II -'i-:tate .. Jr.eeting of the Committee Ih&D be 1ft. .. 



TAXATION ON INCOME (lNVESTlGA'I10N COMMISSION) B1LI.. 154J 
IIr. llanu Subedar (Indian Merchants' Chumber and Bureau: Indian CODl-

merce): I:)ir, we art' obliged tCJ the HonourubJc the Fillullce Member for giving 
Uli tho general background and we all feel tha.t the best thing to do would be 
to discuss the details in the Select Committee. In ,,,iew of that we do not 
proposE' to discuss SODle of the matters which he has mentioned. 

·1Ir. Pruident: 'l'he question is: 
"That tbe Bill to imrose Ii Ipecial tax on a certain clasH "f income be reiel'reu Lo a 

Select Commi~tee conaiating of Mr. P. J. Griffiths, llr. G.e.lffrey. W. Tyson, Khan _"loham· 
111<1(1 \'amill Khan, Khwaja Nazimuddin, Mr. Muhammad Nauman, Haji AbdUl SattaI' Ilajl 
l~ha'l ~etb, Mr. K. C. Neugy, MI'. Manu Subedar, Diwan l:haman Lall, Mr. Vadilal 
La llullhai, Shri Mohan Lat- SakBena, Prof. N. G. Ranga, Shri Satya Narayan Sin~a, MI'. 
:\1. It. Malani Sardar ~langal Singtt, Mr. N. M. Joshi, Mr. Shavax A. Lal, Sir John 
SIIt'eh;.-, Mr. C. W: Ayers and the Mover, with instruction8 to report on or before thtj 
l.4th March, 1947, and that the numlJtr of memben whose presence shall be necllllsar.v La 
constitute a meeting of the Committee shan be five." . 

Tbe IIlotiou was ndoptl!d. 
J~l'OME-'I'AX AND EXOESB PROFITS TAX (AMENDMBNT) BILL 
The ~ 1Ir. Liaquat .&l1 DID (Finance Member): Sir, I beg to 

U11l\e: 
"That ~e Bill further to amend the Indian Income·tax Act, 1922, and t.he Bxceu Profit. 

Tax Ac~, 1940, be referred to ;~ Select Committee conli.ting of M.r. P. J. Griffiths, Mr. 
Geoffrey W. TYlOn, Khan Mohammad YamiJl Khan, Khwaja NazimuddiD, Mr. Muhammad 
NallDlAD., Haji AbdUl Sattar Haji bbaq Seth, Mr. K. C. Neogy, Mr. Manu Subedar, DiwaD 
Chaman Lall, Mr. Vadilal Lallubhai, 8hri Mohan Lal SakaeD&, Prof. N. G. Ranga. Shri 
Sat.ya Narayan 8iDha, Mr. M .. R. Muanl, BardAI' Mangal Singh, Mr. N. M. JOlbi, Mr. 
Shavax A. Lal, Sir John Sheeby, Mr. C. W. Ayer8 and tbe MlIl"er, with inatructiona to 
report. on or before t.he 14th March, 1947, and t.hat the numHr of membell whOle preMJlce 
.hall be D_ry to COD.titute a meet.ing of the Committee allalI be five." 

Sir, most of the provisions of this Bill consist of amendments to the 
Income-tax Act in order to make capital gains taxable. On the metits of ihe 
proposal I need only repeat what I said in my budget tlpeech that as there i. 
in my qpinion stronger jUltification for taxing capital profits than· for taxing 
ordinar,) income, since they represent unearned increment, this. lacuna in our 
legislation should be filled. I notice that the prorJosal hR& already been 
IIttacked as detrimental to the development of industry. I hope that in hlle 
c('urse of the discussions the critics will be able to elucidate this point, since 
it passes my comprehension how the proposal can adverstlly affect a productive 
industry in any way, for productive industry is or should be interested in the 
profits from production and not in the profiw to be obtained from selling out 
to somebody else. I hope tIurt we will be able to examine this in greater 
detail in the Select Comn'liMee and I would therefore welcome any enlighten-
ment on this poipt from any quarter. 

The scope of the praposfld tax is confined to property other than agri-
cultural land and to actionable claims in respect of. such property. It ioelll 
not. for example, cover profits or losses from betting on horses or playing 
cards but it does apply to dealings iu shares or commodities or in futures, which 
are exem~t ullder the present law as casual proAts. unless they are derived from 
a husillesR, pl'ofesl>ion or vocation. The profit will be treated as arising when 
the capital eSflPt is sold, exchanged or transferred but the distribution of assets 
on the pllTtition 0 ~ II. Hindu undivided family, or on the dj.ssolution of a finn or 
associatioll or t)n th& liquidation of a company or under deed of gift, bequest. will 
or tranefer or trust. will not be treated sa a sale, transfer or eXchanlZe of tbe 
assets. The tax will be leviable only when the aSRets are diRposed of by the 
recipient!!. 

In compul.in~ the 1UD0unt of the capital '!'Rins thE' actual cost and other 
necessary. expenditure' will be aHowed as a deduct.ion Ilnd in addit.ion where 
the asset became the property of the assessee before the Ist January 1939. 
he lias the option of. substituting for t,he Rctual cost the fsir market value of 
the a.sset on that date. The object of thia option ia to exclude from the liMp. 
of tb{· tax anl' increment in value which Rcenled }-.p'nPe the condiflions which 
Arf! now prevalent. set in. 
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l Mr. Li;rcIllst Ali Khan] 
For the purpose of the rate of tux 'he Bill divides capital gains into two 

clltl;'gories-those arising from an asset posse88ed by the assessee fo'f two years 
or less and those arislllts from em IlSset llOssessea by him or her for more than 
two yeats .. 'fhis distinction roughly follows the distinction made in the United 
Statel! of America between· short. tel'll1 and long tenu capital gains. In the 
case of the former the full rates of income-tax and super-tax will be levied. 
while in the case of the latter only income-tax and not super-tax will be levied. 
Thill distinction however does not apply to companies since they do not pay 
super-tax at graduated rut~s. In croer to avoid unnt·cessary trouble for the 
Assessees and the Income-Tax Department, eapitlll, gnius and losses totalling 
R;,;. 5,000 in any year are excluded from the scopE' or the Bill. It. is felt that 
this sum is sufficiently high to exclude the g"cat majority of petty personal 
transactions, which are hardly ~ithin the proper seope of a tax on cBpitnl 
gains. And with regard to this particular matter I stated yeaterda.y in my 
sl>eech that some of the Honourable Members had expl'cssed the view that 
thh; limit of Rs. 5,000 was too low and I said at that time that when we are 
considering this Bill I shall be preplU'ed to consider the qUt'stion of raising 
tHe limit to any reasonable figur~. 

It. is obviow; that pro"isions for taxing capital gains and allowing ca.pital 
10SSI;s might very easily result in .. 10£ls instead CIf a gain to the revenue. For 
human na.ture being what it iI! IOSSE'8 are apt to be clnimad and profitR con-
cealed. We have met this difficult.\' by providin~ that .. 'Ilpital losses can be 
set off only 8gainst capital proflt~. In that· WBy we arE' !It'cured against a not 
lol';s in any particular r8S(1. 

The Bill also proposes amendments to the Income·tax Ad, J1lainly ill order 
. te, nllo\\' /HI a <!eduction for cxce!!s profits tax terminal eXp61lSeS Rml losses 

011 trading of stocks'incurrE'll nft!'T the date on whil·h the Excess Plofits Tax 
ccnsed to have effect. Those provil!ions imploment B previous 1Ibdertaking 
to p"o\'idc npproprintc TE'lief ~'hen the time came to wiud up t.he Excess Pro· 
'fit!; Tax.. 

There is one other Excess Profits Tax Act amendment, which I should 
IIlention 8nd that is the indefinite extp-nsion of the time limit of five years 
which the Act now prescribes as the period within which assessmeuts cnn he 
!·copenecl. This provi~ion ill Ilt'CP-!'sRry in order to ·secllft' thnt. ExcE'sS Profits 
'rrrx is levied on pel'Rons who are properly liable to Excess Profits Tax but 
\vho have so far Q\'oidE'd. Sir, I move. 

JIr. PrIII4eat: The qU('stion is: 
"That. the Bill further'to Amend t.he Indian Income· tax Ad, 1922. and the EXL'8U Profits 

'I':l." Art, 1940. be referred to a Select Committee conliating "f Mr. P. J. Griffiths, Mr. 
f:l'offrl'y W. Tyson, Khan Mohammad Yamin Khan, Khwaja Nazimuddin, Mr. Muhammad 
Xanman. Haji AbdUl Sattar Haji Ilbaq Set.h. Mr. K. C. Neogf, Mr. Manu Bubedar, Diwan 
('ham an Lall. Mr. Vadilal JAllubhai, Shri Mohan Lal Sakllllna, Prot N. G. Banga. Shri 
501\":, Naravan Sinha. Mr. M. R: Mauni, Bardar Mangal Singh, Mr. N. M. Joshi, Mr. 
flh";'lIx A. 1 ... 1, Sir John Bhee)ly, Mr. C. W. Ayers and the Mover, with iDatruct.iona to 
Icport on or before the 14th March, 1947. and that the number of membel'll whOlCl preaenct 
shall be neeessary to conlt.itute a meet.ing of the Committee lhall be flve." 

- Kr. Jluu Bubldar (Indian Merchants' Chamher 811(1 Bureau: India.n 
COlrmerce): May I Sl1gge~t thnt th£' Honollmhle the FinRnce Memher should 
provide B copy of the l'xpllW'lRtory remmks and the commE'nts which he has 
DCIW made to t.he Members of the Select Committee so 8S to enable ~em to 
study the matters before they attend the meeting of the Select Committee? 

, '!he mmoarable K:r. Llaquat AU Kblll: Yell, Sir, T shall do' that. 
Th{' motion was ndopted. 

". 
TAXATION ON INOOME (INVESTIGATION COMMISSION) BILL 

I 

TIle BODOUl'able Jlr. Ltaquat All Khan (}<'innncp Member): Sir, I beg to J' 

move. 
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"That. t.ho Bill to provide for inveetigation into mat.ter. relat.ing to tuation on income 

Le referred to a Select. Commit.tet' coDBisting of Mr, P. J. GriJIlthB, .Mr. Geoffrey W. T),lII)n, 
Khan MohamlllAd Yamin Khan, Khwaja Nazimuddin, Mr. Muhammad Nauman, Haji 
Abdul Sattar, Haji bhaq Seth, Mr. K. C. Neogy, Mr. Manu Subedar, Di"an Chaman 
Lall, Mr. Vadilal Lalluflbai, Shri Mohan 1.,.1 Saksena, Prof. N. G. Ranga, Shci Sa"),a 
lIiarayan Sinha, Mr. M . .It. MaBalIi, Sardar .Mallsa! Singh, Mr. N. M. JOllhi. Mr. Shavu 
A. Lal, Sir John Sheehy, 1\Ir. C. W. A)'ere and lhe MoveI, with ,inat.ruct.ioDB to report. on 01' 
Lefore the 14th March, 1947, &Dd t.hat the number of members whole preeence Bhall be 
necelury to constitute a 'meeting of the Commit.tee .hall be five'" 

Sir, with regard to this particulltr, mat.ter, I made a reference in my 
budget speech toO the appointment of a Commissiou of Enquiry and I notice 
thlAt as far 8B I have beeu able toO judge, there is no difference 01 opinion in 
the House at this particular matter. 'fhe object .of this Bill is to set· up a 
special Commission of three persons to investigate with special reference to 
taxat·ion the great accumulations of personal wealth of which there has been 
so much evidence in rec~ut yenrli. This may be considered by some 8S a. 
drust·ic measure. But it does not uppellr to me to go beyond what is warrant-
ed by the circumsta.nces. In my budget speech, I gave figures showing tha~ 
in II I)(>riod of five war ycars, out of II total incolO(' of Rs. Ii croft'S only 
HR. ~l lakhs would be Idt nfter taxAtion. It is then'fore on the face of it 
impossible to belit!ve t·hat the grent fortulles of which we have eviden('e were 
amassed from profits on which t~ey had pllid the full share of taxa.tion. Her(' 
then is something wbi('h merits investigatioll in th~ public interest. I will 
no doubt be told thnt thi~ is properly tt. muttt'r for the Income·tax Depart-
ment nnd should be left. to them. 'fhe U1l8wt'r to thRt.is that it is obvious 
from the results that the Income-tax Deplirtment has not. been able to cope 
with the situation. This is no reflection on the Departm.pnt since i~ has to 
work within the restrict·iOllS of the existing law and is virtually pOwerless 
against evasion which it C811J1ot establish by satisfoc-tory proof before the 
appellate authorities. It is therefore beeause the Income-tax Department is 
unable t.o cope with the situatiun thl\t I urn pro}losing to set up this Com-
mission with full powers to get at the truth .. It is my sincere hope that at, 
a. result of the Commlksiou's labl'urs we shall be able to get both the approval 
01 this House to a strengthening of the lucome-tax law nnd a more enlightened 
publi,} opinion on the question of tax evatlioD. 

The Bill, Sir, is a short one and its provisions lIl"e adequately explained 
in the Notes 011 the Clauslls. I nE.'cd not therE.'fore rE.'peat what is contained 
in the Bill. But I would like to refer to clause 8 in particular which gives 
.he Income-tax Department powers to assess at any time profits which the 
Commission find to ho\,e el'lcaped talmtion. At prcl>ent there is II limit 
beyond which the Income-tax Department cannot go. This clause provides 
for the removal 01 any limit on that account. ~'o my mind this is a very. 
neceB8ar.v proviso. 

Bir, I have moved for the lIame personnel for nil tho three Committees, 
my object heing that 8'S 0.11 these proposals are interconnected in a. way it 
would be better if the~' were examined bv the same memhers or the Select. 
CommitteE.'.· • 

Shrl Sri PrIkua (Benares and Gorakhpur Divisions: Non-Muha.mmadal 
}lural): Y()U perha.ps thought thnt othE.'rs have no knowlecl~e of these mntt(,MI. 

'!'be llonourable Mr. L1aquat .All nan: Sir, I do not kllow about thc' 
others, hut as far as my friend is concerned hl , liM none. 

Mr. Prellden\: The question iR: 
"That. the Bill to provide for inveatiption into matters relating to taution on income 

118 referred to a Select Committee conaiBting of Mr. P. J. Griffith., Mr. Geo!hey W~ TYlOn. 
Khan Mohammad Yamin Khan, Kh"aj. Naliimuddin, Mr. Muhammad NaUJQan, Haji 
AbdUl Sattar, Haji Iahaq Seth, Mr. K. C. NeollY'. Mr. Manu Subedar, Di"an Chaman 
Lall. Mr. Vadilal LalJubhai, Shri Mchan Lal Sakltlna, Prof. N. G. Banra, Shri Satya 
Narllvan Sir-I .. , Mr. Y. R. Muani. Sardar Manra! Si~h. MI'. N. M. JOlhi, Mr. Shavax 
A, Lal, Sir John Sheehy, MI'. C. W. Ayers and the Mover, with Inltructiona to report on or 
before the 11lh March, 1947, and that the number of members who~e prel!8nce .hall be 
III!CMllAl'J' to CO'lstitDte a meeting: of the Committee .hall be five. II 

The motion waa adopted. . 



TRADn~:G WITH: THE ENEMY (CONTINUANCE OF EMERGENCY 
PROVISIONS) BILL 

. 1Ir. PrelldlD\: The House will now proceed with the further considerat.ion 
of the BiH to provide for the coutinuance of certaiu provisiolls of the Defence 
of India Rules relating to the control of trading wit.h the. enemy and enemy 
firms and the custody of enemy proptll'ty. Shri Sri Prllkasu. wtrS in possession 
of the House last time. Clause 1 of the Bill is under consideration. 

Ibrl Sri PraJrua (Benares and Gorakhpur Division!l: ;Non-Muhammadan 
Rural): Mr. President, Sir, when the House adjourned lllt{l in the evening 
on Thursday I was trying to impress upon it the extreme. desirability of not 
expresilin~ b~' wordll, either spoken or written, by signs or visible repreRenta-
tion or otherwise any idea that we in India Ilol'e at war with any .other country 
or that we regard any country as an enemy of ourF:. Sir, as is clear, t.his Bill 
-seeks to eontinue some of the IJrovisionR of the udariour. Act, misl~alled t.ho 
Defence of India Act;. Hlld worl'-tl thall that Act. the rulel! t,hat. WAre made 
tht·reunder; in order, tUllong other things, to throttle the patriotic seutimentg 
of the people of the lnud. At the pE'r.uliar stnge at, which Wtl stalld today, 
it would bE' mOl!t dnngerr.ms for llR to I'~gnl'd 1l1ly conntr.\· in the world as our 
enemy. I tried to explaiu thftt, any, unfortnnlltely to little purpose, that 
after tht· declaration of His Majesty's Government· that Indi8 is to be fl'OO 
from .June 1948 onwards, it i~ most ctlsential that We JDlIlIt today proclaim to 
the world that she nf'\'er was at war with an,· countiv upd she is not at war 
with any courltr~' and that. she do€'s not intend to bE' ~t wllr with any country. 
To descrihe any people as an enemy is fraught· with the gl'eatest danger for 
our own peace and security in the future and for the adjuatmeat ci our rela-
tions with the peoples of the world. I Rtlk members of Government who are 
the sponsors of this Bill, to tell me who are our enemies. 

You will see that the schedule Wlder this Bill refers to various sections 
of the Act or various rules made under tha.t Act. and they are all in the 
present tense. The rules are n~ in the past tense. The rules do not refer 
to the countries that were at war with His Maj~stY"1 Government in the 
ages paat. They refer to the countries which are at war today. I should like 
therefore to know what thOBe countries 8l'e which are ~ war with us. The 
Government of India has the ugly habit of getting at war with the neighbour-
ing tr!bes on the Frontier. The Finance Member is quite willing to place an 
enormous sum at the disposal of the army to take care of itself; and the 
army finding nothing bet·ter to do, goes and bombs 'the Frontier; and when 
& motion of adjournment is moved in the House, the same Finanoe Member 
is not present in his seat to vote for the Government that has done that deed. 
He feels embarrassed at the results of his own action. 

I, t.herefore, say, Sir. that it would be risky, it w,)uld be dangerous, under 
any pretence or in Rny fornI, to dechrre to tbe world that. any peoples are 
our E'nemies. We will require the friendtVrip, t,he aftect.ion, the cooperation 
and t·be active support of all countries whether they were or were nat ~t war 
with His Majesty the King of England. We irl India have been at war with 
England herself for the last 200 years: but today after t,hat dec~tion of 
20th February, I am willing-and I have no doubt everyone else in th(· 
country is willing-to obliterate all the pages ci history that speak of t.be 
wrongs that have been done to Uti. We Irt'e not. only willing to delcUl the 
pages of history. that deal with the misd~eds of Clive and Hastings; we art' 
eVl3nwilling to forget the misdeeds of Willingdon and Linlithgow whOle wordt; 
sull burn in our hearts and the ma.rks . of whose lashes are ,till left on our 
backs. When we are willing f,() forget the wrongs of all these persona, how 
much more mUlt we not forget any wronp that any other peoples may have 
done to those who have been our rulen in the land. To uk me to regard 
J' &pan lI.aD enemy will ........ . 

( IS« ) -



TIlADlNO WITH Tall IiiNJUIY (CON'l'!I'IUANCB 01" &III.ROIINCY PROVISIONS) BILL. 164:6 
Mr. ~cleIl~: May I point out to the, Honourable Member .that tb,e 

motion before the House is that ClaUSe 1 of this Bill stand part of the statute. 
l'his clause deals with Shorl Title, Extent and Commencement. The Honour-
able. Member a.ppears to s~ak asainst the preseot enactment; 88 a whole. 
Tbl"! difficulty which I feel is this. Aiter the House has adopted all the other 
clauses. to speak against the whole enactment as such becomes irrelevant, so 
jlJ.': 8S consideration of clause 1 is concerned. The Honourable Member has 
tabled some amendments. I do not know whet.her he wishes to move tJiem 
now 01' not but the scope here is vpry much limited and. if he wants to attack 
th~ measure 8'Ild oppose .it, the more proper and appropriate dbcasion will be 
when the HonourabJe Memb(>r in charge mo\'es that the Bill be passed. He 
.could have spoken at length in opposition to the Bill at the consideration 
stag". That stage has passed and 'he clauses have been adopted and now it 
is difficult far me to see as to how the Honourable Member can be permitted 
to oppose the Bill as a whole wheu clsuse 1, is before the House. 

~ 8hrl 8rt Prakua: I will abide by any decision that you tnay take; bue I 
will, with your permission, explain the exact situation. This Bill suddenly 
calUe up before the House at a late hour that aft.emoon. None of us expeeted 
thnl it 'Would come up. Of course we ourselves are to blame for that; but it did 
come up a.nd though 1 tried my hest to ~heckmate Government in its design 

• b.y speaking on the measure as Ii whole on its firdt reading, the debate :was 
not kept up' by my friends unfortunately. Then came the second reading 
wh!n my Honourable friend the Deputy President was in the Chair. He put 
one clause after anoth~r. Then when he came to clause 1, he was good 
enougb to pennit me to sp~ak; and I spoke up to 6 0 'clock, So that we could 
sh(Vlt in amendments if we like for today, 

"" Now, this word to which I strongly object happells to appear in clause 1; 
and it does not appear in othet' clauses luckily. Therefore I thought that thill 
was the occasion when I could ~how mv own inimical tendencies to the word 
"enemy". Now, Sir, 1 a.m not at aU" interested in finding a name for tbe 
Government's baby. This particular clause refers to the naming of the Bill. 
So, even if the baby hlls the boIiy nnd a.U limbs complete, and if it has not 
got a nll'fne. it wOllld not be recognifled in the world; nnd my purpose will be 
.erv~d. So J Rill tryiIl~ to ohstruct the Bill here, If however the Govent-
m('nt have lIome constructive prnpOflIl\s to make lmd if they cau convince me 
that t.~e word '(·ncmy' can be deleted from the ~e(:tion without hamling their 
Bill, I am willing to accept it; but I will not, a8 far as I cOllstitutionally 
can-I do not intend- to use any violence-pennit this word '~nemy' to be 
put. ira thi~ Bill. If you WRnt. me to sp~nk n·t the third ree.ding of the Bill at 
som~ length. I am prepared to do even that; but I thought that I would finish 
all that. T had to SR~- while speaking on this section because that nefmious 
word uppea.rR in it. I ~hall IIhi~e by :rOUT ruling. 

1Ir. PreIldea.t: I appreciate the posi~ion of the Honourable Memher and 
may even go the. length of sympathising wi,h him. Even then the result will 
be t.hat I shall have to ask him to keep within the scope of the motion before the 
House. The speech that he is making now with reference to the motion a1; 
present before the House is irrelevant. To my mind, the better course would 
be to oppose the Bill when the motion .. that the Rill be passed" is before the 
House. 

'rhen, I might pomt out to him another difficulty. The Bchedale contains 
the word . Definitions' and all these Bre definitions under the Defence of India 
Rules. 

SIIr1 Srt Pra.ku&: This is 1\ peCmlio.l· Hill. 'fhere is llO ~lause of DefiuitioD!' 
at all. 
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Kr. PJeIldat: There is a Sch¥ule to the Bill which the Honourable Mem-

ber might see. That Schedule states 'the provisions of the Defence of India 
Rules continued in force' and serial number 2 therein is 'Definitions'. 

Shri Sri PrabI&: If you will permit me, Sir, I will call your attention to 
just that very clause. It refers to the second rule in the Government of India 
Defence of India Rules. The Government is very careful to omit clause 1 which 
defines the word 'enemy' You may have a look at it. Rule 2 of the Defenoe 
of India Rules contains many definitions and olause 1 contains the definition of 
'enemy'. 

Mr. PrealdiIlt: I shall invite the Honourable Member's attention to serial 
number 6 '97. Definition'. That is retained. Does he agree there? 

Shri SrI Pr&kUa: I agree there. But when the original framers of the 
Rules thought it necessary to define this word at two plaoes, I do not under-
stand why the Government now wants to define it at one place only. 

Mr. Pneident: That is a different argument. The word 'enemy' is defined 
by Rule 97 which says "For the purposes of this Bill, the expression 'enemy' 
means" and then follows the definition. The word 'enemy' thus ooours there 
and Rule 97 is to continue iD force.. It appears that Rule 97 is a definition for 
a restrioted purpose and perhaps, therefore. Uule 2 gives. a wider definition. 
Whatever the objects of the Government may be-and I ·am not here to interpret 
them-, I merely point out to the Honourable Member the diffioulty of allowing 
him to speak now at length over the clause which is at present before the HoUle. 
Does h" wish to move his amendment that the word 'enemy' be put in double 
inverted commas? 

Slut. S!i Prakua: If you think that I cannot proceed further with my main 
objection to the clause itself, then I will move my amendment. Will 'hOM 
double inverted commas.give ine enough scope to finish my speech? 

Mr. PnIld8Dt: That will make no difference. 
Shrl Srl_ PrUaa: Then I will move my amendment. 
Mr. Pruldent: But it is neceslary for the Honourable Member to move that 

amendment? There is already capital 'E' there in the word 'Enemy'. 
8hrl Srl Pra1r.U&: Sir, the Honourable the Finance Member has already ex-

pressf'd his opinion about my intellectual capacity and 1: have no hesita~on 10 
accept his verdict. . • 

Mr. Preli4ent: The Honourable Member can mov.,. it if he 80 likel. 
SJarl SrI Pnkua: Sir, I move: 
"That in aub-claUIe (1) of clauJIe 1 of t.be Dill, the word 'enemy' be put within dnnhle 

inverted commu." 

Inverted commas, single- or double, have a definite place in EngUsh literature 
and at different places they give definite indications of certain meanings. They 
are used when something is quoted or when the words within inverted comma. 
are used not in their ordinary lense but in a special sense. We all put words 
within inverted commas when we want to indicate to the reader that they are 
being used in a special or technical lense and not in the ordinary sense. I take 
it that when the Honourable the Commerce Member put, the words 'enemy' 
and 'enemies' within single inverted commas in his Statement of Objects and 
Reasons, he must have had some' purpose. That purpose definitely was that 
'enemy' does not mean an enemy in the accepted sense of the word but just in the 
technical lense, namely, those countries that were at war with England in 1989 
to 1945. .As the Statement of Objects and Reasons will not form part of the 
law 8S it is finally enacted, I propose that the inverled commal be carried on 
to the main Act. And for doing this I have also the support of the European 
group who may be expected to know English better than I can ever be upected 
to know it. (Honourable Members: Question 7) One of the Members of thai 
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Group did suggest the other day that by putting the word . enemy , withill in· 
verted commas in the Ulain body of the Act, m-S purpose would be served. I 
have taken the cue from him; and as the law is being written in ~eir language, 
1 take it that they are correct in their interpretation of the use of inverted 
commas. 1 therefore, hope tha~ the House will accept my amendmeD~ and put 
the word . enemy' within inverted commas. 

Kr. President: Amendment moved: 
·"I'hllt. ill lIull·claUtle m of claule 1 of the Hill, tilt; wont 'elll,my' lie put within double 

inver~d comma •. " 
. The BOIlOurabl,e Mr. I. I. OhUlldrilll (Commerce MeD.lbe.r): Sir, there are 

several Acts wherein certain words and phrases used often are defined. The 
words and phrases defined are put in inverted commas in the difinition clause, 
but not in the other provisions of the ActN of Legislature. I bannot understand 
what difference it will 'make if the word . enemy , occurs there without inverted 
commas or, in the alternative, it occurs with inverted COmnlIlS. As I explained 
on the last occasion when the Bill was uuder discussion, we ar: not at war now 
with any country. If it had been so, the matter for Government would have 
been to negotiate and arrive at an arrangE'ment by which hostilities may cease. 
Today hostilities have 1l1ready ceased and the main object of this Bill is to 
regulate certain transactions and to regUlate ·the disposal of certain properties of 
persons and firms of c:ountries which were at war. These properties are now in 
the posaessi~n of the Custodian of Enemy property. . Steps are being taken to 

I" N dispose of these prol'ert,ies. Indiana. had considerable prc4>erty ill 
- 00. those countries, whose nationals have these properties in Imliu. 

The idea is that with t,he ssle of properties of these firms and individuals, we ma~­
take steps to compensate those Indians who lost properties in countriel; 
which were at war. If my Honourable friend, Shri Sri Prakasa desires tha. 
Indians who have lost property as a result of war by destruction or otherwise 
ID those countries . . 

Shrl Sri Prakua: Or by taxation. 
The BOIID1U'&ble Kr. I. I. Ohundrtgar: You have not to pa,v tnx thf'rt·-tllen 

it ia for him to make up his mind and tell those Indians. "Oh I you have los' 
your property in Japan or Gennany. It is all right, but you will not be com-
pensated by the properties of the ,.otions)s of these countries in Indin." If that 
is the geat,ure that he wants to make toO a foreign country, he can oppose the 
Bill. • 

P&Ildit BaIJIrIIhIla Sharma (Cities of the United Provinces: Non·Muhalll· 
madan Urban): He only wan~s to put double inverted commas. 

'!"he BODOUl'&b1e Mr. I. I. OhUlldrlp1': That, I say would be bad drafting. 
I think this measure doe!..: not mean t.hat we bear any ill will against th(' 
country aa a whole.· All that we want is that· there should be orderl,\' 
disposal of certain properties in accordance with rules and it ilii to 1,'~n:i"e 
these BlTIi"8ements after the 24th March 1947, that this legislation has been 
brought before the House. With the double inverted commas, this olause would 
r('ad 8S follows: 

"This Act may be called the Trading with the "Enemy" (Continuance 
of Emergen~y Provisions) Act, 1947." 

,Yo had formerl \' 11 similar Ordinance with the same wording. \\' n 
hr~d the Defence o(India Rules wherein the double inverted commas were not 
used. T do not want an,\' complications to arise. The point before the House 
is this. If there is any loophole in this legislation, the advantage of that loop-
hole is not going to accrue to any Indian. but the advantage will accrue to the 
nationals' of othpr count,ries who would protest against the forfeiture of their 
property in India. 
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Shrl s'i1 Prabl&: In fact complication will arise, if the ·dou'.,le inverted com-

t:ltlS are not wscrted, because on puge 20, item 97,· under 'definitions " the word 
..• 'nemy·' is put within double inverted commas. it says, for the purpose of 
this Act the expression "enemy" means etc. Sir, some legal luminary might 
g~t· lip and sny t.he word enemy here without double inverted commas does not 
lIIean the sarm' as the enemy with double inverted commas in the definitions.' 
1 11m really heiping the Honourable Member b,. moving my amendment, in order 
!'<> avoid ull future COl~lplicatiolls by putting the word "enemy" within double 
tnvt'rt·cd commus. 

The KoaoUlable Ill. I. I. Oh1UUlrigar: I am afraid the Honourable Member 
is referring only to tJw defillition clause where the words are within inverted 
commas. 

Shri Sri Prakua: I waut to point out .... 
Ill: President Lt>t th(,rc be n9 interruption. Let the Honourable Member 

urge his plen. _ 
. 'l'be lloDourable Mr. I. I. OhUDdrtcar: In view of the above consideration. I 

oppose the amendment. .. . 
Mr. Preeident~ Th ... question iii: 

. 'That in aub'l'lausc (1) of Clauae 1 of the BiII the word 'enemy' be put within double 
im'erted l'ODlDlali.·· 

The motion· wus negatived. 
JIr. PnaleDt: The quelltion ia: 
•. That c:1&U80 1 stand part. of the Dill." 

Tile motion was adopted. 
Clause 1 wu~ Rdded to the Bill. 
Mr. P:reIklent: About the other amendments of the Honourable Member 

Shri Sri Prakasn. 1 may say that his first amendment for the inaertion of a new 
clause after clause I, tries to define the word 'enemy'. He triea to do the same 
thing in a different manner in his alternative amendment. In each of these 
amendments, he is trying to define the word 'enemy'. Now, the definitior;l of 
the word 'enemy' having been passed by the House. in the Schedule. these 
amendments are out of order. 

Shri Sri PrIbIa: The tlchedule has 110t been passed_ 
Mr. Pruldent: Clauae 2 was passed and the Schedule which forms pari of 

('h~lI:' 2 was "assed along with it. 
Shri Sri Prakua: The Schedule is generally put to the House and passed 

ollly aft('r all the clauses are put to the House and disposed of. Has the present 
sehed ule becJI passed as a sort of interim arrangement? 

JIr. President: The schedule is linked with clause 2 and the moment clause 2 
is put and passed, the schedule also is pa88ed by the House. The Honourable 
Mellll,el' elln verify this from the proceedings. This disposes of his other amend-
nl(>ut to the Schedule. 

Shri Sri PrakaIa: I wish to submit that if there has been any technioal mis-
take, the same may be corrected in order to "void all international complications. 
What I menn to sa.y is that there the definition declares various enemies at war 
at the present moment, though the Honourable l\If"Inber had been lit pains to 
explain that he" is not at wa.r with any country. But the definition says there 
are Some countries with which he is waging war. I anI)' limit the law just to 
those countries that waged war during a particular penod. I think the Gov-
emment should at least meet me half way and accept this amendment. 

JIr. PreII4ent: or course the Honourable Member's motive might be a.laud-
able one. I do not know anything about it. But the difficulty is that he i, 
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trying to seek, by t.his amendment, to modify a previous decision'of the House: 
'I'hat is the di1!ieulty. 'rherefOl'e'it would be out of order. Similarly also the 
proposed amendment to the Schedule will be out of order as the Schedule as it 
is hils been passed by the House. 

Shrl Sri PnbIa: I move: 
"That. in the prea.Dlble to the Bill for all the word. occcurring after the word. 'tra~ing 

"ith " the followmg be lubatituted, D&lDely: \ 
'otatea, aDd persona and firm. belonging to StatM who were at war wit.h Hia BritaDDic 

Majelty in t.he yean 1939 t.o 1945, altd the cUltody of the propert.y belonging t.o -them' j" 
'Statel, and perlons and firms belonging t.o States who were at war with His Britannic 

~Iajellty in th!l years 1939 t.o ]945, and the custody Ilf the property beJc.nginlC to t.he:m' j" 

Mr. Pr8111clellt: If the first amendment is not accepted, then he cannot move 
the alternative amendments, Nos. 2 and 3. I am afraid the substance of all 
the three is the same. If the firat is rejected, then the t~o other altematives 
will be rejected by implication. He may move all the three if he likes .. 

Slu1 Sri PraJrua: I will confine myself to the first which I have moved j.ust 
now. I want the Preamble to read as follows: . 

"Wherea .. it. is expedient t.o provide for the continuance of certaill provilionl of the 
Defence of India Rules relating to the control .of t.rading with State" and perBons and 
fil'ms belonging to Sta. who were at. war with Hi. Britannic Majl!lty in the Yl'ara 19..~ 
to 11345, and the cUitody I)f ~be propertr belonging to t.hem." 

Sir, certain Members of Government; were kind enough to ask me to speak 
to the learned and Honourable Secretary of the. Legislative Department and 
see if he and I could come to terms in this matter. The Secretary of the 
Department, as is not unusual with' high officers of State, tried to patronise me 
for a few minutes and said that he was sympathetic to my susceptibilities and 
that I need not get agitated Or excited over these things. And then, also, as is 
usual with such officers of State, he laid down the law and gave me an ultima-tum 
.and said that the onl), thing he could do was to take away the words "relating 

. to the control of trading with the enemy and enemy firms and the custody 
of enemy property." Humble as I am, I was unable to agree; and I said that 
I would accept his challenge; he had his ultimatum Bnd I would have mine. 

H it were a happier day and II. good bit of Government were not so fra..'lled 
that the opposition has to go with them, we might have had a greater chance 
of success. Today it seems the Legislative Secretary will have his pound of 
Besh. But I am not prepared to accept his verdict nor am I prepared to ~ 
with him that all my susceptibilities will be satisfied if those words were tuken 
out of the Preamble. I want the I>reLullble definitely to state what the Honour-
able the Commerce Member has sllid he.means. He SIL.YS he does not mean any 
state that is at war, at the present moment, with his Majesty. I do not know 
what· other States are at war, f!xcept the trans-frontier tribes. He has also 
assu:ed us that he does not mean any State that lllay be at war with His Majesty 
in the future. II so, why cannot we ill the Preamble Jix the (!Olllltries WI' ore 
referring to? And I think if my amendment is accepted all the purpOS( s for 
which I have beeu trying to oh",trllct the work of the HOllse will he l'Iatisfied~ 

I may respectfully point out to tbe Legislative Secretary that taking out the 
words that he suggests will leave the Bill rather bald, because withouj; any 
reference in the Preamble to what is· following the sudden emergence of the 
enemy in clause 1 will sound strange to all those except himself who are familiar 
with the dra.iting and interpreta.tion of law. Therefore, Sir, whether 
the Secretary does or .does not accept, I hope the Honourable the Com-
merce . Member will not abide by the ultimatum that was given by 
the Secretary to me; and that he will see the justice and ~e reasonableness of 
Vt'hat I am presenting to the House and accept my amendment. The change 
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in the Preamble will do no end of good and will improve the Bill; it will fix 
Governments liability, define Government's purpose; and· save us from the i 

many complications which I fear will arise. 
Some of my friends may laugh but he laughs best who laughs last, and when 

a war does come about it is not a laughable matter. Persons in a hurry, 
specially when they occupy Government benches, commit countries to disastrous 
wars by just such little mis{;akes; and then they have not -to face the difficulties 
they create. Supposing a war did take place what harm will come to the Legis-
lative Secretary? Nothing. He will continue to sit where he is, but the rest 
of us will be taxed, will be sent to the war, will have to undergo endless pains 
and penalties because of the fault of the gentJemen who sit with Government. 
I think, Sir, that we should no more allow oUl'Selves to be lugged into difficulties 
and dangers of this sort,. 

If we had our way we would have kept clear of the war in 1939. We tried our 
best but did not succeed; on the cOntrary Government declared war on us and 
IIhllt us up. We do not want all these things to be re-enacted. We want tha. 
in the future the countries of the world should feel that they are at peace 
with us and that we are at pf'ace with them. All that we want to tell them is 
that owing to certain complexities for which we were not responsible, a situa-
tion has arisen in whic8 certain properties of our nationals have to be dealt wi~ 
in a certain way m certain countries, and therefore we are compelled to have 
a law like this. That is the purpose of the Honourable Member; he has no 
other purpose in bringing forward this Bill. And I sde no reason why this simple 
amendment of the I)reamble that explains everything should not be accepted. 
I do hope he will accept it and that my esteemed, respected and Honourable 
friend~ Mr. Rajagopalachari, who has had a hand in the framing of this, win 
come to my rescue and support me in my endeavoul'S toO get this amendment 
paBSed. 

Mr. Pruldtmt: Amendment moved: 
"ThAt in the J;lreamble to the Bill for .n the worda occcurrinlt after the ~ordl 't.J'l,,\ing 

with', the follOWing be au\stituted: 
'Stat4!., and penon. an,d firm. belonging t.o Statell who were at war ,,:ith Hi. nr!L~!mio 

Majesty in the years UBI to 1945. and the cUltody of the property belonging to the~ : 

fte HOD01I1'able Mr. I. I. 0IL1IDdricar:. Sir, I oppose t~e amendment. 
lIr. 1ba'l1Z A.LIl (Government of India: Nominated Official): Sir, Illy 

Honourable friend Mr. Sri Prakasa referred to me and in his own jocular way 
called it an ultimatum. It is nothing of the kind and I am sure the House 
will not take it in the literal sense. My Honourable friend seems to be uncIer 
a clear misapprehension. When he confines the Preamble to countries with 
which His Majesty was at war between 1989 and 1945 he is-I am sure in-
advertently-exclurung Gennany and Japan from the scope of the Bill because 
the international law is that until final peace treaties are signed with the 
countries with which we were at war we continue to be at war. What hal 
ceased are the hostilities and not war, and therefore if the Preamble were only 
to refer to countries with which we were at war between 1989 and 1945 it 
will automatically be excluding Germany, Japan, and countries like that, 'with 
which we have not yet signed Peace Treaties. I ~m sure that is not the inten-
tion of my Honourable friend, aud that is why I said if he were RO keen 
about not using the word 'enemy', you might omIt the word. That will nQ,t 
do any harm; the c;pecific provisions of the Bill are there. I mvself would 
not su~gest that amendment., hut if we Were to accept the ame~dment as 
suggested, it will defeat the whole obje~t. 

Mr. SI"aka Sekhar S&Ilfa! (Presidency Divjsion: Non-Muhammadan 
ijurat): I am afraid, Sir, the Honourable the Seeretary of the Legislative 
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Department in trying to oleur up the matter has complicated tPgs· ~ In th~ 
first place, my good friend, Mr .. ::;ri Prakasa, ~s not been properly. Wlder-
stood; in the second place, my Honourable friend, Mr. La}, has repbed to. 
one part of the question raised by Mr. Sri Prakasa. 

Mr. Sri Prakasa in his humorous way has mooted a point which is very 
s('l"ioWi. In the first place the Hill- is not a temporary measure; it fs a perm~­
nent elillctment on the 8tatute Book, and it will affect the relations of thl8-
country with those COWltries for a~l time to co~e. unless i~ the mean~ime the 
law it. revised. 'fherefore what will be the p08ltioIi of thiS country If sooner 
or later new hostilities start ill which Great Britain is involved? We do not 
know what is our status if that contingency should arise. In the second 
place, what Mr. Sri Prakasa wanted t? .do was to give an .impres~on tv t~& 
outside world that we are not determmmg . our legal relations With oertam 
countries as if we were their enemies. Somehow 'lr other the interests of 
India and Indian nationals have got involved in this affair, and therefore it 
is a sort of a necessary evil that we are" going through' as a transitional 
measure because there is no other and better measure in order to square up-
relations for some time to come. Mr. Lal was referring to th~ question of 
omitting or incorporating. That does not answer or settle that question at. 
all. Today what is our position? We have enWlciated our foreign policy. 
The Government of India is trying to put itself in action as a sort of an 
independent country in embryo. In their recent declaration, His Majesty's 
Government has olaritied our position a little further. . . . . 

Mr. PnIild.eDt: Order, order. The lIonourable Member will realize thai 
the object of the Preamble is to state in short and specifically the scope and 
the object of the particular legislation. It is not that we want to define our-
entire foreign poliQY in this Preamble. The only question, therefore, will be 
whether, in view of the provisions that are contained in the clauses, the-
Preamble is really a correct summary thereof. What the policy should be in. 
respect of the legislation and clauses, which the House has accepted, is entire-
ly diiferent. I find that the discussion is going into 'a chaD1lel which is out-
side the scope of the motion before the House. Whatever may be the objec. 
of Mr. Sri Prakasa, I canDot permit on this amendment to the Preamble a 
general discussion as to what the foreign policy of India should be.. The Honour-
able Member must address himself to the point as to whether this Preamble 
broadly speaking correctly depicts tlw character Bud the nature of the proVi~:OllS 
which are included as clauses in this Rill. 

Jrl. SIIIDlra SeJrhar su,&l: I am grateful to you for that. The point I 
was trying to make is that this amendment of Mr. Sri Prakasa is a represen-
tation of the ideas which' were set forth by the Honourable the Commerce 
Member himself. He means to say that if it is the intention of the Govern-

.. ment to determine certain relations which were brought about by the exigencies. 
of war-not because certain countries were at war with us but because certain 
countries were at war with Great Britain-this purpose would be better con-
veyed by the amendment which has been proposed by Mr. Sri Prakasa. 

So far as the other question is concerned, since you have indicated t.hat 
at this stage this need not be discussed, I will reserve that for the future' 
stage of this Bill, and Jor the time being I submit that at least those sections· 
of the House who have followed Mr. Sri Prakasa's argument are convinced 
that the purpO!e of the Bill should be conveyed in a language which should' 
not give any scope for wrong interpretation, and I hope that the Honourable 
t~e C?mmerce Memb!lr, despite the reply which was giv-Eln by Mr. Shavax La!. 
WIll rIse to the occasIon and accept this amendment. 

The JlOIlO'D1'&bla Mr. I. I. Ohundrlgar: If the amendment is altered slight-
ly, I may be in a position to accept it. I would suggest the omission of the-
word 'Britannic' ..... 
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Mr. Jlnlt4ULt: I am afraid Mr. Sri Prakaaa will not be inclined to treat 

.ihat as a verbal amendment. 
"l'b.. Kcmourable 1Ir. I. I. OhUlld!'lpr: If the idea is to suggest that the 

war was with His Majesty I I am prepared to convey that idea provided the 
.amendment is alightly altered. 

8hri Sri Prlblr.: How will it read? 
".l'IuI KOIlOur&ble 1Ir. I. I. DhUdrlpr: It will read like thus: 

"Wherea. it. i. expedient. ~ proVJde for the contmuance of certain provi.ionl of the 
Defence of India Rules relating t.o the control of trading' with States, and perlOns and firma 
belonging to State, at. wlr with Hia Maje.ty and the custody of the propert.y belonging t.o 
them." 

8IIri Sr1 Pr&IraIa: I fear the Honourable Member thought it was 'Satanio' 
and not 'BrihlUnic'l I hAke it htl proposes to remove the words 'in the years 
1939 to 1945'. . 

:.r. Pnlidmt: 'fhe Honourable Member will appreciate the legal position 
as pointed out by the Secretary, Legislative Department, and that is that, 
even thollgh actual h08tilities have ceased . .in terms of International Law, so 
long ,as Peace Treaties are not signed, these couutries are at war even today. 
Ana therefore his point was that if these spfcifie ~'e8rs ure put in, then it meanl 
that we are not at ..war today. 

8hri Sri Praku&: My difficulty is this. As things are, there never will be 
& peace. They' are not going to follow the precedent of 1918. They are no. 
·calling the· defeated countries to the Peace table. They are determined to· 
impose something on these countries, I protest ag~t that position. If there 
W('Te any possibility of England being reasonable and America being reasonable 
'v.d really wanting to sign treaties of peace with these countries, I would 
have uo Q1)jection but this is going on till the Greek calends. We will have 
·to decide on judgment day I 

III. 1'NIidat: 'fhat object still cannot be achieved by any amendment to 
de Preamble. It should be su1licient for the Honourable Member that he has 
takPD advantage of thi, opportunity to express himself very clearly and that 
rna,. be conveyed to the Governments CQncerned I 

8bri SII PraIrua: I shall be satisfied if the Honourable Member can guar-
.antee conveying the proceedings of this House to all Governmenta ooncerned. 

lIr. PrMldIlLt: In respect of that, I can promise, him that this debaUl 
",ill be published I 

"I'b.e KOIlOlll'abi. Sri O. Bajaaopll.lcb&rl (Mem'ber for Industries and Sup-
plies): The Honourable the Commerce M,ember has explained thf' position. J 
am rising to explain-it to those who still feel unsatisfied about it. The posi-
tion is this. The point that has been put forward very rightly, though with 
a lot. of humour, by the Honourable Member who moved this amehdment, 
has been met by the proposal us modified by the Member in charge. It is 
this. The descriptive part is changed to "States, and persons and firms belong-
ing to States at war with His Majesty ... " Therefore the sentiment about 
India not having beeu consulted in declaring war is to the extent that it is . 
morally necessary and useful, protected. But the legal pesition is somewhat 
.-complicated and has to be provided for a]80. The legal position is that the 
peacc treaties that are now in course of being concluded will have to be 
awaited. We cannot a}t,er condition!'! and terms of the treatries by a simple 
pt't'umble here. . 

With regard to the protection of our own mor,al position, it is met bv the 
phrasing suggested by the Honourable Member for Commerce. namely, 
·'States and persons and finn" belonging to States at War with Hi. Majesty 
-.nd the custody of the property belonging to them .. 
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.The reason for omitting the word "Britannic' is to leave no room for ambi-

guity about our o:wn internatiODal position in the matter. 
With regard to the dates in qualifying t!le words "enemy and enemy firm." 

deletion is necessary because until treaties are ligned they must be supposed 
to be at war. So. I submit that the mover of this amendment might whole-
heartedly accept the alteration proposed by the Honourable Member for Com-
meroe and this may be passed without a division .• 

8hri Sri Prakua:' I am used- to agreeing with my Honourable friend for the 
last. 25 years. I will agree with him even today. 

Xr. Prelt4ellt: I thiilk the best course will be to withdraw this amend-
ment and he may move his amendment in a modified form .. Or I might put . 

. it deleting those words: 
8hri ,Sri Pn.1raaa: Could the Honourable Member agree to "have been" 

instead of •. are" . . 
Kr. Preltd8llt.: Neither "are" nor "were". The simple expression is "at. 

war". The question is: • 
"Tba~ in the prea~ble to ~he Bill for all the words occurring afier tbe worda 'trading 

with'. t.he follOWing be lubst.i.tuted. namely: 
'Statea. and perIODS and finn. belonging to State. at. war wjth Hia Majllty and the 

custndy of the property belonging to them';" 
The motion was adopted. 
JIr. PreIllcl8D.t.: I shall now put to the House the amended Preamble and: 

Title. 
Slut Sri PrabI&: There will be consequential changes in the Title al80. 

There again the enemy crops up hiB head. 
Kr. Preltdlll.t.: The title does not seem to require Bny consequential changes. 
Slut Sri Pn.kaIIa: When we. in the Preamble. have ta.ken away the words.. 

"enemy and enemy firms" which Bre repeated in the title. Surely the Title 
must be changed accordingly? 

Kr. PreIldeu: The same words might be taken here in the Title as we have 
taken in the Preamble. The Honourable Member implies that as an amend-
ment and he may now move it. • 
~ Sit Pr&kua: I would like your assistance in the matter and move: 

"Tbat in the title after the wordl 'trading with' 'the following be aubatituted. namel,.: 
'States, and peraona and firma belonging to States at, war with Hia :Maj .... y and the· 

eultocl,. of the property belonging to them· ... 
Kr. PreBldellt: The question is: 

"That in the t.iUe after the words 'trading with' the following be lubatituted. namely: 
'Statea. and peraoDS and firms belonging to States at war with Hia. Majesty and the· 

custody of the property belonging to them· ... 

The motion was adopted. 
JIr. PrMJdmt: The question is: 
"That the Preamble and the Title, .. amended, aud part. of the Bill." 
The motion was adopted. 
The Pl'eamble and the Title, as amended. were added to the BilJ. 
Xr. PreIldellt: After the acceptance of these amendments there is T8'rT 

little .cope for diacUlision . 
.. ....,... ..... Mr. I. I. CJMMoi.': Sir. I move: 
"Tbat the BiU ... &meaded. be paaMd." 

. JIr. PreIlcleId: Motion moved: 
"TMt the Bill ... &lHDded. be palled." 
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JIr. 8111nb &eJ&:b.ar 8ID.J&1: My friend, Mr. Shri Prakasa has agr~ed to a 

~rt of compromise. I do not know whether he haa felt happy about lt, but l 
have not. Of course the spiri' of reciprocity has been welcome. But we 
have landed ourselvea in complictlttions which we wanted to aVOId. When we 
entered into the compromise I did not like to look an obstructionist. One of 
the bad features of the Bill is that it is a permanent measure and DOW what-
.ever has been done was;n respect of past relations. But after the amend-
ment of this Preamble, we know the law covers not only the past and. the 
present, but extends its hands over the future also. Grea.t ~ri~in is in a 
very chaotic condition today for aught we know. Great Bntam 18 on the one 
hand trying to make fri~nds with..lndi.'~. On the ot~e~ hand It is . making c~­
.(lulations for new enemles At any tlme Great :Brltam may be lDvolved lD 
war and the law as it stands now after t.he amendment of the Preamble,. 
although the political status of India by that time will improve and change 
considerably, still by the law which we have been p6ssing today, we shall be 
.dragged as a wheel in the charriot of British imperialism. The Preamble as 
it stands says .. States and persons and firms belonging to States at War with 
Ris Majesty. . • . .. " 

(Interruptions) 
I know everything will be changed after the Constituent Assembly. If 

that is the answer, all legislation should be stopped and kept in abeyance. 
What is the use of discussing things on the floor of the House. When we 
legislate we must legislate with reference to the existing context of things. 

I maintain with all humility that this Bill creates a wrong impression out-
-side. As I was saying, we have started our foreign policy. We have declar-
ed that no one is our enemy. We are extending the hand of fellowship to 
.others and we are welcoming their hands of fellowship. But we are describing 
.ourselves in terms of enemies. But I know that certain obligations have been 
thrown on our shoulders when we make relationships without taking recourse to 
the words. A simple device would have· sufficed. In this Bill the Govern-
ment should have provided for the rule-making power as it is done in almost 
aU other legislations and under the rule-making power the Government could 
-have laid down that the irovisions of this law would be made applicable in 
respect of our relations With those countries whioh may be mentioned under 
this power. We could have mentioned Germany, Japan or any damned country 
which has been at war with the Allies and at the same time we would have 
made our attitude clear ..... . 

Puum BallaI*Da 8harma: Sir, on a point of information, may I ask if 
the use of the word 'damned' is parliamentary? 

JIr. S .. ,nka Sekhar BIII.)'&1: Even if the President does not rule that it 
is parliamentary, I withdraw the word and substitute in its place 'blessed'. 

I maintain that our purpose would have been amply satisfied if we could 
have made our legislation without using the words 'enemy' and 'enemical'. 
The Government could have mentioned those countries under the rule-
making power. 

JIr. Prelideat: The Honourable Member has already taken an unduly long 
time .... 

Kr. 81,' nka 8tkh&r 8aD)'1l: Whatever may be the purpose of this Bill 
(and I do. no~ make ~ny ~flection upon anybody or any department), when 
we are begmmng to think m new: terms and in a new diction, our legislation 
should also be drafted consistently with the new times and in new diction. 

Sb.r1 Sri PrakaIa: Sir, I share the disappointment of my Honourable friend 
Mr. Sanyal; but as the ancient injunction is: 

""SartIG...".,.. ..... ~ 
.4~diuM tyajati fIII1IIIitaA /' 

• 
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("when there is the danger of losing everythillg, th~ wise man le~ h~lf 

<JI it go"). So, though oompromis~s always leave a certum ~~ount of. d18sa.til-
faction, they have 1;0 be entered mto. My own great maliolous satisfaction, 
however, is that my Honourable friend the Legislative Secretary as well as 
the Commerce Member can themselves not be satisfied. 

The Honourable Ill. 1. I. Chundripr: I CUll teli the Honourable Memu('r that 
1 am quite satisfied. • 

Shri Sri Pr&kaIa: '!'he Honourable the Commerce ~lember placed a chal-
lenge before me and asked me if I was prepared to lose the property of our ... 
.nationals in various countries which he would now be able to salvage with the 
help of this Bill. I was willing to accept the challenge. When we I:IAcrificed. 
the lives of those who died in this wllr (a war that was not of OUT seeking), what 
does it matter if Il few rupees, annas and pies are also lost. I am particularly 
(l()ncemed to know-and I will repeat my feelings-that the Government of 
India are still at war with Japan and Germany, because of some technical 
iifficulties. These are the two countries against which we did not. want tu 
wage any war. To regard Japan as an enemy of India at any time W'buld be 
to go against the verdict of history; and ever linoe the great days of 1904 and 
1005, when Japan vindicated the right of the Asiatio peoples to be free in this 
world that was bewg mercilessly divided among the European nations, since 
that time Japan has been to us in India and in many other Asiatic countries, a 
great ideal. Today she is lying low, low under the blows of the atom bomb I 
low also under the heel of the American Imperialism that is rising. But wt: 
of India have never regarded Japan as &Il enemy and will never regard Japan 
as our enemy, for she is our spiritual child: she got her culture, her civilisa-
tion and her religion from us; and today we are not going to throw that great 
child of ours into the gutter. We are going to salvage her and .. ve that 
country if we can. 

Then I come to Germany, It is &urprising that England and Germany 
should ever be at war, because the modem Englishman has Germans as his 
ancestors, if I have read history aright. It is the Germans who went and 
colonised England and the English men of toduy are their Q1rect descendents. 
I t is surprising how England and Germany are always at war. So far as our 
connection with Germany is concerned, it is fairly intimate; and we of India 
cannot be sufficiently grateful to her for having made us proud of our own 
past. If English historians have helped us to know a great deal of our ancient 
hilltory, it is Germany that discovered for us the beauties of our literature 
And our philosophy; and therefore for us to declare Germany as an enemy 
would be a moat dangerous and ungrateful act. 

I am sorry that under the terms of this enactment these two countries 
eontinue to be at war. The peculiar complications that have arisen in the 
international sphere do not warrant us to hope that there would be a peace 
which would enable us legally to declare that we are no more at war, if the 
interpretation of international law by the Honourable the Legislative Secretary 
.and the Commerce Member is correct. Sir, it is best that though not a part 
of the enactment-and as you rightly declared it cannot be made a pan 
t hereof-it is good that we at least had a chance of ventilating our feelings 
nnd declaring to the world that we are at peace with it; and every country 
that is on earth today is from today regarded as our friend; and we call upon 
aU, whether there is this enactment or not, to come to help us in the trying 
days that lie ahead of us. 

Kill ]laDibeD. Kara (Nominated' Non-Official): Sir, I did riot intend at all 
to speak on this occasion. I listened with great interest to the amendments 
movea by variollS friends and found that this occasion is being u,tilised to 
Rive vent to their feelings on a question on which I have got equally strong 
feelinp which I would like to advocate at this stage. There are people and 
parties in this country who did not regard . . . . . .'. . . 
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1Ir. PnI6dtIl~: Does the HonoUl'able Member want to 10 into-the principles. 

of the o~er question/' If so, I cannot permit that~ She haa ~ speak w~th 
reference to the Bill ooly: If ahe wanta either to supporl or oppoae the Hl~, 
she can do so. The principal objection of the previous speakers wu that 
they did not like Germany and Japan being regarded as enemies Bnd ihat hu. 
relevance to the subject; but it is not any other ,kind of philosophy or princi-
ples which are open to discussion on this question. 

Klu ..... ben Eara: Sir, I will speak precisely to t·be point. To say that 
. Judia was never at war with either Japan or Germany is on the face of it .. 
misstatement of facts. 

Sennl Boaoarable •• mbed: No. 
M18I JlaDiben K&r&: I's8Y India was at war. with Uenullny and Japan. 

India was not defended by a mercenary army as is stated but by millions and 
millioos of the people of India and 8S such they have a share in winning tbi& 
war. ·1 may be that the major political parties did not gain everything that 
!.hey wanted out of this war ... 

Several JloDo1U'&bl ••• mben: Question. 

JIIII KaDiben Jtar&: Don't you have -,"OUI' indepellJ('J)ce . liS a resuU; of tbi" 
war? Is not the National Govemment as a result of the victory over the 

. Axis Powers? You may deny that India was at war with Japan and Germany 
but in actual.fact India was at war with Japan and Germany ..... . 

...... IIcaOIWabIe ....... : No . ... • M_ Kara: And as one of thtl nations t.ba~ contributed to the defeat 
of the Axis Powers India bas a rightful claim to say that she took her legiti-
mate place in defeating Fascism and wiping it out of ~e face of the entire 
world and abe can rightly take credit for the same. (Interruption). 1 would 
not be TUftled. I may be alone and a single person in the whole House but I 
will not be rufBed by some of the Members in this House trying to shout me-
down. Though it may be a solitary voice I want to make it known that we 
were the people who always told that India. should take her rightful stand 
in defeating Fascism and Imperialism. To sa.y that British Imperialism is alive 
is not to know the .fact.s. Imperialism means extra money to individuals of 
these countries. Britain is no more imperialist. BritaiB is a friend of India. 
It is a socialist Britain now.' Let us put away this racial prejudice and let 
us consider what we want to do for our country. We are today stiU at war 
with Japan and Germany, that is with those people who still want Fasci~rn 
in their country. We are the friends of the people of Japan ~d German~·. 
But we are the greatest enemies of the Imperialist regime of Japan and Ger-
many even today. If there are certain sec_ODS in this House who stilt wan' 
to be friendly with them I can only tell them that if we are free today from 
foreitnl domination it is because Britain is no more an Imperialist countr~. 
and Britain would have continued like that bad she not entered this war. 
Britain has fought our battle and we have shoulder to shoulder fought ana 
freed the entire world. I absolutely disagree with the sentiments which have 
been expressed by my various friends in this House and I take this Opportll-
nity of. making the public and the world know that there was at least one-
solitary voice in tllis House that stood bv 'Britain and ptood for the defeat 
of FBicism in the world. . 

Be BoDovabie Mr. I. I. QhDDdrlp.: Sir. the criticism levplled bv the two 
Honourable Kem.bers, Mr. Sanyal and Mr. Sri Parkasa may 18ad some 
peIIODI to im.,pne that the motion before the HOUle was whether ~ WRn\ to 
mab a deolaration of war &pine, lOIRe COU.Dtries 01' wbetJwo we .hould oontinue to 
be at peace with them. Let me auur.e my Honourable friend, that that i. 
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• continue to 'beat peace with them. Let me Bssure my Honourable ffiends that 

that is not the motion before the HQuse and that IS nQt the object .of the 
legislation which is placed before the Hollse. As I mentiQned befere, the .only 
object .of this l!lgislatiQn is to regularise and legalise certain dealings With 
preperties .of certain individuals. 'The .object, there again, is te make such use 
of the prQperties .of nationals .of certain other ceuntries whQ were at war with 
His Majesty in a munner such as WQuld give seme sort .of a return to these 
lndiuus who huve I.ost enermeus pr.operties abroad. If the House appreves 
of that legislation regarding the dealings with .th.ose prbperties, I think there 
shQuld be nQ .opposition whatsQever tQ this measure. NQt Duly are we not 
cDnsidering at this stage the questiDn .of a declaratiQn .of war .on thDse coun-
.tries but I may go a step fut:ther .md SIIY that we are nQt even at present 
passing any motiQn apprQving .of thlj declaratiQn .of war made in the past .• We 
are dealinJ with an existing situatiQn nnd we are considering the· question 
as to how certain prDperties should be dealt with. 

Mr. Sanyal mentiDned that instead of putting the provisions befQre the 
(Efouse a section' sheuld have been introduced in this Bill cenferring a rule-
making power en Government to deal with the properties of the natienals of 
Germany or Japan in a particular way. Instead of doing so we have taken a 
more straight forward ceurse. Instead .of keeping you in the dark we have 
placed the legis~ation in clear terms before the Heuse, and we have explained 
the obje"t 'of the legislation. 

Then Mr. Sri Prakas8 mentioned that we shDuld try to save Jnpan. 
Here again, as I say, we ru;e not dealing with the question of the Peace Treaty 
to be signed with Japan. That weuld be a matter for the Peace Conferen'!e. 
It would not bE-entirely within the powers of the Ind~an delegate to the Peace 
Conference to negotiate a Treaty which may be beneficial to Japan. But that is 
a subject which is not befere the House. 

Lastly, Miss Kara. raised ce~tain .issues which I would submit, tS.ir, are 
entirely irrelevant for the consideratIOn of the Heuse at present. I weuld 
therefore leave them alone. 

I hepe that Honourable Members of the Honse would accept my motion 
because. so far 8S the merits are concerned, not 8 single Memper has oppo!':ed 
the measures which Government wants to take fer the ptlrpo;;e .of d('Hling 

I with these preperties. / 
JIr. President: The question is: 

"That the Bill, as amended, be passed." 

The motion wos adopted. 

ARMED FORCES (EMERGENCY DUTIES) 131 f,T, 

Mr. G. S. BhalJa (GDvernment of Indin: Neminated Official): Sir. I beg to 
move: 1 

"ThRt the Rill to enable duties in connection with .vital seryicCtl .to ?,e impo~ed in an 
emergency on the A.rmed Forces of the Crown be taken mto consideratIOn. 

Sir the Defanne of India Rule 81(~) empowered the Central Gov~rllment 
to dir~ctthe empl(·ymcnt of tl'QOTlR RlI~)ipct t.o t~" T 1l(1i~n ~ rmy Act or the 
J 1· • 'r Forn " • rot in nnv 11ll,lprhl;I11'? esc;enli1:·1 to th~ Pt{, of th" commll-nr Hlll ,,' . ,," ""'., • Jlitv. The D('fence of 1ndll\ RnleR expired on the 30th Septe~ber .Hl46. The 
Oo~emm('nt of Innia are Rdvi~f'n thnt the 'Present legal pO~ltlOn 111 rp~ard to 
the ('mplo,~'mf'nt of troops iF; Uf; follows. 
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··It is lawful to ordel' trooPIL 01' Ila\"ul Ul' iiil' lUl'\:O pel'liOlluol to ClI.l'I'y OUt. euenLial IItIrvieM 
only for a, military pUl'pGlICl, or if lIuCh 110 COIldition of ILfiairs haa ari.!seu-(","Tk the ·WDTd.)-
thut the safet.y 01 the communit.y Dond the exillten(~ uf the Government lind ilAl authol'lt.y 
are in danger, aN" tu Im\"e the communit.y the OoHl'uwelllf, hal decidt>d to ent.rllllt. .uch viLlil 
o'!cl'\'ices to m~itul'Y ad1l1inistl'atiOD and (.'ontl'01." 

It, will be l'~ul~~d, air, that these are very .. itring~llt oonditions and it is 
.doubtful whether tche oourts of the country would hold that these conditions 
have been fulfilled in such llatiUti £or instance Ul; the use of troops for the main-
IitInu.nue of electric power, wajjer and sewage in a large ciby, or the unloading 
of ship .. cW'l'ying articles of food. 'I'he following, Sir, are the main occasions 
on which troops had to be employed during th~ year 1946. 'I'he House - is 
<~Wllre that a general strike of Posts and Telegraphs employees began on the 
29th July 1946, The Government of India. 'considered that the safety of the 
communit.y and tbc existence of the Government and its authority were 
tlndangered thereby and they authorised the WJe of troop .. anywhere in India 
to{) save the communit.y. 'l'roops were, however, only to be employed for the 
~a.intenance of essential services, a .. sitltance being limited to opernting tele-
graph circuits, maintaining telephone exchanges and repairing tele-communi· 
cations. It was pointed outi to all concerned that assistance should be con· 
'1ned to the absolute minimum necessary for the maintenance of Government 

I machinery nnd the health and wellbeing of the community. Then, 
~.IL Sir, a strike was resorted to by the workers of the Vizagapatam 

c'ort £rem the 15th May 1946. The Vizagapatam Port deals with military as 
well 88 civil cargo &Del it was considered esaentiaJ. that military assistance 
should be rendered. The employmunt of troops was therefore authorised 
to carry out esaential public utility service in the precincts and the establish· 
ment of the port. Then again the transport workers of Bombay went on 
strike from the 18th July 1946. The Government of Bombay found it im· 
possible to get contractors' labour to c&.!ry on ~e work as they were in sympa.-
thy wiilh the strikers. The Provincial Go"o:)rnment considered that unless 
military assistance was forthcoming. stooks .of grains would not be available 
in grain shops on the next day as the existiing stocks would have run out b~ 
then and as no alternative means of transport was available they requested 
the Government of India to sanction the employment of troops to maintain 
-essential services. The Government of India thereupon ~ee~ to the em-
ployment of troops to carry out the distribution of essential foodgrains in 
Bombay, .. -

Agn.in, 1\ strike of dock workers began in MlldrRs abouti the 14th FehMlary 
1946. The PrincipRl Administrative Officer receivE'd a reqlJcflt from the Food 
Department for militAry assistance for the \{nloading of food Rhips lying im-
mohiliRed nt. MadruA due to the strike, The· tlfle of troops WitS therefore autho-

. rised as it was felt that this was necessary in t.he intereRts of the safetv of the 
Mmmllnitv. A IItrike occnrred of the 'stevcdores at KarAchi from thE' 7th 
.January 194.7. Military l\8!;iRblDC'e in the handling of E'ssentiBl foodstuffs was 
l'.onilidered llllMsfiary and thiR WAr;; aut,horised by thc Defenct' DE'nartment. 

'In February thi!! year again the Food Department requested that the use of 
troops he Buthorised in two ca:;es (lrisin~ out 0' the strike of dock Inhour in Cal-
cut·tn., firRtly the removal of n cODl~i~riment of rice and oatil and secondl, the un-
loading of shirR due to arrive with freRh consiflIllD.ents of wheat, ThE' nov-
E'rnment of Indin considered thRt hot,h t.hese works were essential tn the life of 
the ('ommunity nnd stated that military assis,ance would be confined to the 
handling of food grains only. The use of troops waR ~cording)y authorised {or 
f·hi" limitod nurpose. . 

Rir. thc DefencE' Depllrt,ment hnvp heE'n rl'ceiviug reqneRts from othf'T 
fiepn.rtmentB of the Centra) GovE'rnment nnd from -Provincial Governments fOT 
f:he loftn of military' personneJ from time to t.ime and it is necessary to li1;v 
·down precisely the circumst.flllces in whit· Ii Jiucb personnel should be employed 

• 
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I sMoid vest-erdliY lind 1 r~p.,ut wduy that ordinurily the tloldler mtenl>ely dis-· 
likes being called upon to intervt!ue ill civil commotion, partictllarly of a. CO~l­
muna.i nature, or in indubtriul t;trifc. 1£, however, .Vw StatE> caBs upon hUll 
to enter upon this unpleasant task, 'his hi not to reason why' as thtl P~et has 
said. H.~ dOtllS his job with firwutlt;1S !l.ud illlpartiality. 111 t>u"h mI"ums-
1aDcEls, however, it will bt! readily cOlwedtld, 1 hope, by ull sections of the 
Bouse thall thertl should Ue full Itlglll protection whcmtlver 1,':OOPb hu ve hud to 
be called out for such assistamce. However unpleasa.nt'the ca.ll may be, the 
Defenotl Depurtment must be prepared to render whatever aasistauce the 
other depu.l'tments of tihe Central Government or the Provincial Governmen.il 
require, provided that the ca.lls for assistance is permissible under the law. 
It w for this House to decide whether they should give the necessary powers 
1io the Central Government to permit the use of troops for the maintenanoe 
of services which are considered to be of vital importance to the community. 

-. 
Sir. there is no sinister motive behind this Bill. Let not the cry be r8istld 

thaf it aims at trade unionism or the ri.g~t of workers to strike. Nothing of the 
BOJ"f;. It is not the i~tention of the Bill to permit the use of troops to break 
strikes. I may mention that a.fter ev~ry great upheaval there is considerable 
labour ferment and it is not unexpected to nod that after the termination of 
hostilitiea the same phen~menon is to be found allover the country DOW. 
While-Government do not wish to ilke away the strike weapon which is 
.alued by labour, they cannot look OJ) with complaca.ncy when the life of 
Wae community 88 a whole is threatened, While they wish to preserve the 
Jibertie. or aU sections of the community, they cannot allow on€' section to 
eoeree the reSTi. '!'he powers they seek are to be exer.cised only on rare 
ocoasions when it is found ~"t· some vital service to the community will be 
paralysed. The Defence of India. Rules permitted the use of troops for any 
undertaking considered essential to the life of the community. The Bill 
I88b to restrict the use of t·roops to a fltlrvice which may be considered 
flo be of vital importance to the community. I hope it will be agreed 
thfti unloading of ships carrying foodstuffs will be conKideroo vital to the life 
of the community. The House is aware that the other day we were faced 
with a threa.t of a. strike by the employees of the Delhi Electric Supply and 
Traction Co. Fort.unn.tely t·he !';t.l'ikf>- did not matel'inlise but assuming for "' 
momenti thnt it had mnterinli!i€'d, what wOIIM have been the reKult? This 
aity would have been plunged in 'darkness, the water supply rendered inade-
quatf> lind seriollsly jeopnt-di!,;l'd nnd the health of the city would have beeD 
imperillf'd. Now, Sil'. would thnt not bp. n propPr occnsion for the employ 
JIlent of troops? That. if'! for the House to decide. 

lti may be contended t,hati the Bill confers wide rowers upon the executiv, 
~ernment. In B semie it does so, inasmuch as it gives discretion to the 
Government to declare Il particular service as vital to the community. Sir. 
me country nnd the House expeeii-and they have a right to expeca-grea.t 
tbings from t.his Government. They expect them to provide adequate sup-
plies of food for the population. They expect them to ensure the necessiiiies 
of life like water and light; they expec~ them to maintain the health of the 
country: they expfl.ct them {o maintAin the tranRportation system of the-
Government in nn efficient manner; they expect them to :o1fintnin the com 
municn.tionR of t.he country in a working order, and so on. 1£ 80, they mus{ 
a.lso give them the neCeSF.:Bry powers to carry oul thelle responsibilities. Th£'Tc 
ill no !'eRRon to RPprehend that the wide powel'R sough~ in this Bill would hf" 
IIbused. This Government consists of men who 81'e the trusted Leaders 01 
~he Pa:rtieR lhat hRVfl ('.o-operated in forming the Government of the oouniry. 
'f'he:v elafm to he responRib~ and responsive to this Legislature by Con~entinn 
though not under law. 
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[Mr. G. S. Bhalja.] , 
1 should add in tbe end that India is at the moment passing through the mosh 

momentous period of her history. In about 15 mo~ths she will be a complete 
llI.tu>Ll!r 01 !ltlrsetf. A few dUyti ago the .l:ioD(lul'&l.ble the .t'lDnnce Member Iua.t~ 
an observation which evoked response .from all sections of the House. He said 
that the trUUtlferellCe of power from the British Oovemment tl. the people of Indill 
should take place ill a peaceful mauner. It is essenfnl that during this transi-
~onal period our Government at the centre should be strong and efficient. 'fhe,. 
must have adequate powers to maintain services vital to the community, BO thata 
they llre not derlected from the task of uS8uminj;( completlt control over the Ildmi-
ni&tration. The House, I submit, oan safely trust t,hom with the powerl! proposed 
to be given in the Bill. 

Kr. PreIltlent: Motion 'moved: 
·'That. the Bill to enable duties in coDDeetion with vital aervieu to be impoaed in .. 

8Dergency on the Armed Forcea of the Crown be taken into consideration." 

IIiIa JIaDlben Kala (Nominated Non-Official): Sir, I move: 
"That; the Bill be circulated for tlJa pu'rpo.. of eliciting opinion thereon by the 3111 

Karch, 1948. .. 

Sir, this is a very small Bill, but it is a very dangerous 'and mischieviou8 Bill. I 
do not understand why Bills of this nature which are atlecting the lives of hun-
dreds and thousands of workers should lIot be circulated for getting the opinions 
of the worJ(ers, the trade unions and various other bodies. I also have Dot been 
able to apPNciate the hurry with which this Bill has been brought· for consider-
atioD and immediate Pll88ing. It has been explained by the Mover of the Bill thd 
this B:H gives wide powers to the pre.seut Oovernmeut for intervening in oivilian 
disputeI';. 'l'his is 8 serious matter. It is not a mAtter on which the preseni 
Government can just take things in hand, bring forth a Bill and, even with;)ut 
circulAting it, pass it on th" same day. It oertainly tllkes awny the right 
of the workers to strike, because It has been pointed Ollt thAt not on one DCca-
aion but on nearly seven or eight occasions the ProvinciJlI Governments did ask 
the military to be used in a strike between the employers and the employees. 

Sir, military is essentially for the defence of the country. The function 
of the militAry is not to interfere with the civilian disputes. I wos surprised 
beCAuse I W8S myself not aware of it that on so mtlny occasions as hns been 
pointed out by the Mover of the Bill the military was cuBed ~or. Now, if 
that is the position nnd if the military is going to be used so frequent,ly as 
that, then certa:nly I feel that there is no need for· such a hurry with.,bich the 
Honourable Member seeks to pass this Bill. 

JIr. G. S. Bhalla: May I, Sir, interrupt the Honourable Member on a point 
of expllUlntion? I explained that the legality of the use of troops on the 
occlisions which I have mentioned was oonsid~red to be doubtful h.v the legal 
advit:lers of the Government and that is why the Bill hilS been proposed. 

Xr, President: The House may now adjourn for Llmch and the discussion 
will be carried on Inter. 

The Assembl'y lhenadjoumed fur Lunch till Half Past Two Qf the Clock. 

The AS!'Iemhlv re-assembled nftf'r Lnnrh nt 'Rnlf Pn!lt Two of the Clock, Mr. 
Prf'l!i{lent (The IIollotll'l\ble Mr. O. Y. Mnvnlnnl,sr) iD the Choir. 

XIII Kanlben Jtara: Sir, thi", nill is supprp!'I!'inQ' thE' lihprtiPR of thp worl(i-I'II. 
It ill r. reprf'!I",ivt' mp"sure Only VE'ry reeen')\, in thi!l 'Rnlll~e we pIIAAed the 
JnduI'trinl DiAl'lItE's mH. Thut amply snfeguArds the interests of e.mplo,vers. 
It hlJ'; 1iOW become very diffi(mlt, practically impot!'sible for the worlcing cllflJSt'si . \ 
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to deolare a. strike or even to go On strike. But it seems 1!hat the Gov&"~~ 
ment of. India. are not aatistied with the passiug of the Industrial Disputes 
Bill, bU1i thut 1ihey are ou~ to have moro powerli so thu.t in case of a. dispute 
between the employers and the cmployeet;, the armed forces may be called 
and utilised as black legs. Sir, the ·Honourable Mover of the Bill has brough~ 
forward the urgument to suy that the troops are called in only in OIlSO where 
a publio utility demancn it. My reply to him will be tha.t all these meusurea 
have been safeguarded in .the Bill you have recently passed. Remember, 
;Sir, that even the passage of that Bill was done in spite of the opposition not 
as individua.ls like ;Mr. Joshi or Mr. Guruswami or myself, but as three of us 
representing three central labour crganisations of this country. We may be 
here only as one or two individuals, but we represent 0. certain interest and 
I would therefore appeal that any suggestion com1ng from my Honourable 
friend Mr. Joshi or Mr. Guruswami or myself is not to be taken as opposition 
by one or two or three individuals but that is the expressed opinion of organi~ 
sed labour in this country. After all what am I asking for? I a!u asking 
that Ii lUll of such vital import.ullcc should he circulatetl fOT t~liciting publio 
opinion. Let the public know what it is. I do not und~l'stHnd why u. Bill 
of this nature where you wantl to have the use of the armed forces for civil 
disputes should be considered of such vital emergency and importance tha. iii 
callnot brook any delay even in accepting an amendment which seeks only to 
elicit information from the public and seek to elicit opinion of those people to 
whom this Bill is of vital jmportBIlCe. You wanl1 troops to be utilised as black 
legs. Let us call a spade a spade. In ordinary industrial disPU~8. f'm~ 
ployers make every attempt to bring in outside people who are known as black 
legs, but 88 civilians the workers have an approach to these people who are 
their brethren. The workers call picket at the gate, the workers ean go to 
their homes, the workers can hold meetings, they can explain their dif&Culties 
to their brethren who may be misguided and who may be wanting to aot as 
black legs. But in. this case, the work~ have no approach to members of 
the armed forces, the armed forces have no contact with the civilians. It is 
not therefore possible for the workers to have oontact with those people who 
will be called upon to act black legs during thfl strike period. air, G·overn-
m~t not only want to bring in troops but they. also reserve the right to dee-
M any service as a service of vital importance; and as an illustration the 
Honourable Mover has given us several instances where troops were called in. 
He has mentioned the Posts and Telegraphs strike, the strike in Vizagapa-
lfIam, the t/ransport workers strike in Bombay, strikes in Madras and Karachi, 
the dock workers' strike in Calcuttn. He hM also said that the strike in the 
-electricity department of the P. W. D. would have left the inhabitantfl of 
New Delhi in darkness. It is just for that very re880n tha.t it is importanij 
and neoessary that workers in these industries should be so placed in life thafi 
1Ibey will noti desire to go on a. strike in order to() improve their condition; you 
cannot bring in measures that will create unrest. That is not how a national 
Government is expeoted tio proceed. 1. Rm indeed very much grieved thail 
even in this short period Bills have been brought forward in this House like 
the Trade Disputes BilI, the Rent Control Rill. the Press Emergenoy Bill 
and now The Armed Forces Emergency Bill. Sir, I am not one of those who 
wish to judge the Government of India for things which they have no~ yefi 
Clone. I know that they have not been in po:wer very long, and they 
have been asking for more timA. J do not therefore say that they have n~ 
been able to bring down heriVfm on earth and for tha.t T criticise them; but I 
would be perfectly justiflM in criticising them rot: what they have done Rnd 
what they are doing.' 

Sir, I have jud mentioned that in this short; period Bills curtaUing the civil 
lIberties of the people and Bill. which an considered to be repressive measuree 

h8VPl ~f'ln brought forward in th'R House. I wam Government to try to bring 
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forwurd 13ills which WOUld improve the lot of the workers and the common man, 
which will create confidencf:' among the people of the country in the present 
Government, By bringing in such measures and by not giving sufficient time to 
till' p~'ople Hlulllll' wOI'kl'''~ ililel t;lll~:r OI'):flllisntioIlS they :\I't~ unnol'essrily c'n·at· 
iXlg a gulf, 
, Sil', tht~ IJlilillll'Y IS til Ill' llSl'c! fur the clefcJ){'c of the COllntn', Here whol,l1 
~o ~otJ w~t to d~feud~ ~he worke:s have nothing of which ,Y~l1 are so much 
afrll~d., ~Oll tire , defendmg R partlcuJar interest; you wiH say that the 
pllhll\' IS .1lI'Olln'lIll'lIet'II. But. :-;jl', -till' WIII'kt'I'S 111'1' wm'kjll~ ill ull the illdus. 
~ies. In wh~chever i,lluustt-y the w<?rkers may resort to a strike the public is 
bOil III I to Iw lnl'Ol1\'t>lllt'IIl'('(1 ; nnd it is only wlwu tl1e public is illcon"cl1il~l1ced 
thilt .the pllhli,~ ('on!lcif'IJ('e is'nrolJRf'd,, and the p\1blic if! mnde aware of the mise-
rable condition of the workel'!! and their grievBn~es. The workers have got no 
pressor any other nledium through which to ventilate their grievances; and it 
will m'rtain:ly he a grt'Bt violation of jURtice if Go\'ernnlt'llt al'(\ enllblE'ci to declare 
any: industry as a vital industry and to bring-in troops to suppress these workers. 
1£ It· w.ere U (!nRC of illcglll strilw, or whert> the workers act in an irresponsible 
manner and are not Jaw-a.biding, they may of course be compelled to bring in the-
mi1it'1I1'~- ; r ('an lIIHh'l~tnnil tlWil" IIIlxil'ty t ht'l'l' though r mn~' Ilot agTt'P, Hut 
thf' Rill mflKP<"; no "'H'h pro\isioll : it gin:'" full pOWf'r to C1'(w('rnment to dC'(,lnre 
Im~- inill1!dry m: n ,'itnl inilu~tr:v 

Mr. Prelideat: Any "service", not "illdust1,,v". 
IIiIB ~ Jtara: Any service way b~ declared a. vita.l service; the 

ieryiee of SWt'cpt't's hilS beell melltiulleLi as 11 rital sel'vit:c. u: thu lllllUidpa..l 
empk',\ces of :4 cl!l'taiu.. plHl:e go Oil a strike it mlly btl I~ pm'flletly legal .. trike 
Bud they way Ita,'c ;;atistied nil thl> eonditiolls ilUposed LoY lllw to Ll'ill!) ill tl'OOp.o 

would result in these peopleaoting a8 black legs. _ 
Sil', I altoo \\'Hllt t() bring ill ullother IJoint. HeUWlJIlJll. thllt the rooruit; ... 

mento in the army is made from the common people and the peasants, WIlJ. 
do ~Ol\ Wlillt. to lIu \ ~~ the army u;,;ell against their OW11 IJl'tlthl'en. There lDIl,. 
be some peasant revolt or uprising, why do you want these people in the army 
to' g() IIl-{am .... t the iutel't.!;;t :md the stl'llggle of theil' 0\\'11 ~rcthl'cu whtl lIlll,)' be 
fighting for better conditions of living? In the transport service I speciu.l1T 
remember a strike of the bus drivers in Bombay, C~rta.inly no- one will be 
justified in saying that at that st'age the armed forces should have been brought 
in; the public would certa.in1y be inconvenienoed if there is a strike. In otbel' 
words it amounts to this that the Government of India .;omehow or other - do 
not want liha.t there should be any strike in the country. If you can bring La 
measures by which you CRn improve the condition of the workers surely I aJao 
would not desire strikeR. But the Government of India today fire not in a 
position to satisfy the demands of the people on the one haud and on the 
other hand they want mensures to R\lppre~s the only thing they have in their 
hands, namely, n strike. J can tell :!ou that iu Bombay but for thRt bus 
strike no one in t,he "'hole city ","ould pa.ve known about the terrible conditione. 
in which the hus drivers live there,- Because the public WBS inconveni<>nceci 
for 8 day or two they began to inquire what the trouble was, and I am glad 
to sa:v that as a. result. of the st'rike their right demunds were grantecl, And 
ibat would not bave happened if they haa not gone on strike. I mny also 
1lell :vou that when in Bombay the military people were employed to drive 
these huses file civilinn people. did not lIF1e thf~Re bIlAl'S The:v hoycottl'!o the 
bUBes; tbey preferred to walk, but they did not make nAP of the buses. This i. 
VIe mentRlity. You nre unneees!1>nrily crenting a gulf hetween the puhlic and 
the workers by hrin~ng in FI\loh mensllTl'!! wherE'by :vou n1'e taking C'xtraordinBry 
powers in your hand. The public of Bombn~ hod areni sympnthy. with the 
peopie who were on s'tn"ke, T 01'10 rp.membPl" thnt thpl't'l ""nil n. RC'riOllS Reci-
lim' in which one child wns hUrl 01' ki11ed-I do nol1'E'lJlpmbE'r-hf.cnm;PI those 

( f 
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l'oo!Jlc whu Wtll'tl ellGltgcu Wert: Hot used to di'i villg lU ciLicb. SilUilt~rly, at the 
~ime of the stlrike in t.he lJocks, the Army is callea., and tlitl,Y ure asked. to \rork. 
WiU you tell me whether they are in Q position to do such jobs'! . ilesides 
they do llOt like to do this; they know that they are workiD~ aga.inst the in-
terests of their own .. I»-etberu. llut by bringillg forwlll'J Huch llllls you are 
forcing them to act against their will. 

Lastly, 1 would like to utter It \\'01'U uf waruing to the Government. l>e> 
not lllake thtl cOlluitiollS difficult cVtJU ill the Arm\-", Al'lll\, is lllamtailled for 
the defence of the country; do Iljt brillg ill thing~ which the Army will not 
respect, Let Ut> nut utiliZtl the Army £01' any other purpose except. for the 
de£el1ce of the country. If the Ar:iny is going to be used when there is a dis-
pute betweel! the employer and the employee!> on the plell that it is a service 
to the public, that will be a violation of the principle on which we are mailJ.-
tainillg that Army. 

With these few remarks, I would appeal to the Memb~l' in charge of the 
Bill to accept my very simple amendment that the Hili IM:y be circu13ted: 
for eliciting public opinion. We will be able to consult various trade unions, 
and other organisations, because you will admit that this Bill widely affects 
the, live!! of the peopltr-workers ill industries, workers in fllct.orjes, dock wor--
kers, and workers ill various other establishments. Would you be justified. 
in hurrying through It Bill of such importance. I hnd It talk wit.h the Defence . 
~ecretury with regard to this Hill lUld he said that ~hey were very keen about, 
it, I uI,n very particular, Sir, that we are given an opportuuity to ('onsult the· 
trade UlllODS and other organisations before passing this legislation. I also 
had a talk with the HOlIOurablc t.he Labour Member be.::uuse I feel tUtllt these 
various depart.ments must work in consultation with elleh other-I suppose· 
tho:· do. 

Kr. P. I. CJritBU1a (Assam:. European): The.v never do. 
IDIB Kaniben Jtara: B£>eauf:f' it nffe<'ts the conditions of labour. I expec-

ted tile Honourable the Lnhour ?lfemher io inftuence the f)(;'fcl1C'e f;;ecretary 
not to rush with the Bilt. , I 

There are u.mendmt'Jlts stuwiitlg iIt Hit! lJaUle of Mr. ,Joshi ulso, That 
shows thHt we are rightly ilJt~!,·('st,t.~d ill this Hill, anel we are very unxiolls that 
due considerA.tion should he givell, and I am H'll'e if YOII will HO(·ept. our 'lmend-
mento we will bf' uble to eo Ill(' to S()llW ulldl·r"kmding. Illld t·ile Rill wi!'. he un-
animollsly pa8sed by this BOllSf'. 

1Ir. Prelid8Jlt: Amendment. nun'eo : 
"That the Bill be drculated for the pllrpOI!e of elicit.ing opinion t.bHeon hy the 31st· 

March, 1948.'" 
Xr. Suanka Bekhar sanyal (I»residency Division: 2'ioll-MuhaIl1IW\(ian 

Rursl): At; this st.age 1 b40lg for the inuulgenct:I <Jl the HOlloe to giw t~xrression. 
to some of the misgivings that this Bill haR created in the minus of the public. 
On a rough reading the Bill looks like mobilization of the Army for purposes. 
of meeting strike situations with the aid of the Defence of India Hules whioh 
are going to expire. This either visualizes a state of ,"var or itRolf declares a.. 
state of war, and I, for myself, do not think that the 'situation In 'thtt 
country is FHlCh 118 to mill for a declaration of wllr either wa,v, 

In the first place, Sir, I would ask my Honourahl(! friend th£' Defence 
Secretary as to why it has been found necessary to go huek t.o the Ddetlce 
of India Rules at alL After all the Defence of ~dia Rules ba,e not left a 
very happy memory on the country at large. It IS not a very sacred legacy 
of t.he Government which have left. I take the cut' fr01~l Illy Honourable· 
friend the Defence Secretary, himself. He mode appropriate references to 
the ~rsonnel of the present National Cabinet Qnd I believe all. the timtl hEt 
did not f()rget that the majority of the elected membera of thlf; House were 
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faced with u. challenge by the last Government and the Defence of India 
Rules. which were their oft-used and the most convenient weapon in their 
armoury. were used nga:nst the nation"s demands. As u matter of fact the 
majority of elected members of this HOllse ha.ve had the taste of the Defence 
of India Rules, and even the Cabinet is composed of some illustrious persons of 
this country who also ~l11U to be dealt with uuder the Defence of India Rules. 
So far Il& they are concerned,' and 10 far as the Chair is concerned. this thorn of 
the Defence of India hules came as a blossomillg flower for the nation. But when 
we discuss any problem vi.-a-"i. the pre!lent or the future situation of the 
country, before we ruake a resort to the Detence of India Rules, we must be 
sure that we have .ho.usted all other methods. Granting that the situation 
which ,has been contemplated by my Honourable friend. the Defence Secre-
tary, is such that it calla for an emergent legislation of this description, ma, 
I ask him in all humility was it not possible for him and for us to bury the 
Defence of India Rules completely and to go into the question in the light 
of legislation pure and simple. What is the point in E'xtending the life of a 
meBSure which is running out? Why was it not possible to sit down and 
consider the questions 8S ordinary problems of legislation sO that an ordinary 
Bill, without the heritage of the Defence of India 1\ules, could be prepared? 
Was it not considered necessary or sufficient? 

Then, Sir. the other question.-agreeing with my Honourable friend tI;1at 
·there may 'be situations in the country which might necessitate the rushing 
of persQmlel for be it maintuining of essential services. be it electricity, sani-
tation, or water connection,-the question that worries me is, if it is a social 
problem, why is it that such a measure is not made applicable to the civil 
personnel of the Government also? 'Why should it be necessary to impoee 
this service on the Armed Forces alone? After all if in New Delhi the elec-
tricity fails, or water connection is broken, or if the sanitation is in danger,' 
it is a common probJem, and it is a problem for the citizens at large, and if 
it is to be taokled. I maintain that it is as much tlle concern of the civil 
personnel of the Government as of the military. Now, Sir. my learned friend, 
the Labour Member Reems to have been tBken by surprisA. J win put this 
question, without confining .himself even to the civil personnel of the Govern-
ment. If really- extraordinary measures have to be adopted for assembling 
"8Ome people for particular purpoees, will that neceB8itate calls for the assembly 
~f pt"n;ons from aJJ over society? J could understand, Sir. that the military 

3 lire able to do things quiokly. But I cannot understand why the 
P.M, measure should be such 8S to mnke it applicable only to the country 

and not to other parts. ' 
The JIcIao1Uable IIIIl IlIJlftD Bam (Labour Member): But there is no 

restriction for others I " 
1Ir. I_DIrI lekhar .. yai: In the preface of the Bill it is said "Whereaa 

it ill expedient to enable duties .... " The word "~nable" ~s misleading. 
It is obli,png the armed forces to undertake certain duties and this might &I 
well bave been extended to other Departments of Government. Why ill this 
-obligation being imposed upon a particular branch of the Government 
mahcinery' 

Kr .•• A • .,. JDlUe1 (Bengal: European): May I ask the Honourable 
Membe~ whether he if! prepared to accept the extension of such duties to the 
eorporniion of Calcutta? to 

Shr1 -81l Prakua: Or to the MemberM of this ,House I 
1Ir. sasa.a leldlar BaIlyll: Since my learned friend hu made 8 reference 

to me, alking me personally, may I give this information to him and to ~ 
HouRS that in the courtle of' the last fifteen days I had been to my own station 
in II. mofu.BSil town in Bengal where there was a strike by the soavengers and 
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volunteers'to do 
very glad to be 

Sjt. If. V. Gadgil (Bombay Utllltral Division: Non-Muhammadan nural): 
You will be neitherl 

Kr. Sa88Dka Sekhar Sanyal: 'l'herefol"6, I want my lcarned friend, the 
~efence Secretary to expla.in the attitude of the Government to this question 
because tbere is a great deal of force in the contention put forward by my 
friend. Miss Kara. After all the Bill is t.here. If it has to be, it will be 
passed. We are here to pass the Bill because we are here to support this 
Government and we have ma.de our position clear that if this Government leads 
us to hell. we will go to hell. 

11111 ][&lLiben Kara: We wont! 
Mr. S.lanka Sekhai Sanyal: Il they do not go, then there is Ii worse place, 

because they· will not be accommodated even in hell!-
There is no use rushing II. Bill to get a piece of legislation. It is no use 

having a weapon in the armoury of Government. It must be justified. Gov-
ernment must convince us that there is no other weapon so handy. As I 
submit. my friend, Miss Kara just referred to it. She said, when this obli-
gation is given to the army or to authority, it seems that for this purpose we 
shall use our armed forces as armies of occupation. Here again the old ilavour 
is coming in and we must not do anything, particularly in the Defence De-
partment, which has for the first time ·come within the purview of the popular 
tide of the GovemmfJDt. W& must not allow the Defence Department to do 
things in such a way as to bring in the old Odour. 

We are going to raise our national army. They must create confidence 
in the people. If we hand over the situation or threaten to do 80 to thts 
military. the reading is v~ry clear. The strikes and strikers will be there. 
We may like them or we may not but we have to deal with questions arising 
out of strikers and strikes in a national way and not in a administrative way. 
Therefore. I maintain that before the HOllourable the Defence Seorotary asks 
the House to vote upon his motion for considerlttion of the Bill olause by 
elause. he will make it clear to the Hou~ that the Bill is 80 necessary and 
80 urgent that ordinary legislation could not be introduced: that it has been 
necessary to bring ·back the unweleome and unliked Defence of India Rules. 
He will also make it clear why he wants to put upon the Defence Services 
the odium of being potential fifth columniste of Govenlment or the capitalists 
when the situation of strikes and strikers aril!6S. Upon the explanation of 
these points, much will depend a.s to how we look at the Bill. I for myself 
may say that I do Dot feel happy over this measure. particula.rly . as my 
leamed friend himself has anticipated criticism and comments and Miss Kara 
has very ably dilated on this point. If he really means well by his own Go". 
emment and he admits that he has' taken pride of being in a National Gov-
ernment, he must look to the well-bp.ing of the Nat.ionat Government of which 
he is a part. 

Kr ••••• .Toahi (Nominated Non-Official): In 1939 the Defence of Indi& 
Act was passed. I remember it .. was in one of . the Simla Sessions of the 
Assembly. I also remember that mine was the solitary voice raised against 
the passing of that !peasure. I, Sir, opposed the Defence of India RuleR even 
In 1989 because I felt that the powers given to the Government of India and 
the Provincial Governments were so drastic and 80 lmrestricted that they were 
bound to create a danger for the civil liberties of the people of this country. 

PaDdlt LMU,,' Kala Kaitra (Cnlcutta:Non-MuhummBd&n Urban): What. 
:Act was that? 

Kr. PrtIlclent:' The Defence of India Act. 
PaIldIt Llbbmt Kaata Jraltra: Do not exclude us from that! 
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Ill. ..'.. .J0Ihi: Were you there 'I 
Those powers were taken by the Governlli611t of India b~oaU8e 'they pleaded. 

that those were the times of war and the O-Ovemment of India needed _)hose ' 
po1Vers. To me it seems now, Sir, after watching the flow of Bills, the stream 
of .Hills -which tU'S bsing brought ueforlj thiN Legish~ture, based ou the Rulea 
of the Defence of Iudia Act 8ud using enacted in 8 hurry on the ground thatl 
the lJefenlle of lndia Aet will celilOe to opsr8te from the a1st March-judging 

-from the action of the Government of lndia in bringing forwacd libeee meaeura-
one after another I have 8 fear in nly mind that the Oovernlllellt of lnciia. 
proposes to reeu80t the whole of the lJefeuce of India Act with 811, tho Rulea 
not in the form of the Defence of India Act but piece-meal legislation, so tba$ 
the House need not oppose that measure but Oovernwent JIlay lOeoure their 
consent on the ground that that was one of the few measures which the Go.,.· 
enlment wanted. to pass based upon the Vefence of India 1tules. 1 want the 
Government of India to consider this very seriously whether it is their. polio," 
to rule this country not by securing the confidence of the people of this coun-
try but by securing more and more powers to suppress them? Even before-
the passing of the Defence of India Act this country was being governed some-
how. 'l'here us(;d to be strikes. even in those days, and the Government of 
India somehow carried on. The life of the community WIlS not endangered.. 
Therefore the Government \')f India should (lonsider whether when the war ia· 
OYtlr they need those powers given to them by the Defence of India Rules, 
even in peac~ time and if they need those powers they must make 
out u case how the conditions in India. before 193H have changed 
S(l drastically ill 1947 that powers which were' regtmled to he drastic ana: 
special and only needed for the war should he tllken even in peace times. Sir, 
the Honourable the Secref;a.ry of the :Defence DepartmE'nt, should have com-

. pared the conditiOlls before 1989 and ill 1947 and shoWE'd us how without the 
Def~nc(' of India Rules and these drastic pow('l'S the life of the communi" 
was not endangered before 1939 in t.hiR count~·, lLnd why the life of the com-
Dnmit.t is likel.v to be endangered in 1947. ThE' HonO}ll'Qble Member. in m'T 
judgment. has made out no clllle _ showing the difference between the (1onditiODa 
tihet prevailed before 1009 and in 11,147. He told us one or t,wo things regard.-
in~ the present situation, He said that there is unrest a!l 8 result of the-
war. II there is unreRt you have to pacif~· the people and not provoke them. 
A wise government will tR.ke care toO see that the l1nreRt is not sllppt-eS&t1d bu* 
th£' CRllse of it is removed by quieting meaSUI'ef;. That. thpre is unrest in the 
conntry 8S a result of tb(' war does not convincf" me that. measures of suppres-
sion are necessa.ry. On the oontmry. I fMl thnt the measureR of sllppressiOtt 
whi(,h the Govemment of India are enacting Rrf' ~ing toO ndd t.o thE' unl"E'1ItI 
?f the pCOl'le and will not either pacify the peopl£' or even succeed in supprelll-
lng thE'm. ' 

The Honourable Member also pointed ou1; to liS thnt fortnnnteh for us we 
ha,'f' now B reprt'sentativf' government repreRentin~ the COllgress and the 
Muslim League. . . . 

Sri B.. VlDkataftbba Beddiar (South Ar~ot cum· Chin~]ep\lt: NOl1.·~ruh!lm­
mRclan Rural) ,,-What about the othl'\r reprcRentatives? It consists not only of 
Conwess and the Muslim T..eag-ue hut also of representntives of InbnuT interest, 
the !Olchfldtiled casteR, _ Indian ChriRtiBns and ot.hers. 

1I'r ••• K • .JCII1d:' I fully Q,pee with the HonourAble 1femher.. It. is 
fortunatfl that we have now 1\ more _ representative government or f'VI'n it' you 
like 11 government repreRenting not only the· Congress aqd the Mmilim League 
but "ome other rartieR also, I thought that that waR I an argument that one 
should have used to avoid such measures. One CBn understand a bUreAucrRtic 
govemment depending upon men!'lllreR of RuppresRion, thp. use of tmoPR to: 
pacify p,f'ople, Hut T nnll if. f1 little· difficll1t to understand why 1\ (lovpmmenti -
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whioh is representative should not be able to pacify _ the pe~I* by . other 
measures of securibg peaue in the country and not inake use of the big· stick 
or measures of suppression and repression. 

'l'he Honourable Member also w,ed a1lother argument. I did not catch him._ 
very fully but 1 thought that what llc weRnt was that we are Jiving in a. time-
wh~n we must strengthen the hands of the Uovernment. I do 110t know what;-
exactly he meant by the . time'. Perhaps he may. My that we are living fa., 
times' of ttBnsitioll, when power is being transferred from olle kind of Gov-

-ernment to another kind of Government. and therefore the hauds of the pre-
sent Government should be strengthened. This argument also does not appeal 
to me. If in II. transitionul RtQ~e of .the transference of power from one-
Government to another we hUH' to del'(!lld npoll the u~p. I)f troops. we are 
depending upon a brokt'll reed. Let me assure the Honourable Member tha~ 
if revolutions are going to happen, they cannot be prevented by the use at 
troOp8. 'rhert-fore it 'is milch bet,ter for thfJ Government of India to realise-
thnt in t,he8e trnn~itiollHI timl~R t.lwir be"t remedy is to maintain peaCe by 
relying upon thE! confidence of the people, for 0 pel\cefu] transference of 
power. It is that nlone which ill Illy humble judgment will Ponable the peace-
ful transference of power from British to IndiBIl hands. If the Government. 
of India depend~ upon the Ilse of troops for the peaceJ111 transference of· 
power, in my Judgment, they oro making A grave mistllke, The Honourable-
Member clearly statf'd lind it i~ also rncmtloned in his l>ttttement of objec~ BUCI. 
reasons that it is not that the GoYenmlent of Innia does 110t possess powel1l ro· 
use troopR. He is o~ly dot/htful whether the casE'S in whiC'h the Government 
of India have used trt)ops to carryon what are known 88 essential services 
'WOuld he sanctioned b~' n court. ~f lnw. His ownStRtement of Objer.ts and 
Renson makes it denr that. when the life of It «oInruuuity iR in danger or the· 
authority of a Government i!'l also in dRn~er. the llse of troops mm he made. 
This is what is stnted in the Stolltement of Ohjecttll Rnd lli'QRons: ' 

"The Defence of Indil1 RuICfl haying now expired, it iB lawful to ordel' t.i'OOpllor. ua.val 
or air foree penonnel to carry out essential I!ervicp.B only {or " military purpoRe, or if mob., 
a condition of afiaira bas ariaen ·thAt t.be safet.y· of the community and the existence of the 
Government 3nd its authority i8 in danger, anrl to saye the community -the Ho'Vemment haa. 
decidE"i. to "ntrullt 811C'h "ita) ~ervj"(,9 til military ndmini .. tration and eontrol." 

When the life of t.he eommunit,Y is in ..... danger the power is given to the-
Government 'of India to Use troops. 'rhercfore the object of the Government-
of Indut is not only to carry ou what Ilrc known as essential S6l'vices when. 
the life of the community is in danger but they want to use troops on OOC&--
sioml which are Jess grave than those mentioned in the f)ta.tement of Objects. 
a.nd Reasons. Government do not make a. secret of it that the conditione 
laid down uuder the present Jaw-Bre too stringent. He wants to make UBe-
of the troops to carry on essential Rervices oftener and not for the grave object. 
of saving' the life of the oommunity hut for lesser objects. I feel, Sir, that; 
the Legislature should know very well thfLt on a grave occasion Government can 
make lise of troops, that is when the life of the ('ommunity is in danger. That 
is not questioned. But the Ronourablp. Member now wanfitl to make use or 
the troops on occasions which are not as grave as the Jife of the (\ommunity 
being in danger. . 

Xl. G, S. Bhalja: 1£ I may interrupt the Honourable Memhf'r, it is noti; 
only when the life of the community is in danger but when the very existence 
of the' Government is in danger. 'Olere are two condit,ions. The" safeh of 
the Cmnmunity and the existellce of t.he Government and its authority must 
be in. danger, and to Rave the <'"untry. the Govf\1'nment.. m"lURt de'Cidp. to 
entrust such vital services to military- ndministrfl.tion and controL If thes~ 
conditions are fulfilled then alone ('nn tIle use of troops be said to be full, 
covcrpd by the existing law. . 
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JIr. H. :1:. JOIhi: I undarsLund that it il:i on gravo occasions when the 
use of troops can be made to carry on essential servioes. . But you· want now 
powers to use troops to carry on assentia.! servicoli on occasionl:i which Bre n!lt 
as grave u.s mentioned in your t:>tatement of Objeotli and lieasoDS. I feel. S11', 
,that the Legislature should not allow thil:i to be done. The grave danger 
which may exist. is provided for. I am not one of those who feel" that th~ 
may not be any occasion at all to make uso of t.he troops to oarry on essential 
serviCes. Essential services may" break down· on account of naturB.l causes; 
they may even break down on account of a strike. To have power for making 
use of the troops to OlU'ry on the essential services the occasion must be really 
grave. That gra\'e occasion has been provided for under the present law. I' 
.therefore feel that the Honourable Member has not made out any case why 
additional powers should be given to him. When people are given powers and 
when they get used to the exercise of those powers it is not so easy for them 
~ relinquish those powers. Before the wur they did not hav~ these powe~ 
and they carried on the government of the country without much difficulty. 
-But during the Will' they got these POWCl'H and after having Lecome aoollStoIq; 
ed to the enjoyment of these powel'H they are finding it difficult 
to relinquish, them. It may be that ,_ on account' of the use of 

·-the powers our Governmeut hnl> become unnerved. When Ii man 
does not; possess power he tries to get things done without these powers 
Homehow. by using proper means. But when once he gets into the habit of 

-using repressive powers he Joses his capacity to deal with matters by other 
_ peaceful means, and he becomes so used to the exercise of these powers that 
..he feels that without these powers be will not be able t<> earry on the ad· 
ministration. I feel this is a weakness of every government from whioh gov-
ernment should protect itself and not become used topowar. Otherwise they. 
_ will find after some days that the powers which they are asking today may noil 
be Bufficient. Power, Sir, is like drink:. It exhilarates and stimulates. 'But 
l~e drink you have to take larger and larger doses in order that that stimula-
tion may take place. I warn the Govemment of India that they should not; 
allow themselves to get into the habit ,of depending upon power to keep peace 
in the country because if they do so they wiU require larger and larger pOW8!8 
with the result that in a few years' time there may not be any "law book 
nec8SBary at all 'aDd the Go'fernment will acquire to themselves aU the powem 
-whiob may Dot be put down in a law book. I therefore suggest to the Gov-
-emment of India that in the first place they have goj; enough powers under 
the present law to save the community from dangel" and they should not ~ 
try to get more and more powers. The Defence of India Rule said that they 
should have power to control any undertaking essential to the life of the 
community. Now they say 'service of vital importance to the community'. 

-The word 'life' haa disappeared. I do not undpl'Rtand whRt the meaning of 
'vital importance to tBe rmnmunifiy' iR. Why should they have changed the 
wordin~ 'eRRential to the life of the community'? 

Kr, G. S. Bhalla: If I may interrupt the Honourable Member, if he would 
!prefer that phraseology I would have no objection to s"bstituting it. 

Kr ••. M. JOIbi: I wantE'_d to know why it has been changed. 

tIr. G. S. Bhalla: To make it more stringent than .it is at present. 

Mr ••. M • .J0!Ibl: B-y dropping the word 'life'? AU' right, Sir. if tbe 
"'Honourable Member is willing to make changes I shall give him an opportu-
',nit, beoause I have an amendment on tbe agenda paper. and I would Buggan 
-to him to llooept my amendment. 



,ARMED FORCES (SKERGENCY.D'DTmS) BILL 1569' 
'ithe Honourable Member tried to make out a case for asking for • these-

powers by telling the House about certail;l cases in which the Government of 
Indio. had used troops to carryon essential services. I do not wish to go· 
into the history of all those six or seven cases which he mentioned. I s6all 
mention a very recent cllse that; happened in Karachi. He admitted that in 
Karu,{Jhi they used troops to unload ships which contained food beclluse food 
was so much necessary. I want to ask the Honourable Member "Was tha~ 
the only Dlethod by which food could be unloaded from the ships?" My 
Honourable friend Mr. Sanyal had asked "Were tl1ere no patriotio citizens in 
Karachi who could have unloaded food from the ships if the porters in the 
dockyard refused to ·do so?" Why does not the Government ask the citizens 
to help them? Let Government learn to secure the co-operation of the pub-
lic and not necessarily make use of the troops. 

lIr. Manu Subedar (Indian Merchants' Chamber and Bureau: Indian Com· . 
merce): You want people to leave their other avocations of trade or practloe 
in court and come for this purpose? ..' 

lIr ••• M. loahl: My Honourable friend asks me whether the public should 
be asked to give up their ordinary avocations of trade, or practice in the High· 
Courts, and unload Ships. I know very well why the Government of India 
uses troops. I shall come to that point why soldiers were engaged to unload 
ships. They were not engaged for that purpose. They had another profes-
8ion. You take soldiers away from their profession and ask them to unload 
ships. I know why you do it. You do it because if you ask a lawy.er or .. 
doctor or a big merc~ant to go and help in unloading a ship, can he do it? _ 

Sjt ••• V. CJad.g1l: Some of the labour leaders would be asked to do if;. 
JIr. If. lI. Joshi: There is some kind of legislation on the statute book 

by which the working classes are compelled to do work under certain emergen-
cies. There are forest laws in our country, there are irrigation laws. When 
any work is to be done under 8n emergency, the District Magistrate can ask 
the people to do that work. Once I took it into my head to suggest to these 
District Magistrates-why not make a law by which any citizen could be 
compelled to work, when a forest ts on fire or when a bund gives way and 
water flows into the field of people and destro.vs their fields. That Distrid 
Magistrote told me-do you think the jngirdnrs Ilnd I.C.S. people can do the 
work. It is for that reason that Roldiers are impressed to do the wQrk of an 
ordinar.v worker. Certainly there is some jURtice in R8kin~ all people to do 
service to the community when the community is in danger but the Govern-
ment of Indin cannot do it. But for the Congress discipline, there will be· 
many more speeches against such legisla.tion. 

Sjt. II. V. GadgU: Don't try that game. 

Mr. II. M. loshi: Dori't become nervous. Learn to he patient. Vou will 
lenrn hettl'r if you lenrn t.o he pfltiE'nt. J,f't the Government try to mal{e cons-, 
cript:on compulsory for all citizens when the community is in (IonIZer. We shall 
tSee ",hnt hnrrens. . I tllt'r'~fore f(·el thnt it· is wrong for the Govt'rnment to· 
mnke UII(> of troops hccnu!'Ie the troopFl come from the worl,ing c1nRses. They 
ore in thl' hllhit of working. If :vou ask them to unlond, they have not losk 
the .copnrity to do physical work. 

The Honourab!e Slrl Jagjivan Ram: Which closs do you come from? 

Mr. N. M. Joshi: ] sholl give you my whole hjs~ if :you likt" 

Mr. Presldent: That .would be irrelpvfLnt.. 
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Kr ••• K . .Joshi: It ls for that rca.~Oll 1 shall not give ·it. It is wrong to 

.make UStl of the troops. 1 wa.s r(lferring to the hit. tory of the Karachi incident. 
There the issue wa.s that the porters working in the dockyard wanted a oar-
...un amount of wages which the stevedores or the people. in charge of these 
porters were unwilling to give. Therefore Government used troops to carry 
on the essential work. The wages of the dock labourers in Karachi will not be 
more than Rs. 30 or 40. My Honourable friend Mr. S. C. Joshi if he had 
been here would have told 'you wha~ is the monthly wage of these worker... I 
had a talk with him when he returned from Karachi after settling the strike. 
He told me that he hIlS allowed Rs. 3 as a dally wage. The figure is mis-

,.leading. These people get wages for about ten days in a month with tho result 
that the average wages are not mure than Rs. 30 or 40-. 

SIlr1 Sri PrakaI& (Benares and Gorakhpur Divisions: Non·MuhamnHldlln 
Rural): What is the soldier's pay? 

Mr ••• K • .Joshi: The soldier gets rations at least. Well. Sir, the employ-
·ers were unwilling to give those wages. Therefore the GOV8l'DDleIlt employed 
soldiers to take the place of the workers. Was there no oSher remedy? If 
I had been the Government., I would have taken hold of the dock myself: 
have asked the contractors to remain quiet. for some days aDd paid these men 
BB. 5 a day for at least 20 days in a month, so that tbeJ 1riIl get Us. 100 a 
'month. 

".ftlI JlaDourable Sbr1 .Jagjt9&D ~: .U whose cost' 
Kr ••• K . .J08h1: I am quite sure that this dispute would Ill ..... been settled 

without the use of troops. There was another remedy. ~ou could have 
·taken over the whole thing yourself and paid the workers what you thoughi 
..... a re&8oo8oble wage. I don't expect you to pay the wages whioh I would 
like you to pay but that was & remedy in your hands. You . could have .. urad 
the workers that hereafter they would get a proper wage and there would have 
bMm no need for the use of troops. There are hundt'eds of ways in which 
-Government can avoid the use of- troops. 

Mr. lima 8abedar: Which officer knows the work to take charge of it? 
Kr. If .•. .Joshi: I :know Government can· carr.¥ 011 all tiOrts of work. We 

are thinking, although :vou may not be thinking, of nationalising all our indus-
tries in this country. 

lIl'. KaIm Subedar: I don 'f, object to it. 
Kr ••••• .J0IIbl: 'rhere will be some officers who .;ul do the work. of the 

"nationalised industries. These old arguments will not stand now at all. We 
are running a railwa.y system with 000,000 railwaymell. Can the, not run a 
dock? I um quite sure there will be no difficulty in taking over the docks at 
all. As a matter of fact, in America, even today they do it. They took over 
·an industry like mining. There are methods in which people butside who are 
unwilling to make use of the troops do it but we have becom(1 used to the 
use of troops for any purpose. It; is that which frightens me. You become 
used to the use of troops whenever you are in 8 difficulty. I would like the 

-Government of India to try to learn to face their difficulty without the use 
of tr:oops. If they. try, there will come a time when they, like me, will say' 
that tbese powers are useless. They are not needed. \Ve can run the GO\·. 
cf!1ment without these powers. It is for these reasons that I am opposed tr.. 
·~his meaSllre. If the amendment of my friend Miss KarA is not approved. I 
shall certainly oPI>Q.qe the motion moved by my Honourable friend the Secre. 

-tsry for Defence. 
; Xl., ~ Daa (Daooa cum }fymensingh: l\{uhammaaau .nllral): I 

am ~lttrem:ly s~rry that I do not find myself in agreement with my frIend Mr . 
.J~hJ or MISS. Karo, the representatives of JJabour in this House. At first I 
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't..bought that the dmb~i who wer,l,) spellking against tltiil Bill w.Are noti. ~rious 
in their mipds, but now it appearsthll.t really they are advanCIng then- argu-
ments with a good deal of sel-iousness, I WUI:I not surprised that labour re-
preltolltt4tiv(;s iu this Houl:lo l:itood up agaiw;t this lOeal:i1:!-re but whs,1i surprised 
me was when I found oue of .the repJ'el:ielltativ~s of t·he Congre!lb alio eb'reE'd 
with them. Mr. Joshi hal:i asked: what is the necessity of a measure like this? 
And he assumes that if you imel:lt Government with these powers, they will mis-
use them. l'hey may have done so in .the past" bnt thel'e has been a very great 
hrea.k with tho past and that js what we forget. We are not Iivingin the past. 
During ,the war everyone was l:iaying that after t,he war we would find a new 
world. A new world is being bom,-that WU!; 011 the lips of everyone. The 
war is now over and where is that new world? 'I'here is certainly a new world, 
but those who have not got the eyes to see, do· not see it. 
The world has change«J to a. very great extent. Yy Honourable 
friend Mr . Joshi asked: w ha t is the difference between tTie condi-
tions thnt existed in 1939 and the conditioIltl -that exist in 1947? 
Hete, ,again, I would say that those who have got eyes to !';ee are 
(Iertainly Meeipg the change of conditiolls. The wnr, no doubt, is over, but the 
forces let loose by the war are still working in the world and I do not know how 
long it will take the world to !ret back its equilibrium. We are s~ill passing 
through abnormal conditions. Therefore, I thought that Government was only 
doing the obvious thing when it was asking for powers like these. If we say tho.. 
Government will misuse these powers, what is it that is working at the back 
of our mind? When we say that, it batraJs a want of confidence in the Gov-
ernment. Previously, there was an alien Government in the country Bud the 
people had hardly any confidence in that Govemrnen~. But now we CIUUlO' 
blow hot a.nd cold in the same breath. We claim that the prestlnt Government 
is a national Govemment, it is the people's government, and yet we are afraid 
,of investing this Government with certain necesSary powers. That shows a 
oontradiction in the mindll of Members who take up an attitude like this. I, 
therefore, think that no lengthy argument. or discussion was at all necessary 
,to support a measure like this. 

:My Honourable friend Mr. Joshi snicl "if you give these powers to the Gov-
ernment, they will get demoralised". Government cannot· be earried on 011 
eertain copy book et.hienl principles. CireumMt.nnces mil.)' urise when such 
nowers may be necessary. I can never believe that simply because the Gov-
-ernmellt has got these powers, they will liRe them at the very first inst.ance and 
that the various labour legislations thllt exi~t on the stutute-book and those that 
were passE'd only a few da.v!! ago will be shelved and the Honourahle the I .. abour 
"Member ,will never make use of those lawl:i. I think it will be os a last resort that 
these drastic provisions will he made use of. In the first instance, Govenunent 
will certainly try all, kinds. of nmicahle methods: If the~' do not do that, they 
will stand self-condemned, Rnd no one will support a Government like that. 
Tn a reJ{ime of a popular self-government, an arbitrary Government like that ean 
never expect to hold to.power. That in itself will be a grent deterrent and I am 
-eonfident that 0. Governnwnt that. is worth its na.me will make use of drastic 
powers like thfl.se only as It la~t res?rt. Y. therefore, think that thert' is no 
reason why It s1mple measure hke thiS should be opposed. 

Sit. If. V. G&dgU: Mr. President, after having listened to my HOllourabl", 
friend Mr. JO!lhi's speech with the care and attention that his age and expe-

'rience demand, 1 hnve come to the conch'ion that I mllst support this Bill. 
Mr. Joshi undoubtedly raised a. number of questions, but they w~re more or les8 

. ,of academic interest. He said that in 1989, when the war was declared, if there 
. was any justification for such a po'We~ being given to the executive, that justi-
fication, at anJ rat.f', wall no l??~er available to.dB;\' wh~n pe~ce has ~me 8S the_ 
result of the cessation of hostlhtles. May I brm~ to hiS notice that In 1989 the 
eontflxt of circumstances was different from the context of circumatanees 
'which is just facing us today? If these- powers were Decesso.ry in 1989, the,. 



U572 LBUISLA1'JVE ASSEMBLY [5TH"Mu. 1947 
[ejt. N. Yr. Gadgil.] , • • 

wen: necessar.r from quite a different poiilt of vicw, b~cause' then it w~s' readily 
possIble to pOlDt. out, the d.anger, the directioll of the danger and the P!lrticular 
part· of t~e world from wluch that dunger was expected. 'l'odny in 1947, when 
,~r. Joshi kno~ and when everyo~e of us is quite conscious of .what is happl»l-
'IDg and what IS bound to happen m the near futll\'e, il. will be an abdication of 
duty '011 our part to our countrymen not to RUppOrt t.his mensure. 

• Mr. Joshi said somethhTg about power. Power is nlwa,Y8 neutral. It takes 
its character and ~olour from the Use to which it is applied. If it is assumed lor 
the pUJ1)ose of d~mg some good to the community, 'I am sure Mr. Joshi will not 
op~ose l.t. But IS there any reason for him to presume that this Governmellt, 
wblch vlltually dep~nds upon tljte vote of this House, is likely to abuse it? If 
he had such 8 SU~]CIOn about the Government that is no more and which has gOlle 
unwept, unsung and unhonoured, I could have understood it. But tbis Gov-
ern~ent which. is. castigat~d day j~; day out from 11 A.M. till 5 P.M'. and the. 
major part of It IS always annexed by mv Hnnourable friend Mr. Joshi why 
Bhould he be 80 suspioioUB about it f" , 

Now, going into the merits, my Honourable friend Mr. Joshi said that in 
the present ciroumstances in which the law stands today there -is ample pro-
'Vision, then where is the necessity for such a measure? If he had only taken 
• little more care to go further into t.he Statement of Objects and Reasons, lJe 
would have found that whether a particular situation answers to the situntion 
contemplated in the· statute or not, is a matter left for the court to dec:de, I 
Wok no Government can function that way. If Government is to be looked upon 
as the protector and as an institution from which the citizens of the <:,ountry expert 
Dot only peace and security but also the supply of essential commoditles and, 
services and if that expectation is not fulfilled, I think that Government has nn 
right to be called a Govemment. Ett.her it must govern or it must l1;et nut. 
A weak government and a faithless wife deserve to be kickt'd out. Therefore, 
in the future that is close at hand, and the rumblin!.'s of ~'hich we 1\11 are -henr 
iog, I want to repeat, Sir, with a1l the polemnity that I can command that it 
will be .suicidal on our part not to arm the Government with such power. To 
delay the passing of this measure even lor a day is unw:sdom. 

Now, Sir, what does this Bill sepk after all? The power is already in iliA 
present' law, what it seeks is some 80rt of procedural change. If every time 
you leave the matter for the eourt to decide wi.h the risk thnt those who "lOve 
acted should have to foce a trial, it wOllld be a dangerous thing. In any emer. 
gent circuOlRtunces, ample power must be left with the Oovernment. You 
cannot expect when a' sudden emergency arises to drcide beforehand its chRrr-cter. 
Whether the particular circumstances WHe so str~ng thRt firing WAS justlfied is a 
mnttef thtlt OIlIst be judged by the execlJtive. If every time, you insist on these 
mattt'rs being put befnre Q court of lnw. J think ,,·ou show nn lIttE'r ignorance of 
the very elements which a Oovernment thtlt wtlnts tn. (!,ovprn oll(;!'ht to Imve. 
'Vhnt the R'1l eXlwtl,v does is this. Tn~tena of l('tlvina thio:: In('unn in the flresent 
law. it l'nvests' the Government with the powpr to dt'c1nre nn emer('encv. 'A 
not if1('lItion is then iR!lllefl and cf>l"fI\in thines whi('h Ctlll he (lOI1P "ven ull(lt'I' the 
present low nr" thpl1 dnne. Now, Rir. T enn lI"it,.rstnnc1 !\Tr, .Jo!':hi tn SflV thnt 
luch ~ power shollld not he R'iven withrlUt nny lilllitnfOll. 'l'herr>fore. J nmm;se 
fhnt T will RlIllport him whpn he "1'1'·1"11 his tlmpndrn('nt. not thp whole of it, 
bllt the Clt'conl\. prO\'i!'1o Rn'l I hflVp no itnll"t th:lt thp GO""l"I'",pnt "'ill n"~o 
con!'1ic1er thAt nmendment in n rpnsol1nhle frolOt' ,.,f ll1in/l. n'lt ""til'" !\,,", ,loshi 
pllint!': out thnt thp nowerR thnt 01'1" now RI'Illoot IInch-r thi!,: R'11 nr,. ",i(l"r. T "':lllt 
to ioin i!'<;Up. with him. T wnnt r£'sfl(>rt1l11iv to invite hi!! Iltt(>ntin'1 tn the rnct 
thRt il1 the pl'f'nmhle. the word '",mf>rrrencv' n(,(,l1rs, It is n ,willeI' tpl"m in 11 
wnv, but accorilil1!.'; tn me it <1f>Rcr:b",c: ;., l'I"e "'1'11'(1 wllnt iR cOl1tpmnlnteit in th~ 
Statement of Objects !! .. ~ reasons. Whntev('r is described in detnils, ns showing' 
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the present state of law. is very conveniently described &II • eInergtlllf..l~' . is)' ~ht' 
PNmb... New, wben ~re is sush an emergency and when a. D9tml'.Mion _ 
be.eJ) made, f/.bel,l I do agrae, Sir. tthat; tAere must be lOme time limit. ID ibE 
Bonlbay A.o& II8latiag tD .. ,*,laratioD of· emertJellcy a time hmii of oW! lOOntb 
if pl8l1Or~bed. A •. the .. me time it, haa been laid down IU t;hat .Acl .~t if. at-u.., end of ill. lDOD.$b the Government. still find that emergent circulllfdanoes 
., II cont.inue they have the aut;hority to renew it,' a~ many times as tht~y U_' 
bul; for OM Dlonth at a time. That is a good limitation. I th(;refore submit' 
that in the present oircums·.,nces when nobody knows what will hapl,eu, #th.. 
tint and primary duty of Government jp to maintain law and or~el' and main. 
the supply of euential oommod ties aTld services. Mr. Joshi suggelJted the. idt 
luoh oircumaflanoes the oitizens should be oonscr·pted. It he asree8 to ..... 
then it mean. that circumstances when abnormal justify abnormal actions 
·Then the question 8:mply reduce, itself to thi8, whether the Government should 
eon80ript all the citizens or a Pllrt of the coinrnun't;v namely tb~ militory ioNeS 
who have been ma:ntained all Illong, fnr this particular purpose. If he baa JlC) 

objection for a lawyer like myself to da the job of unloa:ling wheat flour, ... by 
should he have any objection for a Ina" who has been maintained by the com· 
Dlunit:v year in and ,vear out, in good barrach, :n good circumstances with pJeDty 
of food to do that job? There iR not bing un natura! if the military is used for this 
purpoRI:'.Mr. Jo~hi knows that BOmehow or othE'l" such a power ·is neC8118ry, 
but his long standil!g .prejudice which f!lost of liS shared II few months ago with 
bim, does flOt allow h:rn to have a rf'8listic picturf' of the circumstances in which 
we are today. I therefore hope t~at i'l tenns of the suggestion I have made, 
Mr. Joshi will move his amt'fldment anli J hope it will be accepted by the Go ... •· 
emment IAlId that the Bill will be pa8se~ into law today. 

1If. O. S. Bhalta: Sir, I hue very little to a:ld to what I sRid when I moved. 
the motion before lunch, particularly as m:v Honourahle friends Mr. <¥d~l.Dd 
Mr. TAmilf.uddin Khan have put thc ca!le for the Bill be~ore thili House 80 well 
( expla'ned at the beginning that the Defence Department were not anxioU8 to 
take these powers for the use of troors. I pointed out that this was a most 
unpleasant duty "'hich the troops were called upon to Ilssume.· But I take it 
~at if the Government as a whole appeal to the Defence Department to flO to 
~eir rescne in an emergency, it would be wrong on the part Qt .. the DefenQO 
Department to turn down their request.. Sir, when the,troops ,re required to 
be callerI out in these emergent circnmllfianceR, there should be no. _lloopboJe.. 
they should M fun~ protected by the law of the land. That is why this 11m 
bas been ;ntroduced in the House. There are no Defence of India· Rulea iu 
force todRY. What my Honourable frien1 Mr. Sanyal, referred ~Rule 81, 
of the Defence of India Rules-expired on 80th September. ,We did not imme-
diately seek po·\·ers. What· happend'" We have been receiving requests from 
provincial Governments and from depar,tments of the Central Government _. 
the loan of troops in certain emergencies. We found that if we allowed the utIt 0'- troops on these oCMsions, there was no l.egal cover. I place these facts before 
this House and it is for the House to decide whether in such circumstances the, 
should give this powcr to the Central Government to issue a notifi.cation dec~ 
ing a particular service to be v:tal to the life of the community. Mention wat 
made of the bU8 "'orkers str:ke in Bombay. I think it is nCJt correct to s·.tt 
that huseR were run by troops for the Ul'e an~ convenience of passengers. Wba$ 
bappened WAS this. The strike of transport workers took place on J8th luI, 
194ft The Government of Bomhay, mind you it is a responsi~le Governmen\j' 
responsible to the leg:slature of the province, appealed to us t8at unless 'miUta..,. 
assistAnce was g'ven on the next ({ay, there would be no stocks of grains avaO· 
able in the City of Rombay on 20th Jul:v 1946, that is, two da~'s later and the 
rationinn s,"stem of Bombay would break do""'Tt. Now, Sir, it hdor: t~e House 
to RIW \I\~ht'th('r in the circumstances we tUtould have RRt Ri!ent and refuse() to Rive 
aRsistnllce of troops t~ carry ou~ these 8ervic~s ~hich the Ooyemlflel~~._~~. ~m'. ~ 
bay cOlls'dt!rt!d essential for their purpose. Slmllarly wp" recclved requ;Bt~ frI?m 
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the 'Food Department 9f this Government w~ich ilt presided over by _ truded 
·lea.ieI:·oftbe . people .. We recdved reqtJest8 for the use of troops to unlol1d shipe 
·.h contained food which was vitally necessary for the maintenance of the 
-rationing,8ystem in the countr.v. Now; were we to deny the UII8 of troops OD 
OODasioDS ·1 ke' these? If the HoU!;e 80 des:res, if the country so desires the 
Defence, Department have nothing more to say. But if the Defence Depart.· 
tIl8Il.t ~Dd. the :troops are asl(t'd to carr.v on these duties. then 1 hUHlblv submit 
that they shou!d give the neceRsary le~al cover for the use to wh'cb 'troops are 
put:. My friend Mr. JORhi asked me whot was the difference hetwf'en 19a9 Rnd 
.~j. ' Circumetances are d'fferent in two particular wa~·s. In the first plnee.: 

befon::1939tl'OOJ)s were not required to be called out for su('11 purposes on mao, 
oo08&I00S •.. In. the second plnce the peC'!lle nnd the workinJr c'alllSf'fI wert' Tlerhftp. 
Qot'ao consoious of their riJthts under the law. In HH6, however. we find th8' 
after the great upheRvRI of the war t,here was IRbour ferment throughout the 
country. Ohe does not know how 10112 thi'l ferment will continue; and legal 
eaver has to be provi(led for occas'ons like the ones I have mentionel When 
Governments. Central and Provinc·al. .wh:ch ('I aim to remRin in JI01II'er on popu· 

., .... lar support ~ppefll to t~e ~fencp Department it is not for them ., 
" deny the asslRtRnee which IS sought. 

8hd art Pr&kua: What will happen if the troop. go on strike? 
Mr. G. 8. Bhalla: 'The reply is olear; they will be court-martialled. At 

the law' stand'l at prest'nt, it :s not thp duty of the trcopd to intertene for pur-
peae8 of ·.this kind. I also made it cleRr this mominll that it is wrong to suppose 
mat troops would be used merely for breaking strikeR. Far from thAt. My 
Honourable friend referred to public inconvenience thRt mav be caused. I am 
.ure the Hoase can trust this Governtl'f'nt not to allow the use of troop'l mere},. 
for avoid:ng public inoonvenience. I shall give an illustration. The press ,,·orli· 
era.of Government were on strike-and this House was seriously inconvenienced OD 
.lO®unt of the lack of badget documents; but still Government did not resort· 
:to the Ulle of troops. 

Kr ••• X. 10Ihl: What couU they do? They do not know composing. 
JIr. G. 8. BbaUa: My Honourable friend is not correct. Troope theH da,. 

are not merely infantry. They are of various techRical categories and th~ 
can perfonn very impoltant functions. like building roads, running of tram. and 
fnJ&e8 and running rail\\'IlY trains whe~ the necessity arises. . 

Aa KoDOU&b1e Kember: And cause accidents I 
1Ir. G. B. BhIll-: 'fhf"re need be no such apprehensions. In fact 1I00identB 

4re much less when the militarv are in charge of any service thBn when ordinary 
workers are. The troops and the artn~ forces personnel are fu11y trained before 
t~ey are placed on a particular job. Thev are di~c:plined forces; t~ey c:annot 
take liherties or shsent themselves from work or dIsobey the regulatlO'1'1 In the 
way ord\nary workeN arA apt to do on· certain occasions. I am lure that there 
is no genuine apprehension that the rowers propose:! to be entrusted to Gov- . 
emment undAl' this Bill are likely to be m;.used . 

. Sir, I oppose th~ motion of my Honourable friend Miss Kara . 
.. Mr. Prelldent: The oriJrinal motion was that the Bill be t~Rken il!to eon.ider-- . 

• tion. since when all amenrtmentha8 bflOEln moved that the B·n he olrculated for! 
Ute purpose of eliciting' opinion thereon by.t.be Slst. March 1948. 
. The question ill: 

: . 

",...,." H.e 8ill be clrrolated for the plIl'pOM of eliciting opinion tbereoD by the m.t 
Varch, 1948. •• . 

Th£ll ,!not.;ri" wall negativf"d 
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'1Ir. I'rllklia&: The qU~lJtiolJ ia: 
" '''676 

"Tha" t.h. BiJ ·to euble duti •• in connection wth Yital _nicel t.o be _..-eel w .~ 
.... erK4'n."y on lobe Armed .'0l'1:4li of t.he Crow,. be lakea iDto IlODlideration." 

Thill motion wa.pdofJted. 
,[ At this stage Alr. l'resident vacated thp Chair, which was then occupied. b, 

Mr. JJeputy l'ret:ident (Khun Mohumluud YltJum Khau),l . 
JIr. 5. II . .loUI: f:):r, I moye: 
"That to lub-clau.., (1) of clause ~ "r the mil the following two provilOl be added, 

Ganltl, ; 
'(u) Prov:ded that luch not"ficntion ~hRII lint I,. iIIaed anleu and until danger of I4lrioaa 

lou (.f human life ha. Iot'collle iIllQl.nellt·: Hnd 
'(b) Provided further that Burb nOlifit-ation ahaU remain valid onl, for one month an1eu 

It ia renewed before the end of the month' ... 
My ohjeet· is thHt (iovenlment should not issue a notificat:on calling troops 

lor maiutaining vital ser\'ices unless the need is very real; and the tesi of tha_ 
is the dUllger of bUlUun belllgs ht'ln!! 1i},I" I or Rtarved or the'r JiVE'1I being made 
unsafe. Unless there is that danger I submit the notification should notbo 
Ulsued. The .danger should be also \'erv illlminent. Thp intention is tbat Gov. 
ernment should not act in a Iight-ht'prted manner. The second part of my 
amendment provides that this power given to Government should not be penna-
nent but that the notificafon should lapt only for a month and if the emergency 
peniats it may be renewed. My Honourable friend Mr. Clad/ril said that thil 
&li~ht restriction on the po"'er of Govprntnpnt will be considered by him, al aug·. 
gested in my amendment, and.I hope the Houe will accept it. 

1Ir. Depu'J Prealdat: Amt'ndment moved: 
"That to allb-cIa_ (1) of claule II of the Bill t.he following t.wo proYilae be aclcled. 

DalHI1 : 
'(,,) Pronded tb&t anch 1l0t'ficalion than not. be iII.ed uDleat and uti! dUa-' of ...... 

... of h1llll&D Uf. baa become imm:IItIII"'; and 
'(b) Provided farther that luch notification ahall remain valid only for ODe DlODth uIea 

it. ia renewed before the end of the month'... . 
Mr, G. S. Bhalj.: Sir, I have no ohjection to accepting, on behalf of the 

Government, part (b) of the amendment moved by my Honourable friend. Mr. 
Joshi. My Honourable friend, the Legal Secretary, ~ill mov~ an amendment 
which will retain the seJ'lse which Mr .. Toshi has in mind, although the phrase-
ology may be slightly different. But I regret we are unable to accept the first 
part of t.he amendment moved by h'm, because that would so limit the 'operation 
of the Bill th4~ it would practically nullify the object for which the, Bill haa 
been introduceff. I should repeat again that the powers which this Bill seeks 
are to be utilized only when the life of a community is likely to be paralysed. 
Thnt is the implication of the word 'vital'-vital service to the community, or 
service which is of v:tal importance to the community, is serriae which is very 
necessary, very essential for the life of the community, without which the life of 
the community is likely to be paralyserJ. But the way in which Mr. J08hi h .. 
moved his amendment is too narrow. For instance, in the casea in. which trooPI 
were used on two occasions in Bombay and Karachi you cannot argue that the 
\088 of life was imminent .. It is pO'Jsible to argue that people might starve for 
~ne day, but I may suggest that the life does not disappear or does not get ez· 
t,inct suddently, it gets extinct slowly; but you want to prevent accumulation at 
lactors which lead to extinction. You want to take preventive action rather thaD 
take action after the disaster has come over the country. I am prepared to 
BCcept the amendment in the following ~rml: .' 

"Provided that. lach ·lloUftratiOll aha11 remain in foree for on. DlOnt.h in the In.. inI ...... 
'lnIt may be -extended, trom tim. t.o "ime. by a like not.iflcation." 

I think it meets in ImbRtanoe the lense of the amendment movec1 by m; 
Honourable friend, .Mr. Joahi. . 

• 
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Mr ••••• lGlld: If it does meet in 8ubstapc~ ~ afl.l~4~t'.wbiob I b.a.ve 

moved,' I ~ve no obJ,'e,Ctio,' n to accept~ th~t. :¥y po.h.CY,' h, as r-UW(\ys bE;l(:lD t~\ 
accept what Utile you 080 ,set if yOlJ ,CUlI).Ot B~t t:\le whule thWg. , 

I again say that my first Ilmendment only maktlll cleijr wl.lat is tht, viIlaH,\ 
important service. In my judgment that service is vitally important upon whio}, 
depeodl Ole life of the people. If that 8eni'Ce is not rendered then there i" 
<1anger to human life. Volortunately the Government do not recognize this, 

Ill. Deputy Prtaldent: The Honourable Member cannot, mue another speech 
Is be accepting the aIDeDdment or llQt. 

Ill ••••• lOilU: No, Sir. 
Ill. SJaavu ... ~ La! (Government of India: Nominated Official): Sir, I move. 
"TbM to nb-elaulII (1) of elaue a of thl lJUl, u.. following provieo be Kded, namely : 
'Provided tbat IUeb ootification ahall re-m iD force for ona mOlltll in t.he fln~ Wt.DCle, 

ba~ may be extended, from time ~ time, b, a like notificatioll' ... 
K1sa IlaDibeD Kua: May 1 know, Rir, whether Mr. Joshi has aoceptedthif. , 

amendment or not, because if he has not I would like to speak on that amend· 
ment. 

JIl .•. JL 108h1: Even if I accept, your right to apeak still continues. 
Mr. Dep!!t,. President: Both thts amendments will bo discusl'ed together. 

AmendmeD~ moved: 
"That to tub-ellUlit' (1) of elallM 2 of the Bill, tbe following provilO be adtfed, name',; 
'Provided tbat IIUCt) ootification .ba!l remain in fol'Cl' for one montb ill the fint inatlD~, 

but may be extended, from time to time, by a like notilcation'." 

Mils KlIllben Kara: I rise to 8UppOl't the amendment move1 by my Honour-
able friend. Mr. Joshi. I do not wish to repeat the arguments which I pu. 
forward when I moved my first amendment on th's Bill for circul8tin~ it fo, 
elic:t:ng public opinion. Mr, J~hi, h,v moving this amendment. hal) tried ~ 
meet the Government ha:f-way hecaQsP this shows that we realize that at cprtllin 
stagps when the life of the public is in danger, Government may be compelled 
\0 bring in troop •. 

Mr. De"utv PresIdent: This is a repitit:on of Mr. Joshi's argument. 
Jrfg Madchen Kara: While speaking on the B'll some of the argument. an 

bound to be the Bame. 
Itfr. Deputy President: Repetition ill not allowed. 
M •• Kan!beu Eara: I am very .-;1'\:l that in !'espect of the second Pllrt of 

Mr .. To~hi 's &YT1endment, the Defence Recretary has moved a frt.@.h Ilmpndmen' 
which meets Mr, .Joshi's point to ClOmp e~t,('nt, T hope Mr. Joqhi :~i1l Bc(,pnt thai 
ame.,(lme.,t because we know t,hp flltp of amenttmpnts "'hich are T>roposp;i by 
us if thev Bre not Acceptable to ('lnveornmpnt., Under these circumstances w. 
would alwavs welcome whatever little we can get. 

Quite Riot hRS been said about the times not heing the sB~e a~ they were from 
1939 to 194ft Certa:nlv the Houl\e must, rr'ant, that much mtP-llurence tn A ""An 
like ¥r, .Tn~h:. Ilnd ()th(>rq. to undpl'llt ... .,ct that they Are not the samE'!. but when 
we say that times have not chan !Zed we meR." that there is no deter-o· 
ratio" in the co.,dition of the countrY for whIch sl1ch emergency powel'!\ Are 
neede-l. T" thQse times WRr was on: therp "'M a foreil?Tl Govemment, RI'lIl t.h~t 
was a bUI'f!AlIcra'ic Government, al'ld tl,At novpmm~nt ~rou~ht forwArd ('Priam 
meA""rpq, FvP'1 At, that time somp of mv Honourable friends who w,erp Tl1'f"q~nt 
in thill House at that time opposed such measures, but I am Burpnsed to find 
thRt Rome of mv Honourahle friends who Ar~ still oPflOsei t.o Il\1ch 'TlPIlII"I"Pq "re 
preflaTed to (YO to heH. 88 one of thp, HOT1()lIPRh'e ",,"pmhers hRa l)"f it. if thp (1o~. 
eomment wOlllif leRd them to that nln~". T would eXTl"C~ that .M'em},PrR of th .. 
lIQuse would lpRm to think Bnd declll" matters 01"\ th"JI" ments. If pvel'~one 
is prennred to R'lV thRt the:v are Tlrplla~d to ~o to hell if .the ~C)vem:nlJnt wo"'~o 

'lead them to that place, then there is 1I0t much meamng m commg to I thlJ 
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House. Tho Congress Party and the Muslim League Party can'meet atd decide 
wbat shoeld be done. Sir, 1 beg to submit that this is not the way in wbie&l 
things, sboeld be done. 

An Honourable Kember: On which amendment is the Honourable ~ber 
. speaking? 

IIIu JIaDlben Kara: On lfr. Joshi's amendment. 
• Mr. Deputy President: The Honourable Member', remarks do not se8m to 

he relevant. • 
Kiss KaDiben Eara: Mr. Joshi's a1,Dendment is printed and is in pOll881ion 

", aU the Members here. 
Kr. Deputy President: The Honourable Member should address the Chail 

and make her speech re!evaut to the amendment. 
lila JIaDlben Eara: That is why I would appeal to the Members Of this 

House that this amendment which has been moved by Mr Joshi and wllich gOel 
to ahow that in CRses of emergfncy we are agreed that troops might be called int 
mould be judged on its own merits. It should not be judged that because it 
baa not been brought forward by K member of the Government that it should no' 
be accepted. i 

With these words, I hope that this amendment will bo accepted by this 
JJouse. 

81t. B. V. GadJll: The question may now be put. 
Mr. Deputy President: The question ia: 
"ThaI. to lub-claue (1) of clauae 2 of t.he Bill the -lonowiDS two p,o'fi .. be .dclecl. 

Mllletr: -
'(a Provided that.. lach notification Ihall not be _ed uie. aD4 antil danpr of ..noaa 

... of hnman life hIlS become imminent' j aDd 
'Cb' Provided farth .. that lach notification &hall remaiD !&lid oul, for ODe JDOIlth uJeM 

1& ia Nnewe)! before the end of the month'." 
. The motion was negatived. 
1Ir. Deputy President: The question is: 
"That to BUb-ClaUse (1) of claqse 2 of the Bill, the followiDg proviso be added, namel,: 
'Provided that lach notification Ihall remain in force for one month iD the Int inataDCI, 

ba& may be extended, from time to time; by a Uke notification', .. 
The motion was adopted. 
ilia Kanlben Eara: I have an amendment. . 
Mr, Deputy Preitdent: I am informed that the Honourable Member has given 

Ilia only today. Does the Honourable the Defence Secretary accept this? 
Mr. G. S. BhalJa: I regret I am unable to accept it. 

II:' 
1If. Deputy Preatdent: So this amendment cannot be allowed. The question 

'"That claase 2, al amended, ltand part of the Bill." 
The motion was adopted. 
Clause 2, as amended, was added to the Bill. 
Olause 8 was added to the Bill. 
Olause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
1Ir. G. S. Bhalla: Sit, I move: 
"That the Bill, u amended, be paaed." 
Mr. Deputy President: The question i8: 
"That the Bill, u amended, be pall8d." 
The motion was adopted. 
The Allsembly then adjourned till Eleven of the Clock on Monday, the 10th 

IllII'oh 1~t7. _ / 
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